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INTRODUCTION 

THE reactivation of monetary policy in recent years has been accompanied 
'by a flexible use of the traditional instruments of credit control to suit the  general 
 economic and financial conditions. With the'easing of inflationary pressures in  
.several countries and the emergence in some of signs of business downtrend, 
there was, in 1953, a cautious reversal of some of the measures taken by them 
.earlier to restrict the volume of credit expansion. I n  the U.K., the Bank rate 
was lowered in September 1953 from 4 per cent t o  34 per cent. This step which 
followed certain relaxations in the grant of overseas credit earlier in  the  year 
marks a n  important landmark in post-Korean British monetary policy. I n  the 
U.S., the year opened against the background of credit inflation to  curb which 
the Federal Reserve Banks put up their discount rate by 1 per cent to  2 per cent 
.early in  1053. I n  the spring, however, there developed a serious credit stringency 
and by the middle of the year Federal Rcservc policy was modified so as to relieve 
the strain on the banking system. A progressive increase in  open market purchases 
by the  Federal Reserve Board, as well as the reduction in reserve requirements 
eased the  burden on the banking system which, as a result also of the declining 
credit demands later on, ended tho year with a considerable degree of comfort. 
Owing t o  this  and the slackening of economic activity the discount rate was 
restored to its pre-January 1953 level. I n  continental countries also there was a 
similar easing of credit policies. The Austrian, Belgian, Danish, Dutch, French, 
West German and Swedish monetary authorities effected reductions in the  discount 
rates while i n  Latin America, Mexico and Ecuador liberalised credit policies. 
On the other hand, in  two Commonwealth countries-Ceylon and New Zealand 
-further restrictions were placed on credit. While shifts i n  policy have thus 
not  been uniform in  all the countries, there has been a general tendency towards 
monetary liberalisation. 

The increasing confidence i n  the  pound sterling abroad and  a n  improvement 
in  the  country's gold and dollar reserves enabled the Bank of England t o  relax, 
late i n  July, many of the  restrictions on the grant of overseas credit that were 
brought into effect i n  February 1952. The change in policy was designed t o  sti- 
mulate British exports. More significant than this was the lowering, on September 
17, of the  Bank rate by 4 per cent t o  34 per cent. The reduction, which was explained 
a s  a technical adjustment to facilitate a more flexible use of the monetary weapon, 
ended what i n  effect had been a duality of the Bank rate since November 1951, 
the  Bank rate now being unified with the Special rate of 34 per cent at which 
the  Bank made 7-day loans to the money market against Treasury bills. While, 
therefore, there was no change in the effective rate at which the market had t o  
borrow from the  Bank, the  cut in  t h e  Bank rate was, however, a signalfor ageneral 
downward adjustment of money market rates, and offered a n  opportunity for 

' introducing a n  element of flexibility in  their structure. The easing of money market 
rates mas followed by a reduction in  the interest charges of the Agricultural Nort- 
gage Corporation and the  Public Works Loan Board. There.mas also a relaxation, 

. ' late i n  the year, in the procedure relating t o  capital issues banks being given 
greater discretion in  the matter of credit extension. Over 1953, net deposits of 



the clearing banks rose by £215.8 million; the increase took place in  the last three 
quarters of the year and reflects the rise in Government credit demands on the 
banking system. The volume of Treasury bill holdings which was the main coun- 
terpart of the increase in deposits, rose between April and September by £383.8 
million, the October refunding operation, however, leading to some decline. The 
operation itself was noteworthy inasmuch as there was no suggestion on the part 
of the authorities, as in previous years, that banks should take this opportunity 
for reducing their liquidity ratios, whioh i t  may be mentioned, remained generally 
much above the conventional minimum, Over the year, advances of the clearing 
banks were lower by £42.1 million but the fall does not really indicate a decline 
in private borrowing as the figures include a substantial amount of repayments. 
by the nationalised gas and electricity undertakings consequent on their raising 
market loans. 

In  the U.S., the closing months of 1952 saw a steep increase in member bank 
credit with a consequent pressure on bank reserve positions and to  ease this mem- 
ber banks availed themselves of Federal Reserve credit in substantial measure. 
Short-term rates were moving upwards and it was against this background that 
in January 1953 the Federal Reserve Banks raised their discount rates from 12 
per cent to 2 per cent. The pace of credit expansion, however, continued to be 
rapid and over this high level of business demand there were superimposed con- 
siderable increases in consumer and mortgage credit. Alongside the increasing 
demands from the private sector for bank credit, expectations of a large volumg 
of Treasury financing forced interest rates further-upward and as a consequence 
serious credit stringency was experienced. Commercial banks became more selec- 
tive in their lending operations and the prime commercial loan rate in  New York 
was put up in April by per cent to 3& per cent. The increasing credit volume, 
the consequent strain on member banks' reserve positions and the approach to  
the Reserve Banks for discount facilities restored t o  the central banking system 
some initiative over the credit situation. The strain on the banks was eased to  
some extent by the purchase of securities in the open market from Nay onwards, 
and the reduction of the reserve requirements in July, whioh was estimated t o  
release $1.2 billion of reserves, further relieved the tightness of the ba&s1 reserve 
position. I n  autumn, however, it appeared that the prospective seasonal business 
demand mas lower than anticipated and the banks' position was further eased 
by the drawing down of Treasury deposits with the Federal Reserve Banks. The 
resulting easiness in the monetary situation was reflected in the ability of banks 
to repay their borrowings to  the Federal Reserve and raise the level of their free 
reserves. I n  the closing months of the year, banks were adequately supplied with 
funds despite the seasonal drain of cash and the year which began against the 
background of exceptional credit demands closed amidst a general sentiment of 
easy money. As  a reault of stepping up of Federal open market purchases following 
the development of recessionary tendencies and the more cornfortablo banking 
situation, money rates were moving downwards and in February 1064 tho 
Federal Reeerve Banks restored their [discount rate to tho prc-Jnnuary 1053 
level of 18 per cent, reflecting official recognition of the easicr rnonay conditions. 



I n  the Western European countries also, there mas a general tendency towards 
lifting of the credit restrictions placed earlier. I n  Austria, where monetary policy 
had, i n  the post-Korean period, played a significant part in the restoration of 
relative economic stability, the authorities reduced the discount rate thrice in 
the course of the year from an initial level of 6 per cent t o  4 per cent. In  western 
Germany, the improvement in  the external payments position and i n  the  internal 
economic situation permitted the reduction of the Bank ra te  twice during the 
year from a n  initial level of 49 per cent to 36 per cent; reserve requirements also, 
were reduced and banks were able t o  meet the credit demands from trade and 
industry with a reasonable degree of comfort. Similarly, in Belgium the general 
improvement in the economic situation enabled the  National Bank t o  lower the 
discount rate in October to 22 per cent while in the Netherlands the  improvement 
in  the country's balance of payments and a higher level of economic activity 
permitted the central banking authorities t o  reduce the discount rate i n  April 
by 4 per cent. I n  Sweden and Denmark, the discount rates were lowered by  4 
per cent to 2$ per cent and  by + per cent to  44 per cent, respectively, though in 
Sweden the control on bank credit through quantitative measures and selective 
lending policies was retained. I n  France, the Bank rate was reduced by per cent 
in  September 1953 to  34 per cent but  other credit controls were retained. The 
rate was further reduced to 34 per cent in February 1954 a s  pa r t  of t h e  develop. 
ment policy t o  raiss industrial production and national income. 

I n  New Zealand, on the other hand, the excess cash accruing to trading bank8 
was sought to be absorbed by the raising of reserve requirements while in Ceylon 
the Central Bank put  up i ts  ra te  on advances by ij per cent t o  3 per cent i n  July, 
though two months later, deposit reserve requirements were reduced. In Norway, 
the deterioration in  the terms of trade led t o  a directive in August to  commercial 
banks to  restrain their lending operations generally while in Greece also certain 
direct advances by the Bank of Greece were limited. 

By the  end of 1953 in most countries inflationary pressures had been brought 
under control and a measure of economic stability attained. I n  achieving this 
improved position, monetary policy, which no doubt played a n  important part, 
was aided by appropriate fiscal and commercircl policies. 



CHAPTER I 

BANKING I N  T H E  NATIONAL ECONOMY 

1953 was, on the whole, a quiet year for Indian banking. Whereas 1951 wit- 
nessed a high level of bank activity as a result of the post-Korean 

A Quiet Year boom and 1952 was marked by the adjustment of the banking 
system to the new monetary policy initiated in November 1951, 

the year under review was notable for the return of the banking system t o  com- 
paratively normal conditions. This development in itself reflects the successful 
completion of the re-adjustment of the banking system to the disinflationary mone- 
tary policy. The seasonal movements in bank credit in 1953 consequently resumed 
a more even tenor; in the busy season of 1952-53, there was an outgo of Rs. 86 
crores from the banking system, slightly more than this amount being returned 
in the succeeding slack season; this indicates that the credit expansion earlier 
in the year was almost wholly for genuine seasonal trade purposes. I n  the closing 
weeks of the year again the pull of the 1953-54 busy season began to  make itself 
felt and by December end the level of scheduled bank credit had increased by 
Rs. 10 crores. Over the year as a whole bank credit declined moderately by Rs. 10 
cr'ores; this compares with a fall of Rs. 66 crores in 1952 and a rise of Rs. 118 
crores in 1951. Despite the higher level of production and prices as also of busi- 
ness activity credit demands were relatively moderate; these were adequately 
met as indicated by the smaller net decline in bank credit in 1953 and in the 
process there was no undue strain on the banking system. Net deposits of scheduled 
banks rose over the year by Rs. 8 crores, being the result of an increase in time 
deposits of Rs. 12 crores, and a fall in demand deposits by Rs. 4 crores. The in- 
crease in deposits of banks in 1953 following the slight decline in 1952 seems to 
indicate that the post-Partition downward movement in deposits has been arrest- 
ed. The banking system had also built up a portfolio of Treasury bills during 
the slack season to be used as a source of finance to meet the seasonal demand. 
I n  addition some exchange banks augmented their resources by short-term 
borrowing from abroad though not on any large scale. To supplement their re- 
sources banks also .availed themselves of the borrowing facilities from the Reserve 
Bank and in the course of the year the Bank made available financial accommo- 
dation to  scheduled banks of the order of Rs. 195 crores in  the aggregate, the 
greater part of which was against Government securities. The approach to  the 
Reserve Bank for financial assistance has now become, since the reorientation 
of the Reserve Bank's open market policy over two years ago, a regular feature 
of banks' policies to  augment their resources in the busy season. This has led to 
more frequent contacts between the central bank and the banking system and 
t o  a better mutual understanding, which is welcome in the context of the respon- 
sibilities placed on the banking system in the Five-Year Plan. 

The-general economic situation in India showed a marked improvement over 
the previous year. Production, both industrial and agricultural, 

Economic 
Background was higher and with a better supply position it was possible to 

remove some of the controls on distribution and prices of food- 



grains and other commodities during the course of tho year. The genernl price 
level in 1053 mas slightly higher than that  in 1052 though the range of fluctuations 
during the  year mas smaller than in 1952 when, i t  would be remembered, there 
occurred a sharp break in prices in February-March. With the attainment of 
relative stability in  prices and an improvement in production and supply of major 
commodities, here as well as  abroad, there was a transition t o  conditions of s 
buyers' market which, though gradual, was nonetheless noticeable. Some of India's 
important export industries like jute and cotton textiles faced increasing diffi- 
culties in  foreign markets with the result tha t  production in certain lines of industry 
suffered setbacks, though for the industrial sector as a wholc the year recorded 
s distinct improvement. 

The Economic Adviser's General Indox of Wholesale Prices (Base: Year ended 
August 1939-100) showed over tho year a net rise of 4.8 per cent as compared 
with the sharp decline of 13.4 per cent in 1952. Upto the middle of August 
prices rose almost continuously due t o  the seasonally tight supply position and 
expectations of lower levels of production in several lines. There were also some 
speculative influences a t  work tending t o  keep prices high. I n  the  last four 
months of the year, however, prices receded mainly due to expectations of larger 
production, particularly in the agricultural sector, and of possible weakening 
of external demand. 

The general improvement in  the supply position for the  year as  a whole 
was reflected i n  the rising trends in industrial production. The increase in the 
average index of industrial production in the first nine months of 1953 was 5.7 
per cent as compared t o  the corresponding period of 1952. While most of the 
major industries recorded marked increases in production, in the steel, jute rnanu- 
facturing and sugar industries, production suffered setbacks though i t  continued 
to  be higher than in 1951. The improvement in production was made possible 
by larger supplies of industrial raw materials and generally better industrial 
relations. In the steel industry, however, the decline in production may be partly 
attributed t o  the  strike in  one of the major producing units. Government policy 
with regard to  adjustment of export duties as well a s  removal, or relaxation of 
price controls in certain fields facilitated the increase in production. 

The external payments position showed a n  improvement over the record - 

of 1952. I n  the  first nine months of the year there was a current account surplus. 
of Rs. 4 crores despite the second quarter showing a deficit. This contrasts with: 
a deficit of Rs. 36 crores in  the  first nine months of 1952. The improvement i n  
the payments position was, however, achieved a t  a lower level of trade. 

The reduced level of foreign trade and the moderate increase in prices and 
in industrial production were reflected in  the behaviour of bank 

Trends i n  Bank 
Credit credit during 1953. Whereas bank credit, as mentioned earlier, ex- 

panded by Rs. 118 crores in 1951 and declined by  as much a s  
Rs. 66 crores i n  1952, the  fall in 1953 amounted to Rs. 10 crores only, which indi- 
cates t h a t  credit dsmands although somewhat higher, were generally restrained; 



this may be partly attributed to the uncertainties facing certain important export 
industries. A more normal relationship between the level of bank credit and 
that of economic activity appeared to have been reached in 1953 showing the 
continued success of the economic and financial policies pursued during recent 
years. Trends in money supply also indicate the result of the working out of the 
corrective process of these policies. Whereas in 1952 there was a decline in money 
supply of the order of Rs. 96 crores due partly to a contraction in bank credit 
and s shift from demand to time deposits, in 1053 money supply with the public 
showed a fair amount of expansion. Currency with the public increased by Rs. 34 
crores and deposit money* by Rs. 5 crores. The expansion in money supply was 
more marlced in the Inst quarter of the year and may be attributed to the increas- 
ing tempo of developmental expenditure and may be viewed in the context of 
a seasonal increase in credit, the higher level of production, a better balance 
of payments position and the slight rise in prices of some oommodities. Central 
Government deposits with the Reserve Bank registered a sharpfall of Rs. 65 
crores in 1953 as against a decline of Rs. 36 crores in 1952, while the Bank's 
holdings of foreign assets inc,reased by Rs. 17 crores as against a fall of Rs. 76 
crores in 1052. In the 1952-53 busy season the total money supply expansion 
was of the order of Rs. 88 crores while the contraction in the ensuing slack 
season amounted to Rs. 112 crores. Between September, when the signs of the 
busy season reappeared, and the end of the year the increase in money supply 
totalled Rs. 48 crores as compared with a fall of Rs. 11 crores in the corresponding 
period last year. 

Trends in bank credit in 1953 reflect a year of normal banking activity, the 
level of credit demands being met without much difficulty by the 

banking system out of its own resources and central bank assistance. The begin- 
ning of the year coincided with the busy season of 1952-53 moving to its peak. 
During this busy season the expansion of bank credit amounted to  Rs. 86 crores 
which was less than the expansion in the previous (1951-52) season of Rs. 100 
crores. Nevertheless there is reason to believe that bona jide credit requirements 
of trade mere adequately met. Commercial advances in the first quarter of 1953, 
as disclosed in the surveys conducted by the Bank, rose by Rs. 38.8 crores while 
industrial advances increased by Rs. 25.2 crores. This is in  contrast with a rise 
of Rs. 5.8 crores in commercial advances and Rs. 38.0 crores in industrial ad- 
vances in the first quarter of 1952 and suggests that by March 1953 the usual 
pattern of distribution of bank credit between the various sectors of the economy 
was re-established; it would be remembered that in 1952 it was the commercial 
sector that was affected by the disinflationary monetary policy to  a larger extent 
than the other sectors. 

The slack season contraction of bank credit in 1953, asin the previous year, 
was higher than the preceding busy season expansion. Between May 8 and 
November 20 the credit contraction amounted to Rs. 90 crores and exceeded the 
previous busy season expansion by Rs. 4 crores. Between November 20 and 

* Comprising demand liabilities (net) of scheduled, non-scheduled and co-operative bank4 
and depoeits with the Re~erve Bank other than those of Central Government and bsake, 
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December 25, advances moved up by Rs. 10 crores as compared with a rise of 
Rs. 17 crores in the corresponding period of the preceding year. The smooth return 
of funds to  the banking system in  the slack season reaffirins the belief expressed 
in the previous Report tha t  the seasonal rise in advances now seems t o  be 
stemming from genuine trade requirements, 

The relatively more comfortable position of the banking system during the 
- year is reflected in the lower volume of Reserve Bank lending to 

Reserve Bank banks. Since the change in monetary policy in November 1051, 
Advances to 
Scheduled Banks Reserve Bank financial assistance t o  the bonking system has 

mainly taken the 'form of advances under section 17(4)(a) or 
(since the inauguration of the bill market scheme) under section 17(4)(c). The 
advances made  under the two sub-sections in 1952 and 1953 (and in 1954, 
upto April 16, 1054) are set out below :- 

(In crores of rupees) 
-- - --- 

Period Section 17(4)(a) Section 17(4) (c) Total 
1952. . . . .. 164.25 81.45 245 . 7 0  
1953. . . . . . 129.58 65.84 195.42 

1954 (Jan 1 to April 16) 60 -68 53.22 113.90 
- - 

Note :-In addition, in 1963 Reserve Bank purchases andlor rediscounts of Treasury bills 
held by the pubIic amounted to Rs. 35 crores. 

It is interesting to observe that  nearly 700 more loans were made for general 
banking purposes in 1953 as  compared to  last year though the gross amount lent 
for such purposes has been lower by about Rs. 35 crores. On the other hand, 
the average amount of loan has been higher in the case of advances made under 
the bill market scheme, as in 1952 100 loans made under this scheme aggregated 
t o  Rs. 81.45 crores. Much the greater portion of the loans for general banking 
purposes were made in  the first half of the year. The repayment by the  banking 
system of its borrowings from the  Reserve Bank took place in an even manner 
in the sla4ck season, the outstandings having dwindled to a low of Rs. 1 crore on 
November 20. As the year advanced, the 1953-54 busy season activity gathered 
momentum and therefore banks resumed their borrowings from the Reserve 
Bank, the  amount lent i n  the  month of December under section 17(4)(a) standing 
a t  Rs. 15.19 crores as against Rs. 8.78 crores in November and  Rs. 3.62 crores 
in October, the corresponding figures in the last year being Rs. 10.50 crores, 
Rs. 1.87 crores and Rs. 1.80 crores. 

The reliance on the use of central bank credit when conditions of stringency 
develop in the money market has  not only made the flow of credit even but assured 
trade and industry of supplies of funds .without an  undue rise in lending rates. 
Banks obtained financial accommodation from the  Reserve Bank either (a)  against 
Government securities o r ,  (b) against usance bills under the bill market scheme 
or (c) through re-discount of Treasury bills. With a view t o  enabling more 



scheduled banks to take advantage of the bill market scheme, it was decided to 
extend it to scheduled banks having deposits (including deposits outside India) of 
Rs. 5 crores or more and in possession of a licence granted by the Reserve Bank 
of India in terms of section 22 of the Banking Companies Act, 1949. It was further 
decided for a period of one year in the first instance, commencing from October 
1, 1953, to refund such cost of the stamp duty as is in excess of Re. 0-1-0 per 
Rs. 1,000 instead of half the cost of stamp duty as hitherto. While this modification 
of the concession makes no difference in regard to bills executed in Part ' A 
or ' C ' States it mould give additional relief to banks or their constituents in  regard 
to bills executed in Part ' B ' States where the incidence of stamp duty on bills 
is comparatively high. 

It was mentioned in last year's Report that in 1952 with a view to providing 
adequate finance to meet the difficulties in certain sectors of the 

Cotton and economy, steps were taken by the Reserve Bank to help the 
Tea Financing financing of imported cotton and to ensure an adequate supply 
Schemes of funds to  the tea gardens. As the purpose for which the cotton 

finance scheme was introduced had been adequately served, it 
was decided to withdraw the scheme. Accordingly, Government by a resolution 
dated December 29, 1953, withdrew the guarantee given by them in terms of 
their resolution of March 31, 1952, to purchase, if necessary, from the scheduled 
banks a t  sbepified prices American and East African cotton of the 1951-52 crop 
held by them subject to certain conditions. 

In  the case of the scheme designed .to help mitigate 'the financial difficulties 
of some of the tea gardens, the Government guarantee in respect of bank advances 
to such tea gardens in the Darjeeling area was raised from 15 to 20 per cent, thus 
bringing the gardens in that area on a par with those situated in Cachar, Tripura, 
Dooars and Terai areas. If the borrowing garden is situated elsewhere, the gua- 
rantee continues to be limited to 15 per cent of the total amount that may have 
been repaid by the borrowing garden to the scheduled bank or the apex co-operative 
bank in discharge of the loans or advances availed of by it for financing the pre- 
vious (1952-53) tea season. The total amount availed of under the scheme in 
the 1953-54 tea season was Rs. 2.91 lakhs. The improvement in tea prices, 
however, has not necessitated assistance under the scheme on any large scale. 

The business of co-operative banks now represents a larger volume than 
that of non-scheduled banks, despite the larger number of non-scheduled banks 

in existence. I n  1953, the Reserve Bank advanced t o  t h e  co- 
Co-operative operative banks 883 loans aggregating Rs. 13 crores a t  the pre- 
Banks 

ferential rate of 14 per cent for financing agricultural operations 
and marketing of crops, as against Rs. 10 crores in  1952, Rs. 9 crores i n  1951 
and Rs. 5 crores in 1950. I n  addition, 15 loans (amounting to Rs. 34 lakhs) were 
made for bona $de commercial transactions. There was no occasion during the 
year for co-operative banks to  approach the Reserve Bank for loans t o  meet 
withdrawal of deposits. 



The post-mar decline in the number of offices of banks continued during 
1953, the fall being 25. The number of scheduled banks' offices 

Branch Banking remained unchanged while those of non-scheduled banks declined 
by 25. There was an increase of 2 in the offices of exchange banks 

offset by a decline of 2 in those of other scheduled banks*. 

Indian scheduled banks opened 90 offices during the year; of these, 17  were 
in Madras, 15 in Bombay, 9 in Uttar Pradesh, 7 in Andhra, 6 in Madhya Pradesh, 
5 each in the Punjab, PEPSU and Delhi, 4 in Hyderabad, 3 each in Bihar, West 
Bengal and Cutch, 2 each in Madhya Bharat and Mysore, and 1 each in Assam, 
Rajasthan, Ajmer and Vindhya Pradesh. Of these, the Imperial Bank accounted 
for 16 offices. Upt,o the  end of ~ e c e m b e r  1953, the Imperial Bank has, in partial 
implementation of the recommendations of the Rural Banking Enquiry Commit- 
tee, opened 30 branches and converted 10 Treasury Pay Offices into branches. 

One hundred and thirty-one applications for licences in terms of section 23 
of the Banking Companies Act in respect of 176 offices (including 13 outside India) 
were received during the year under review. Of the total applications, 158 were 
for opening new offices, 13 for opening temporary offices and 5 for changing the  
location of existing offices. No application for opening a temporary office was 
rejected while 2 applications for changing the location of existing offices were 
declined, the  other 3 being accepted. So also 32 applications for opening new 
offices including 2 for offices outside India were declined, t h e  other 126 being 
accepted. 

Mention was made in the Report for last year of the existence of 54 banks 

State-owned which were incorporated in the former Indian States and in which 
and State- State Governments had a financial interest; not all of these are 
controlled 
Banks banking companies as defined in the Banking companies' Act. 

It was pointed out, that  the  Reserve Bank has recommended the  - 
amalgamation of some of them with larger units, t h e  liquidation of some others, 
and the  conversion of some more into either joint stock or co-operative banks. 

On the recommendation of the Reserve Bank, the assets and liabilities of 
4 small banks in  Rajasthan were transferred t o  the  Bank of Rajasthan during the . 
year 1952 as mentioned in the previous Report. I n  Hyderabad, one bank in which 

* The variations in the number of offices of exchange, other scheduled and non-scheduled 
banks are explained below :- 

Exchange Banks Other Scheduled Banks Non-Scheduled Banks 

New offices opened . . + 3 New offices opened . . f 90 
Existing offices closed - 1 Increase due to inclusion 

of 1 bank in Second 
Schedule . . .. f 1 

Existing offices closed . . -46 
Decrease due to exclusion 

of 3 bctnks from Second 
Schedule . . . . 4 7  

Net . . .. $ 2 Net . . . . .. - 2 

New offices opened . . + 6 
Increase due to exclusion 

of 3 banks from Se- 
cond Schedule . . .. $47 

Existing offices closed . . -77 
Decrease due to  inclusion 

of 1 bank in Second 
Schedule . . .. - 1 

Net .. . . . . -26 



the State Government had a financial interest entered into an agreement with 
a State Bank whereby it transferred some of its assets and all liabilities to the 
latter. Of the remaining banks in which State Governments had a financial 
interest, one converted itself into a co-operative society while 12 other banks 
either went into voluntary liquidation or were ordered to be wound up. Yet 
another was served with a notice in terms of section 22 of the Banking Companies 
Act. whereby it was refused a licence to carry on banking business. Thus there 
are 35 banks working at present in which State Governments have a financial 
interest owing to holding of either deposits or of part of capital, or both. The 
addition of one bank which was not included in the previous year's Report, how- 
ever, raises the number of such banks to 36 at the end of 1953. 

It may be mentioned in this connection that a proposal to amalgamate three 
scheduled banks in Rajasthan, in which the State Government has a financial 
interest, is still under consideration, while in another State two banks in which 
the same State Government has an interest propose to  transfer their assets and 
liabilities to a State Bank in that State. Moreover, proposals for conversion into 
co-operative institutions or non-banking companies are under consideration in 
the case of 4 banks. As legal and constitutional isgues involved in the conversion 
of some of the State-owned and State-controlled banks into ordinary joint stock 
banks are yet to be resolved, these cases are still pending. 

In the course of the year, the Reserve Bank concluded agreements with 
two more Part 'B' States, viz., Hyderabad and Saurashtra whereby 

*greementS with i t  is now the sole banker to  these States as it already is to  all 
Part B ' States 

the Part 'A' and Part 'C' States. The agreements are similar to 
those executed last year with the Governments of Travancore-Cochin, Madhya 
Bharat and Mysore. Subject to certain transitional provisions made in the agree- 
ments so as not to disturb unduly the existing arrangements in the States, the 
Reserve Bank is conducting on behalf of the Governments of Hyderabad and 
Saurashtra, from April 1,1953, and January 1, 1954, respectively, all their money 
and banking transactions, is in charge of their exchange and remittance facilities, 
receives and keeps in deposit their cash balances, manages their public debt, 
will issue their new loans, if any, and when the need arises, grant them ways 
and means advances in accordance with the prescribed procedure. To enable the 
Reserve Bank to discharge some of these functions, currency chests have been 
estabIished a t  selected centres in these States, it being the intention to increase 
the number of such chests gradually. With the conclusion of the agreement with 
the Government of Hyderabad, the Hyderabad State Bank was appointed the 
Reserve Bank's agent in that State as from April 1, 1953; in Mysore, the Bank 
of Mysore was appointed the agent of the Reserve Bank as from November 1,  
1953, on the completion of the preliminary arrangements referred to in last year's 
Report. With effect from the above dates, these t w o  banks have been entrusted 
by the Reserve Bank with the management of banking business of the Govern- 
ments of the respective States as  also of the Central Government within the ter- 
ritorial limits applicable in each case. I n  the case of the Hyderabad State Bank, 



the agency arrangements have been confined for the present to  branches of the 
bank which mere already doing State Government work on the eve of the execution 
of this agreement. The agency of the Bank of RIysore has, in  tho first instance, 
been confined to three centres in the State, namely, Mysore, Shimoga and Mandya. 
I t  is proposed, however, t o  extend the agency t o  four more district centres with 
effect from April 1, 1954, or as  early as possible thereafter. At other centres in 
the States, Government business is being managed by the State Governments 
departmentally through their Treasuries and sub-treasuries. 

The terms of agency in both the cases follow in broad pattern the existing 
arrangements between the Reserve Bank and the Imperial Bank of India whereby 
the latter functions as the Reserve Bank's agent in Par6 'A' and Par t  'C' States. 
As per the terms of the agency, a representative each of the Central Government 
and the Reserve Bank has been nominated on the Board of each of the two banks. 
The appointment of the State Bank of Saurashtra as the Reserve Bank's agent 
in that State will be considered in due course after various preliminary issues 
connected with the question are settled. In the meantime, t h e  State Bank will 
continue t o  transact the State Government's cash work at  certain of its branches 
under i ts  existing arrangements with the State Government direct. The cash 
work a t  Rajkot will, however, continue to be performed by the Imperial Bank 
as agent of the Reserve Bank in  terms of its agreement with the latter. 

The proposal mentioned in the previous year's Report of the  Reserve Bank 
opening a n  office a t  Bangalore was given effect to  during the year and aa from 
July 1, 1953, a n  office of the Bank was opened there; among other functions, 
this office conducts the Central and State Governments' cash work at tha t  centre 
and provides adequate remittance and exchange facilities t o  the  banks and the 
public. 

The total number of Indian scheduled banks' offices outside India rose during 
the year by six. One more office was closed down in  Pakistan 

Indian Banks' 
Offices Abroad while 7 new offices were opened during the period, 2 of them in 

London, 1 a t  Aden, and 2 each a t  Mombasa and Kampala. The 
consolidated position of t h e  assets and liabilities of Indian scheduled banks' 
branches in foreign countries as on December 24, 1953, discloses tha t  their 
total deposits outside India amounted to Rs. 67 crores, their liquid resource8 
to Rs. 38 crores and loans and advances including bills purchased and discounted 
to Rs. 36 crores. 

The efficiency of the banking system depends in a large measure on the  quality 
of the supervisory staff working in banks. The absence of an  

Training institution designed t o  provide instruction in  modern banking 
FacilitiesfOr techniques has  proved a serious handicap to raising the level 
 supervisor^ Staff of banking service in this country and the  paucity of adequately 
trained staff has limited the scope of extending banking facilities over a greater area 
and s wider range of functions.FVith a view to  overcoming this handicap, the Reserve 
Bank has had under consideration for somo time past, the  question of providing 



training facilities for the employees of commercial banks in India. Informal dis- 
cussions were held with the representatives of the Indian Banks Association and 
the Indian Institute of Bankers and the Bank drew up a tentative scheme for 
the establishment of a Staff Training College on the lines of similar institutions 
in advanced countries. This tentative scheme met with satisfactory response 
from the banks and a committee of bankers and others concerned with training 
in banking has been set up to assist in the formulation of the proposals in  regard 
to the various details of the scheme. The committee submitted its report in  Janu- 
ary 1954 and the salient features of the scheme as outlined by the committee 
are that the college, which should be located in Bombay, should provide for three 
courses of 14 weeks' duration every year, the number of trainees in each course 
being about 40. The course of training is to be primarily practical in its nature, 
the syllabus avoiding overlapping with that prescribed for the Institute of Bankers' 
examination. In  addition to the practical training, lectures for trainees on subjects 
of interest to bankers by outside experts from the academic and business 
fields are proposed. To ensure that the proposed training college is established 
and conducted on the right lines, arrangements are being made by Govern- 
ment to secure in the initial stages, the services of two British experts under the 
Colombo Plan. I t  is hoped to  establish the College, whose administrative expenses 
will be borne by the Bank, as early as practicable. The College is intended to impart 
training to the supervisory staff of banks. 

A reference was made in the previous year's Report to  the Award of the All- 
India Industrial Tribunal (Bank Disputes) published on April 20, 

Employer- 
Employee 1953. Appeals have been filed before the Labour Appellate 
Relations Tribunal (Special Bench), Bombay, on behalf of the employees and 

banking companies against certain directions of the Award. Some of 
the important issues on which the employees have appealed are: the scales of pay, 
dearness and other allowances, classification of banks into different categories, cate- 
gories of staff to whom the Award is applicable, policy regarding transfer of staff, 
etc. Certain banks have also appealed against the Tribunal's direction in regard 
to forfeiture of gratuity of employees dismissed on account of misconduct, pro- 
vident funds, recognition of unions, etc. Pending disposal of these appeals, the 
Labour Appellate Tribunal haa stayed the implementation of the entire Award. 

Early in 1954, the Government of India filed an application before the Labour 
Appellate Tribunal under section 13 of the Industrial Disputes (AppellateTribunal) 
Act, 1950, for the exclusion, from the scope of the Award, of offices of banks in 
rural and semi-urban areas having a population of and below 30,000 for a period 
of two years in the case of existing branches and four years in the case of new 
ones. The Tribunal held that the application in  law was limited only t o  those 
employees who were the real parties in the appeals in which the particular issue 
had been raised which the Central Government had made the basis of its appli- 
cation. As only one bank had raised this issue i t  was held that a t  the most only 
the employees of that bank were affected by the Government's application. 
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CHAPTER I I  
STRUCTURE OF ASSETS AND LIABILITIES OF BANKS' 

The paid-up capital and reserves of Indian scheduled banks showed a dicline 
over the year of Rs. 1.2 crores which can mainly be attributed to  a reduction in 

the number of reporting banks owing to the descheduling of 
Capital and three banks and the liquidation of another. Of  this reduction, 
Reserves Rs. 1.1 crores is accounted for by paid-up capital. At the end of 

1953, consequently, the paid-up capital and reserves of Indian 
scheduled banks stood a t  Rs. 60.1 crores*. Exchange banks' reserves, on the other 
hand, rose further during the year by Rs. 1.2 crores to  Rs. 2.8 crores. The paid- 
up capital and reserves of non-scheduled banks whose reporting number declined 
by 10 also showed a slight decline from Rs. 12.9 crores t o  Rs. 12.4 crores..Their 
reserves remained almost unchanged but paid.up capital fell by Rs. 40 lakhs. 
The share of these banks in the total of paid-up capital and reserves of Indian 
banking companies remained, as in 1052, around 17 per ccnt. The ratio, of' 
paid-up capital and reserves of Indian banks to  their deposits fell from 
10.6 per cent in 1952 to  10.0 per cent in 1053. The ratio for Indian scheduled 
banks was 9 per cent and that for non-scheduled banks 21 per cent. 

The reserves of Indian scheduled banks now amount to 84 per cent of their 
paid-up capital as against 82 per cent in 1952. The higher level in 1953, despite 
the fall in the absolute level of reserves, was due to  the relatively larger decline 
in paid-up capital. In the case of non-scheduled banks, however, the proportion 
of reserves to paid-up capital remained virtually unchanged a t  45-46 per cent. At 
the end of 1953, 22 scheduled and 68 non-scheduled banks had reserves equal' 
to or in excess of paid-up capital while a t  the other extreme 1 scheduled and 
28 non-scheduled banks had no reserves a t  all. 

It has been pointed out in earlier Reports that the capital and reserves struc- 
ture of individual banks varies considerably. Paid-up capital, reserves and deposits 
are concentrated in a few large units. Twenty-five large Indian scheduled banks* 
(the same number as in 1952) each with capital and reserves of Rs. 50 lakhs and 
over had between them Rs. 51.7 crores of capital and reserves, the corresponding 
figure for 1952 being Rs. 51.6 crores. The remaining 48 Indian scheduled banks 
accounted for capital and reserves of Rs. 8.4 crores. Among non-scheduled banks, 
3 banks whose paid-up capital and reserves were Rs. 50 lakhs an4 above, had 
between them total capital and reserves of Rs. 2.7 crores; 59 others with capital 
and reserves between Rs. 5 lakhs and Rs. 50 lakhs accounted for Rs. 4.8 crores; 
the remaining 352 banks with capital and reserves of Rs. 5 lakhs and less shared 
the balance of Rs. 4.9 crores. Thus the concentration of paid-up capit& and re- 
serves, high as it is in the case of scheduled banks, is lnuch more marked in the 
case of non-scheduled banks. At the end of 1953, taking the Indian "s'heduled, 
and non-scheduled banks together, 72 per cent of banks or about the samipro-  
portion as last year who had capital and reserves of less than Rs. 5 lakhs accounted 
for only 7 per cent of the total capital and reserves and 3 per cent of total deposits. -- 

* Thh includes the reserves of two banks incorporated in Pakistan amounting t o  
Re. 1 laLh. 
2 
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~ l l  scheduled banks incorporated outsida India complied with the minimuni 
capital requirements under section 11 and maintained tho required deposits with 
the Reserve Bank. 

Net deposit liabilities of all scheduled banks increased over the year by 
Rs. 8.2 crores, demand deposits declining by  Rs. 4.4 crores and 

Deposits time deposits increasing by Rs. 12.6 crores, the proportionate ' 

share of demand deposits thus showing a fall from about 62 per 
cent at the end of 1952 to 61 per cent a t  the end of 1953. Movement in demand 
deposits showed a declining trend after mid-year but  this was arrested in the 
last quarter. Time deposits, on the  other hand, were, barring a few interruptions, 
generally on the  increase from Jlarch onwards. Savings deposits, three-fifths of 
which are in the nature of demand liabilities, were, on the basis of data available 
from the survey of ownership of deposits as a t  December 31,1953, nearly Rs. 139 
crores and accounted for about the same proportion (17 per cent) of totaldeposits 
a s  they did last year. , . 

The increase in total deposits was made up of a rise of Rs. 17.1 crores i n  the 
deposits with Indian scheduled banks and a fall of Rs. 8.9 crores in  those with 
exchange banks. It is  interesting to  observe that  whereas i n  1952 exchange banks' 
time deposits rose by over Rs. 10 crores the  rise in  1953 was no more than 
Rs. 0.4 crore. On the other hand, Indian scheduled banks increased the time deposits 
with them a t  about the same rate as last year, the rise in 1953 amounting to 
Rs. 12.2 crores as against Rs. 15 crores in 1952. Total deposits of non-scheduled 
banks, which showed a steep rise in 1952 owing mainly t o  larger coverage, rose 
slightly further during the  year t o  Rs. 59.9 crores, despite a fall i n  the number of 
reporting banks. As was observed a t  the end of 1952, t h e  proportion of time to 
total deposits of non-scheduled banks continued to remain around two-thirds. . 

The survey of ownership of deposits conducted during the year showed, as  
indicated in the  table below, little variation in the pattern noticed in earlier years. 

Deposits of Scheduled Banks, December 1952-December 1953* 
. . 

.,, : . (In crores .of rupees) , 

Business Personal Others Total 
(December 1052 . . . . 224.'3 ' 116.1 87.3 427.7 

1053 .. Demand * 

lg%zrnber 1853 . . .. 226.4 118.9 87.5 431.8 .. 218.6 113.0 86.0 417.6 

December 1962 . . . . G5.2 135.0 49.8 250.0 
Time June 1 9 6 3 . .  .. 66.6 138.4 56.9 260.9 

December 1953 . . . 66.9 141.1 68.7 266.7 

December 1952 . . . . 1.8 131.5 3 . 4  136.7 
Savings . . {June 1953 . . . . 1.7 132.7 3 . 5  137.9 

December 1953 . . . . 1 .9  133.3 3 . 6  138.8 . 
December 1952 .. 291.3 382.6 140.5 814.4 

Total . . (June 1953 .. 292.7 390.1 147.9 830.7 
December 1953 .. 287.5 387.3 148.3 823.1 

--- 
* Relate t o  89 banks in December 1952 and 87 and 86 banka, respectively, in Sun6 and 

December 1963. 



Banks are now working on lower cash ratios, the average for scheduled banks 
for 1953 being 9.2 as against 10.0 for 1952 and 10.8 for 1951. Part 

Cash and of the explanation for this decline is in the increase in the borrow- 
Liquidity 
Ratios ing facilities they now have at the central bank. Average excess 

balances of scheduled banks with the Reserve Bank have been 
lower in 1953 than in 1952 when, i t  would be remembered, the average was lower 
than in the preceding years. The average cash ratio of non-scheduled banks 
remained, as in the earlier year, around 7-8. 

Defaults in the maintenance of statutory reserves (in terms of section 42(1) 
of the Reserve Bank of India Act in the case of scheduled banks and section 18 
of the Banking Companies Act in the case of non-scheduled banks) were noticed 
during the year, but they were of a casual nature and the position was soon put  
right. I n  the case of a few non-scheduled banks, where the defaults persisted, 
i t  was observed that the banks were in a moribund condition and therefore no 
action was taken. Two non-scheduled banks working under schemes of arrange- 
ment were exempted from the provisions of section 18 of the Banking Companies 
Act in so far as they became applicable to their old funds, while another non- 
scheduled bank was granted exemption under special circumstances upto April 
1954. 

Previous Reports made a mention of the permission given to banks to exclude 
from the total of demand and time liabilities, for purposes of section 24 of the 
Banking Companies Act, not only the amounts borrowed from the Reserve Bank 
as provided for in the Act itself but also borrowings from the Imperial Bank and 
to treat as unencumbered their approved securities lodged with other banking 
companies to the extent to  which such securities were not utilised for an advance 
or other credit arrangement. The exemption was to expire on June 8, 1953, but 
in terms of a notification dated May 20, the exemption was extended for a 
further period of one year from June 9, 1953. Further, by another notification 
banks incorporated in and confining their activities to th&tate of Travancore- 
Cochin were exempted until April 1, 1954, from the provisions of section 
24(1) of the Act in so far as such provisions require them t o  maintain in cash, 
gold or unencumbered approved securities, valued a t  a price not exceeding the 
current market price, an amount in excess of 10 per cent of the total of their 
demand and time liabilities. 

I n  the first four months of the year, which witnessed the continuation of 
the 1952-53 busy season, scheduled bank'investments in Govern- 

nvestrnents ment securities declined by Rs. 22.2 crores as compared with 
the decline of Rs. 12.1 crores iri the corresponding period of 1952. 

The liquidation of investments in Government securities in 1953 is not strictly 
comparable with that in earlier years as i t  does not represent so much the. sales 
of securities in the market but the reduction in the holdings of Treasury bills 
by ~cheduled banks in the busy season. I n  the slack season, scheduled banks 
increased their gilt-edged portfolio considerably, the increase between May and 
September amounting to  Rs. 32.8 crores. This increase was mado up not only of 
larger holding* of Treasury bills but also reflects the participation by banks in 
market issues of loans, both of the Centre and of the States. 
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The proportion of tho total investments of banks to deposits as at the end 
of the year, however, remained at about the same level as a year before. The 
increase in investments in Government securities of all scheduled banks, which 
over the whole year, amounted to Rs. 11.6 crores, was mainly accounted for by 
Indian scheduled banks which increased their portfolio by Rs. 8.9 crores. In  the 
corresponding period non-scheduled bank investments in Government securities 
declined by Rs. 50 lakhs, while their other investments rose by Rs. 30 lakhs. 

The distribution pattern of scheduled bank investments in December 1953 
remained much the same as at  the end of the previous year, investments in 
Government securities accounting for 86.4 per cent of total investments as  against . 

86.1 per cent in December 1952. Investments in other trustee securities 
increased slightly, while those in fixed deposits showed a small decline. Scheduled 
banks' holdings of other investments did not vary greatly. A sizable portion of 
foreign investments was mainly in Pakistan and to a lesser extent in the U;K. 

Investments of Scheduled Banks. December 1952-December 1953* 

(In crores of rupeea) 

December June 1963 Do;;;? 
1962 

Government securities : . . 
of which 

(i) Central Government 
(ii) State Governments 
(iii) Others-mainly postal 

Other domestic investments 

Foreign investments . . 
Total . . 

* Relate to 88 b a n k  in  December 1952 and 86 ctnd 87 banks, respectively, in June and 
December 1953. 

The maturity pattern of banks' gilt-edged portfolio shows, however, marked 
changes. Investments in Treasury bills declined sharply by about Rs. 8 crores 
during the year either through maturity or rediscounting. Securities maturing 
in 5 to 10 years, on the other hand, rose from Rs. 140.3 crores to  Rs. 161.7 crores, 
due to some loans falling into this group, while those maturing within 5 years 
fell from Rs. 109.3 crores to Rs. 102.5 crores. The ratio of investments in 
Government securities maturing within 10 years (excluding Treasury bills) to  
total investments stood a t  78.2 per cent. . . 

The maturity distribution of non-scheduled baiks' investments i n  Govern- 
ment securities showed slight changes from the previous year; the proportione 
of long-dated and short-dated loans declined from 27.1 per cent t o  15.6 per cent 
and 16.0 per cent to  14.5 per cent, respectively, while those of mediurq-shqrts asd 
medium-1~ngs increased correspondingly, 



In 1953, the credit demands from trade and industry were moderate in  size. 
Over the year, advances of scheduled banks declined by Rs. 10 

Advances crorcs. In  the first five months of the year, advances rose by 
Rs. GO crores, but in the subsequent seven months they declined 

by Rs..70 crores, The return of funds to the banking system in the slack season 
of 1953 was, as in the previous year, larger than the increase in credit in the busy 
season that preceded it. With the beginning of the 1953-54 busy season, advances 
pioked up again and in December 1953 stood at Rs. 476.6 crores as against 
Rs. 480.2 orores in December 1952 and Rs. 552.4 crores in December 1951. Indian 
scheduled banks accounted for nearly two-thirds of total advances of all banks, 
tho sliaro of exchange banks being about a fourth and that of non-scheduled banks 
about one-twelfth. Many non-scheduled banks (184 out of 415 reporting a t  the end 
of December 1953) had advances higher than theirdeposits, the ratio in the case of 
another 153 banks ranging between 71 and 100 per cent. I t  may, however, be 
pointed out that the overextended position of these non-scheduled banks showed 
some improvement over the year and as against 83 per cent (350 banks) of the 
banks in December 1952 with advances amounting to over 70 per cent of their 
deposits, in December 1953, 81 per cent (337 banks) of such banks had advances 
as high as this. 

The distribution of advances of scheduled banks at the end of the year, as 
indicated in the quarterly surveys of advances, does not disclose any significant 
changes from corresponding figures in previous years. Industry continues to ac- 
count for over a third and commerce for somewhat below a half. Production 
credit to agriculture remains a t  a low figure of Rs. 12 crores, while advances for 
professional and personal requirements' remain generally around the previous 
year's levels. In  the busy season between September 1952 and March 1953, the 
expansion in scheduled bank credit was solely accounted for by Indian banks, 
excliarige banks' advances declining in this period. I n  the result, the share 
of Indian scheduled banks in the total advances rose in March 1953 t o  72 per 
cent from 68 per cent in September 1952. In  December 1953 their share stood 
at 72 per c'ent compared to exchange banks' share at 28 per cent. Indian banks 
continue to be the main purveyors of credit to  industry, their share in the total 
increase in industrial credit between September 1952 and March 1953 amounting 
to no less than Rs. 18 crores out of a total of Rs. 21 crores. Exchange banks made 
their funds available mainly to the commercial sector, accounting for nearly 
33 per cent of the total credit extension in March 1953 to that sector of Rs. 276 
crores. It is interesting to  record that scheduled bank advances against food- 
'grains showed a sharp rise between September 1952 and June 1953 from Rs. 11 
crores to RS. 25 crores-a development which has to  be related to the resumption 
of private trading in foodgrains in many areas. 

Data relating to  profit'and loss accounts of 18 larger Indian scheduled banks 
. . (those with deposits of not less than Rs. 5 crores) reflect the 

and ' impact on .individual bank's operations of the general banking 
Expenses situation. Gross earnings of these banks in 1953 a t  Rs. 28.6 crores 

were Rs. 0.3  crore higher than in 1052 ; the increase in gross 



earnings was duo to a risc of Rs. 0 . 7  crorc in interest and discount earned which 
amounted in 1963 to Rs. 22.2 crores; o t l~cr  earnings, Iiowevcr, declined by 
Rs. 0.4 crore. Tho incrcasc in gross earnings, Iio\vcver, amounted to only half of 
the incrcaso in total ospcnscs which went u p  by Rs. 0.  G crorc to Rs. 23.7 croros ; 
n rise in interest paid on dcposits of Rs. 0 . 4  crore and a further incrcaso in 
esbblishment expenses of Rs. 0 . 2  crore accounted for this developmont. Net 
-profits consequently declined for the second year in  succession to Rs. 4.9 crores 
.from Re. 5.2 erorcs in 1062 and Rs. 5 .4  crores in 1951. 

: Earnings and Expenses of Eighteen Larger Indian Scheduled Banks 

1952 1953 1952 1963 

(Rs. Crams) (ns porcontogo of 
gross oornings) 

1.  ' G%&s Earnings . . . . . .  . . .. 28.3 28.0 - - - .  
~ ( i )  Intorost and discount oarnod . . - . , 21. 5 22.2 70 7 8 
(ii) Other oarnings . . . . . , . . G.8 6.4 24 22 

2. To'olal Expenses . . . . . . . . .. 23.1 23.7 82 83  
(i) Intarost paid on  doposits . . . 7.4 7.8 20 27 

(ii)' Establishment oxponses . . .. 11.7 11.0 41 42 
(iii) Other oxpensos . . . . . . .. 4 . 0  4 .0  14 14 

1 
3. Neb profits . . . . . . . . .. 6 .2  4.0 18 17 



CHAPTER Ill 

SUPERVISION AND CONTROL OF BANK1 NG . . 
The Reserve Bank of India (Amendment and Miscellaneous Provisions) 

Bill, 1952, which was introduced in the House of the People 
Legislation on November 21, 1952, was passed by both the Houses of Par- 

liament in their November-December sessions and received the 
President's assent on December 30, 1953. The Act (which is reproduced at the 
end of this Report) is designed to enlarge the scope of financial accommodation 
by the Reserve Bank for productive purposes and also to enable the Reserve 
Bank to reintroduce high denomination notes. Inter alia, the Act seeks to: 

(i) widen the scope of the terms 'agricultural operations', 'crops' and 'mar- 
keting of crops' as used in section 17(2)(b) of the Reserve Bank of India 
Act, . . 

(ii) provide for accommodation to State co-operative banks and State 
financial corporations for financing (upto a period of 12 months) the 
production or marketing activities of approved cottage and small-scale 
industries, provided that the payment of the principal and interest is 
guaranteed fully by the State Government, 

(iii) provide for loans and advances to  State co-operative banks for agri- 
cultural purposes repayable on the expiry of fixed periods not less than 
fifteen months and not exceeding five years against such securities as may 
be specified provided such loans are fully guaranteed as  to principal 
and interest by the State Government and further that  they do not 
exceed the owned funds of the bank and that further the amount granted 
in this manner does not exceed Rs. 5 crores in the aggregate a t  any time, 

(iv) enable the Reserve Bank to  give short-term credit facilities to* the 
Industrial Finance Corporation of India, and 

(v) place on a permanent footing the exemption granted to  scheduled 
banks in April 1952 from including their borrowings from the Imperial 
Bank of India in comput$&?%;ir demand and time liabilities in India 
for purposes of section 42 of the Reserve Bank of India Act. 

I?ollowing the promulgation of the Demonetisation Ordinance, 1946, high 
denomination notes were withdrawn from circulation. I t  is now proposed to rein- 
troduce notes of the denominational value of Rs. 500, Rs. 1,000 and Rs. 10,000 
but no such note issued before January 13, 1946, is to be legal tender in India. 
Provision has also been made in the Act for the issue of notes of the denomina- 
tion of Rs. 5,000. 

A mention was made in the previous Report of the recornmendationa made 
to  the Government of India by the Banks' Liquidation Proceedings Committee. 
As Government considered it necessary to take immediate action for implementing 



tho recommendations of tho Committee which called for legielativo nction, nn 
Ordinance was promulgated in October 1953. This Ordinanco has einco been 
replaced by the Banking Companies (Amendment) Act which received tho assent 
of tho President on December 30, 1953. The important featurcs of the amending 
Act (which is reproduced at the end of the Report) are: 

(i) the jurisdiction of tho High Court has been extended with a view to 
avoiding multiplicity of Courts to which tho liquidator of a banking 
oompany has to follow his debtors, 

(ii) a summary procedure has been laid down for tho'realisstion of the 
autstanding debts of a banking company with *a view to obviating 
multiplicity of proceedings, one of the chief c'auses for delay and 
expenses of liquidation, 

(iii) provision has been made for expeditious enforcement of tho liability 
of the  directors by providing for the compulsory public cxamination 
of their conduct in relation to tho affairs of tho banking company, 

(iv) the High Court is empowered to prohibit any director of a banking 
company who has been found not to be fit to bo n director from being s 
director of any company for a period not exceeding five years, 

(v) a special period of limitation has been laid down in respect of the claims 
of a banking company against its directors, 

(vi) special provision has been made that in all proceedings under section 
235 of the Indian Companies Act, 1913, against any promoter, director, 
manager, liquidator or officer of a banking company for repayment or 
restoration of any money or property once a prima facie case is made 
against any of them by the liquidator, the High Court shall make an 
order against such person to repay and restore the money or property 
unless he proves that he is not so liable, 

(vii) a simple mode of proving entries in the books of accounts of banking 
companies has been prescribed, 

. .-- 
(viii) the Central Government has been empowered to appoint court liquidators 

in the High Courts who will be in charge of the liquidation of all banking 
companies ordered to  be wound up, unless the High Court otherwise 
directs, in consultation with the court liquidator and the Reserve Bank. 
The Central Government is, however, empowered to exempt any parti- 
cular High Courtls from the operation of these provisions, 

(ix) provisions have been made enabling the Court to exercise control over 
banking companies working under schemes of arrangement and t o  make 
available the summary procedure for realisation of debts prescribed 
for banking companies in liquidation to such of the banks as have been 
working under a scheme at the commencement of. the Act, . ' . 



(x) the Reserve Bank has been empowered to inspect, banking ,companies 
which are being wound up or are working under schemes of arrangement 
but prohibited from accepting fresh deposits, if so directed by the Central 
Government or the High Court, and also to call for ,returns and,infop 
mation from thom, and 

(xi) provision has becn made for expediting execution of orders and decrees 
passed against debtors of banking companies. 

Tho policy of systematic periodical inspections' of bankilig companies irres- 
, . poctivo of their size and standing, has been an important aspect 

-Inspections of the Rcserve Bank's supervisory activities. I n  pursuance of 
. . .  this, 164 banks were inspected during 1953: 14 of them were 

schcdulcd banks. Ths purposes for which the banks , . were inspected , . ,  are' indicated 
, , 

in the following table:- 

Bank lnspections ( 

Purpose Cotal 
ua1uLI 

,LL.--- 

Scheduled 5 
banks Ln-l-- 

6 

1. Granting licence for carrying on banking business . . .  3 
3. General purpose* . . . . . . . . . . - 11 
3. Issuing certificate in respect of scheme of arrangement.. - 
4. Sanctioning scheme of amalgamation . . .. _ .. , - 
6. Inclusion in the Second Schedule . . . . . . .. - 

'6. Report to the Court on tho affairs of the banking company - 
.7. Issuing of certificates as to whether banks are unable to 

pay their debts . . . .  . . . . . . .. - - 
Total . . . . . . .. 14 

* Some banks were inspected for mom than one purpose. i 

The inspections for general purposes totalling 58, although carried out under 
the provisions of section 35, were also intended  for^ ascertaining the eligibility 
of banking companies for licences in terms of section 22 of the Act. 

: since March 1950 when inspections were commenced, 514 inspections have 
been carried out for various purposes, and the first round of inspections of scheduled 
banks and of practically all the reporting non-scheduled banks (excluding 112 
banks incorporated in Travancore-Cochin) has thus been completed. An office 
of the Department of Banking Operations which conducts these inspections was 
opened a t  Trivandrum on January 2, 1954, with .a view to maintaining closer 
contact with banksin navancore-Cochin and to 'speed up their inspection. Eleven 
scheduled banks and 42 non-scheduled banks which had been previonsly inspected 
were inspected again during the year for the purpose of reviewing their financial 
position and evaluating the progress made by them in improving their methods 
of business. These re-inspections were generally carried out under section 35 of 
the Banking Companies Act. 



Tho systom of inspections hss proved useful in providing tho Roservo Bnnk 
wit11 tlie opportunity of looking mnch closer into tllc nffitir~ of the banks concerned. 
At the end of 1953, 20 b a n k  mere sr~b~nit t ing ~nontltly progress reports and 280 
banks quarterly reports to  the Rcservc Bank. I n  cases where defects noticed 
in tho working of banks wero pointed out t o  them for rectification, progrcss in 
varying degrees has  been achieved by most of them in putting right their affairs. 

No new applications were received during tlic year for issue of licences undcr 
section 22 of the Act to carry on banking business. Howover, 

Issue of Licences three banks applied for licences to  colnmence banking business. 
From among thc applications undcr consideration licences undcr 

the abovo section wero issued to  7 scheduled banks, 1 non-scheduled bank and 
1 foreign bank. The total number of licences issued since tlie commenccrnent 
of tho Act now stands a t  34. Four non-scheduled banks wore refused liccnces as 
their affairs wero being conducted in a manner detrimental to  tho interests of 
thoir depositors. 

The Reservo Bank has eneournged amalgamations of banking compdnies 
if they are in the depositors: interest and load to the establish- 

Amalgamations ment of a sounder - institution ---- - though thp- initiativa for amal- 
garnation has fo come from baiking companies themselves. 

During 1953, a few proposals for amalgamations of banking companies and for 
the'transfer of certain assets and liabilities of some banking companies to  others 
were received by the Reserve Bank. One proposal for amalgamation appeared 
to be prima,facie desirable and the banks concerned were advised to draw up an 
agreed scheme of amalgamation and t o  approach the  Bank thereafter. another 
proposal for amalgamation was, however, not considered desirable, and the banks 
concerned were advised t o  consider the feasibility of arriving a t  an  agreement 
whereby the liabilities and certain agreed assets of one of'them could be'~rans- 
ferred t o  the  other. I n  the course of 1953, two banks in which t h e  Hyderabad 
State Government had a financial interest came t o  an agreement as  mentioned 
earlier.* rrhereby the liabilities and certain agreed assets of one of them, the  Mer- 
cantile Bbnk of ' ~ ~ d e r a b a d ,  were taken over by the  other, the Hyderabad State 
Bank. Similarly, the  Canara Industrial and Banking Syndicate, the Maharashtra 
Apex Bank and the  Southern India Apex Bank agreed among themselves to transfer 
the liabilities and certain assets of the latter two banks to  the first-mentioned 
bank. Both these proposals for the transfer of liabilities and agreed assets were 
examined by the Reserve Bank though they did not  fall within the purview of 
section 44(A) of t h e  Banking'.Companies Act. 

Six non-scheduled banks applied to the Reserve Bank during the course of 
the .year for certificates in  respect .of schemes of arrangement 

Schemes of 
Arrangement proposed by them. Certificates were issued in respect of the 

schemes of two of them and these were subsequently sanctioned 
by the Courts. Three other banks were advised that  their schemes were not  eligible 
for the is$ue of a certificate; one of these was subsequently ordered t o  be wound 
-- 

* Vide pages 9 ant3 10. 



up. As the scheme proposed by another bank was not approved by its share- 
holders and creditors, the. question of issue of a certificate was not considered. 

During the year, five banking companies went into voluntary liquidation, 
one of them being a scheduled bank; in the case of the scheduled . 

Liquidation bank, the step was taken as a result of the transfer of its business 
to another scheduled bank. Two each were in the Madras and 

Bombay areas while the fifth was in the Trivandrum area. As no licence under 
section 22 had been issued to any of them, they were not required t o  obtain a 
oertificate from the Reserve Bank under section 44 of the Banking Companies 
Act before going into liquidation. Fourteen banks were ordered to  be wound up 
by the Court. Of these, four each were in the Calcutta, Madras and Bombay areas 
while two others were in the Delhi area. 

During the year, five non-scheduled banks suspended payment and applied 
to the Court for the grant of a moratorium under section 37 of 

Suspension Of the Banking Companies Act. The Reserve Bank reported on 
Business 

their affairs as required under section 37(2) of the Act to  the 
respective High Courts indicating that the banks would be unable to pay their 
dues even if a moratorium for the maximum period of six months was granted. 
Three of these banks were ordered to be wound up subsequently while one applied 
to the Court for the sanction of a scheme of arrangement which, however, was 
rejected by the Court as it was considered ineligible for the issue of a certificate 
under section 45 of the Act. A petition for the winding up of another bank in 
moratorium was presented by two of its creditors and the case was under consi- 
deration by the Reserve Bank with regard to the grant of a certificate under 
section 38(3) of the Act. 

It may be 

Other  Activities 
under the Act 

recalled that at the end of 1952 cases of 28 companies were pending 
under the provisions oi' section 5(l)(b) and (c) relating to the 
classification of companies into banking and non-banking com- 
panies. In the course of 1953, 27 more cases were reported. Three 

companies have since been classified as banking companies; 15 others have either 
been classified as non-banking companies or gone into liquidation or been struck 
off from the Register of Companies under section 247 of the Indian Companies Act. 
At the end of the year, there were 37 companies taking suitable action or whose 
cases were under consideration. Since the coming into effect of the Banking Com- 
panies Act, 189 companies have either been declared non-banking companies 
or have gone into liquidation or been struck off from the Register maintained 
by the Registrar of Companies, out of a total of 235 cases which were reported. 

To the 42 banking companies which at the end of last year were taking suit- 
able action so as to comply with the requirements of section 7 of the Act regarding 
the use of the word 'bank', 'banker' or 'banking' as part of the name of the banking 
company, two more cases came up for consideration during the year. Of these 
44 cases, one company added to its name the word 'bank' while 12 companies 
either deleted the said words from their name8 or went into liquidation or were 



struck off from the Register maintained by the Registrar of Companies. The 
remaining 31 cases were pending a t  the year-end. 

There mere 11 fresh cases of companies contravening sections lO(l)(c)(i) and] 
or (ii) relating to  restrictions on certain forms of employment such as managing 
agents, etc. It may be recalled tha t  a t  the end of last year the cases of 1 6  companies 
were under consideration. Out of these 27 cases, G companies regularised their 
positions or were exempted, one was mound up by the Court, another was refused 
a licence to  carry on banking business in India and 10 others were either taking 
steps to  regularise their positions or their position was under consideration by 
the Bank. It may be recalled that  last year's Report mentioned that 11 dis- 
placed banks have been exempted from the provisions of these sections upto 
September 15, 1955. 

Banking companies incorporated in and confining their activities to Part 
B States were exempted from t h e  provisions of sections 12 and 24 of the  Act upto 
April 1, 1953. The attention of these banks was drawn t o  the provisions of the  
two sections in February 1953. They were asked to take necessary steps to comply 
with the requirements of section 12(i) and (ii) relating to their capital structure 
and as regards section 12(iii) and (iv) which relates t o  voting rights of share- 
holders, they were advised tha t  while it was not obligatory on the part of banking 
companies t o  amend the clauses in their Articles of Association, which conflicted 
with thk statutory provisions, if in practice i t  was found that  contravention had 
occurred penalties under the Act would become applicable. In addition t o  the  
8 banking companies which were taking suitable action to comply with the  pro- 
visions of sub-sections (i) and (ii) of section 12 of the  Act a t  the end of 1952, 26 
more banks were found to contravene the provisions during the year under review. 
Of these, one was ordered to be wound up, another went into voluntary liquidation, 
13 others either regularised their positions or were exempted while the  remaining 
19 banks were taking suitable action. 

Two banks were found to have declared dividends before writing off com- 
pletely their capitalised expenses. This mas in contravention of section 15, and 
was brought to the notice of the banks who were asked t o  observe the mandatory 
provisions in this regard. 

I n  addition t o  the 9 banking companies referred to in t)e previous year's 
- Report, whose cases were either under consideration or who were taking remedial 

action with regard t o  the contravention of section 16 which prohibits interlocking 
of directorates, the case of one more bank came t o  notice during the  year. Two 
out of these 10 banks regularised their positions by the  year-end, a third was 
ordered to  be wound up  by the  Court and  the remaining banks were taking suitable 
steps to  comply with the provisions of the law. It may be recalled in this connection 
that  all banking companies were exempted from the provisions of this aection 
for a period of six months from the commencement of the  Act; the  exemption 
for a further period of three years granted t o  14 displaced banks expired during 
the y%r 1952. The exemption in  the  case of 10 out of them was extended for a 
further period of three years, i.e., upto September 15, 1955. 



Thirty-three banking companies contravened the provisions of section 17 
relating to the transfer of 20 per cent of the net profits to the reserve fund. They 
proposed to make up the deficiency from the surplus funds during the year or 
from next year's profits. It was mentioned in the last two Reports that all banking 
companies were exempted for 1951 and 1952 from the provisions of section 17 
of the Banking Companies Act in so far as that section had the effect of preventing 
appropriation from the reserve fund maintained in terms of that section for the 
purpose of writing off the amounts of losses on investments in Government 
securities before declaring a dividend out of their profits; a similar exemption 
has been granted to banking companies for 1953 also. 

, A few cases of banking companies contravening the provision of section lQ(2) 
relating to restrictions on the holding of shares of companies were detected in 
the course of inspections. These contraventions were brought to  the notice of the 
banks concerned who regularised their positions without delay. Two banks, 
however, advised the Reserve Bank that they were holding the shares of certain 
companies in excess of the limit prescribed under this sub-section and applied 
for .exemption from its provisions. On the recommendations of the Reserve Bank, 
Government exempted the banks upto specified periods with regard to their 
holding of the shares in the companies concerned. A similar exemption granted 
to another bank was extended by one year, but the bank regularised its position 
during the year. 

Under a notification issued by the Government of India, all banking companies 
have been exempted until January 1, 1956, from the provisions of note (f) in 
respect of the disclosure of the market value of their investments in Government 
securities provided that when the value shown in the inner column against any 
of the sub-heads (ii), (iii), (iv) and (v) of item 4 on the property and assets side 
of the balance-sheet exceeds the market value of the investments under that 

. sub-head, they show separateIy within brackets the market value of the securities 
under that sub-head. 

A number of banking companies were allowed time in excess of the three 
months allowed by law t o  submit their balance-sheets (section 31), while some 
smaller banking companies in whose cases i t  appeared that the cost of publication 
of the balance sheet in newspapers would be disproportionate to their resources 
mere exempted from the provisions relating to publication of balance-sheet. 



CONCLUSIONS 

The role of the banking system in the context of its responsibilities in  the 
Five-Year Plan has t o  be related not merely to measures designed to increas- 
ing its resources but  t o  a more effective use of them. There is reason to believe 
that the working capital requirements of organised industry are being met a t  
present in fair measure. Por some time past, the problem of providing adequate 
funds t o  the private sector, with special regard t o  the scope of assistance which 
banks might render, has  been engaging the attention of the authorities and in 
the course of the year under review, the  Reserve Bank, in  consultation with the 
Government of India, appointed a Committee under the chairmanship of Shri 
A. D. Shroff to  go into the question. The report of the Committee which has com- 
pleted its investigations is now being drafted and is scheduled for early release. 
The problem relating to the provision of long-term and medium-term finance to  
industry has  to be viewed against the background of improved conditions in the 
capital market. I n  1953 capital market activity was higher as  evidenced in the 

. successful Government loan issues and increasing signs of private borrowing. 
Negotiations are also in  progress for the setting up of a n  Industrial Development 
and Finance Corporation with the  assistance of the I.B.R.D. and i t  is expected 
that this institution by supplementing the Industrial Zinance Corporation of India 
and the various State Financial Corporations will fill a n  important gap in the 
Indian capital market. 

I n  addition t o  enlarging the  scope of bank aid to private industry and trade, 
the development of banking facilities over a l a r e r  area invites careful attention. 

-1- _ 
The All-India Rural Credit Survey Report which is now nearing completion will --- - " - -----l_ 
throw considerable light on t h e  position relating t o  the supply and demandfor 
credit in  the rural areas. Steps are also being taken to implement the recommenda- 
tions of the Rural Banking Enquiry Committee. At the same time, while co-opera- 
tive banks continue t o  receive the assistance of the Reserve Bank in  many ways, 
efforts are being made to  increase the  facilities provided by them and to establish 
apex banks in such States where they do not exist. With a view t o  establishing 
closer contacts with the co-operative credit movement in various States the  Bank 
has instituted a system of voluntary inspections ; these inspections, which are 
complementary t o  those conducted by the  Registrar of Co-operative Societies in  
the various States, are concerned among other things with the  financial position, 
policies and practices of the co-operative banks, and suggestions are made, where 
necessary, in  respect of their working. 

An aspect of recent banking development which needs to be mentioned here 
is the trend in .depositzt,egin this  country. With the rise i n  the Bank rate in the 
U.K. rn March 1952, there \vas increasing evidence t h a t  exchange banks which 
had hitherto relied in some measure on borrowing in London, were seeking re. 
sources i n  the  local market by raising their deposit rates and increasing the& 
savings bank businws. This led t o  an increase in rates offered by t h e  major Indiar 



banks also and despite the subsequent. reduction of the Bank rate in the U:K. the 
competition for deposits still appears to be keen. The Reserve Bank has had the 
situation under observation and it.is hoped that leading banks will agree amongst 
themselves on the question of fixing ceilings on certain. types of deposit rates. 

In  conclusion, a word may be said about the investments of banks. These 
in the case of scheduled banks now largely consist of short-dated and medium- 
dated securities. Although this development is satisfactory, the component of 
Treasury bills is still negli&&Next to cash and balances witg banks ~ r e a s u r y  -- - -XI__-- 

bills rank as a hjghriiiquid asset which also yields an adequate return and can be 
converted into cash almost instantaneously. For this reason they occupy an 
important place in the investment portfolio of commercial banks in the West. 
The liberal discount facilities given by the Reserve Bank and their current yield 
entitle them to more liberal support from the leading banks. 



APPENDIX I 

STATEMENTS 

Introductory Note 

The statements i n  this Appendix are based on the various returns received 
periodically in terms of the Reserve Bank of India Act, 1934 and the Banking 
Companies Act, 1949 (which was extended to the whole of India, except the State 
of Jammu and Kashmir, on March 18, 1950) as well as on returns speciaUy called 
for and other available information. The figures from year t o  year, and even the 
figures for the same year compiled from different returns, are not strictly cornpar- 
able owing t o  differences in coverage, both as  regards area as  well as  items included. 
The number of banking companies submitting returns tended t o  increase as a 
result of the extension of the Indian Companies Act, 1913 t o  most of t h e  merged 
States in January 1950, t o  certain Par t  C States in April 1950, t o  one other merged 
State in  January 1951 and to Part B States in  April 1951. However, the Banking 
Companies Rules became applicable to certain Part B States only in November 
1952 ; Statements based on Form XIII ,  therefore, exclude data for banks working 
wholly in Part  B States upto 1951. The number of banking companies submitting 
returns also varied on account of changes in the classification of companies into 
banking and non-banking, the suspension of bminess by some banks or irregular 
submission of returns by others. The limitations of the data have as far as possible 
been explained in appropriate footnotes to the respective statements. Statements 
based on data obtained from 'returns under the Reserve Bank of India Act and 
the Banking Companies Act are indicated below : 

Reserve Bank of India Act Banking Companies Act 

Statement No. Section Statement No. Section 

53 5,6,8,9;11, 
17 and 18 

27(1) 

17 and 18 10 2 6  
42(2) 13, 15, 16, 19, 

20,21, 22, 
27(2) 

23, 24, 25, 
26 and 29 

33 23 

Where necessary, each figure has been rounded off t o  the nearest final digit. For 
this reason in some statements the sum of the  constituent items may not  agree 
with the total as shown. Where the last Priday of the  month or  year happened 
t o  be a holiday the figures shown relate to  the previous working day. 

The following symbols have been used : 

. . = Figure i s  not available. 
- = Figure is nil or negligible. 

A line drawn across a column between two consecutive figures denotes that  
the figures above and below the line are not comparable and the  nature of the 
difference is indicated in a footnote. 



30 STATE 
LIABILITIES AND ASSETS OF 

(Issue and Banking 

LIABILITIES 

Average of Fridays . . . .  1949 . . 
1950 . . . . . .  

A 
I -l 

Deposits Total 
Capital Notes r Other liabili- 
and re- in cireu- Central Other Banks Others Total liabili- t ies  o r  
serves lation Govt . Govts . ties assets 

1 2 3 4 5 ' 6  7 8 9 

1953-Friday 
January 2 .. 

9 .. 
16 .. 
23 .. 
30 .. 

February 6 . . 
13 .. 
20 .. 
27 .. 

Mmch 6 .. 
13 .. 
20 .. 
27 .. 

April 3 .. 
10 .. 
17 .. 
24 .. 

May 1 .. 
8 .. 

16 .. 
22 .. 
29 .. 

June 5 .. 
12 .. 
19 .. 
26 .. 

Juls 3 .. 
10 .. 
17 .. 
24 .. 
31 .. 

Auguat 7 .. 
14 .. 
21 .. 
28 .. 

September 4 .. 
11 .. 
18 .. 
25 .. 

October 2 .. 
9 .. 

16 .. 
23 .. 
30 .. 

November 6 .. 
13 .. 
20 .. 
27 .. 

December 4 .. 
I1 .. 

Note :-Figures am net o f  adjustmente on account of (i) trnusfer of liabilities k, tho Htnte 
lation of India notes roturnod from circulation in l'akistnn under mcLion 4(2) of I'nrt 
from October 1901 aro not of adjustmonte mado in rottpoct of India notoa roturnod 



MENT I 
THE RESERVE BANK OF INDIA 
Departments combined) (In crores of rupees) 

ASSETS 

Gold coin 
and bul- 

lion@ 
Foreign 

assets 
Rupee 
coin* 

Loans & advances t o  
Notes Rupee I--'-,-, 

securities Govern- Others 

Bank of Pakistan in respect of inscribed Pakistan notos issued during 
IV o f  the Pakistan (Monetary System and Roserve Bank) Odor, 1917 
from circulation in Adon. 

@ Vduod at the etatutory rato of Re. 21-3-10 per tolo, 
* fncludsa one rupoo notes and subsidiary coin. 

Bills 
purchased Other 

and dis- assets 
counted 

17 18 ---- 

11.4 7 . 6  

104s and (ii) can=- 



STATE 

ADVANCES OF THE RESERVE BANK TO SCHEDULED 

Section Section Section Section 17 (4) (a) 
17 (2) (a) 17 (2)  (b) 17 (2) 

- r  * >-'--?r------- 
Year No. of Scheduled State Go- Total Scheduled State Co- Total 

Loans banks operative banks operative 
banks banks 

1 2 3 4 5 G 7 8 

1953 (Monthly) 
January . . 
February . . 
March .. . . 
April . . . . 
May .. . , 
June . . . . 
July .. . . 
A t x w t  . 
September . . 
October . . 
November . . 
December . . 

- 
Note :-The mctioas relate to tho I t~o~)n;o  ilnnk of  Jnrlia Art ,  t 934. 



MENT 2 

BANKS A ND STATE CO-OPERATIVE BAN KS, 1945-1953 

(Amount in lakhs of rupees) 

4 

Sction Section 17 (4) (c) Section Seation Grand Total  
17(4) (b) (17) ( 8 )  18 (1) (3) 

r - r r - 7 P r A  i-t A \ 
Scheduled Scheduled State Co- Total  Scheduled Scheduled Scheduled State Co- Total  

bmks banks operative banks banks banke operative 
bankst banks 

9 10 11 12 13 14 15 16 17 

- 
Jncludo amount ml\+nneod ngninet bills eligible under eection 17 (2) (a). 



STATE 

- CONSOLIDATED POSITION OF 

Borrowings Net Borrowings from the Bo.1~0~. 
No. of De- Time Total from banks* liabi- Reserve Bsnk lngS 

Average of mport- rnmd liabi- llabi- (-I-\ lities from the 
Fridays mg liabi- lities llties Demand Tune (6-6-7) Against Others Total Imperial 

banks litiee usmce Bank 
t + bilk 

andlor 
promlaaory 
notes 

I 2 3 4 6 6 7 8 9 10 11 12 - 
1949 .. 94 609.7 278.2 887.9 27.6 0.3 860.1 
1960 . . 94 694.3 272.9 867.2 20.2 1.3 846.7 
1961 .. 94 604.1 290.6 894.7 23.4 0.6 870.8 
1962 .. 93 666.9 303.3 860.1 16.8 3.1 840.3 9.7 7.6 19.0 4.8 
1963 .. 90 628.6 318.3 846.8 14.0 2.2 830.7 3.3 4.6 7.8 7.3 

Friday 
January 2 1063 93 631.2 314.0 845.2 12.6 1.9 830.6 1.0 10.3 

9 .. 93 621.4 316.2 836.6 11.7 1.9 823.1 1.0 7.4 
16 .. 93 624.4 316.3 840.7 13.1 2.2 825.4 1.0 4.7 
23 .. 93 624.7 316.6 840.2 11.6 1.9 826.7 1.0 4.1 
30 .. 92 629.1 315.3. 844.4 12.3 1.9 830.2 1.0 3.3 

February 6 . . 92 525.0 315.3 440.3 12.4 1.8 826.1 0.7 6.7 
13 .. 92 626.6 314.8 841.4- 11.6 1.8 828.0 0.7 6.3 
20 .. 92 627.0 316.4 842.5 11.1 1.9 829.6; 0.7 3.6 
27 .. 93 626.5 316.8 841.2 12.2 2.4 826.7 1.7 2.6 

March 6 . . 92 626.6 314.8 841.3 11.9 2.0 827.4 3.2 6.1 
13 .. 92 629.0 314.6 843.6 12.4 2.0 829.2 4.2 6.8 
20 .. 91 631.2 312.6 843.7 11.8 2.1 829.8 4.2 10.6 
27 .. 91 634.1 311.84845.9 11.9 1.9 832.1 6.2 13.6 

April 3 .. 90 642.0 311.8 853.8 14.6 2.2 837.2 0.7 16.2 
10 .. 90 643.7 317.4 861.1 13.0 2.1 846.0 1.0 14.0 
17 . . .  90 641.6 319.2 860.8 13.7 2.0 846.2 2.2 10.4 
24 .. 90 639.9 320.0 859.9 12.0 2.0 846.0 4.7 7 .1  

May 1 .. 90 637.0 321.0 857.9 12.1 1.9 844.0 10.1 7.9 
8 .. 91 624.2 321.7 845.9 10.9 1.9 833.1 16.5 10.3 

16 . . 90 625.4 322.3 847.7 10.3 1.9 835.6 14.6 8.8 
22 .. 90 630.4 323.0 853.4 11.2 1.9 840.3 11.6 6.4 
29 .. 90 629.0 322.9 851.9 10.7 1.9 839.3 10.0 7.7 

June 6 .. 90 629.5 323.5 853.1 11.1 1.9 840.0 8:9 6.1 
12 .. 90 621.9 324.2 846.1 11.1 1.9 833.1 19.2 10.0 
19 .. 90 626.9 324.6 851.5 10.9 1.9 838.7 17.8 6.1 
26 .. 90 630.3 327.6 857.8 10.4 2.0 845.5 11.4 1.8 

July 3 .. 90 631.4 327.6' 859.0 11.9 1.9 845.2 3 .3  1.6 
10 .. 90 629.0 328.3 857.4 12.3 1.9 843.1 1.6 0.7 
17 .. 90 635.7 328.5 864.2 14.3 2.1 847.8 0.6 0.8 
24 .. 90 535.8 328.3 864.1 13.7 2.1 848.4 0.6 1.4 
31 .. 90 630.3 328.3 858.5 14.4 2.3 841.9 0.5 1.8 

August 7 . . 90 630.0 327.6 857.6 12.3 2.2 ,843.2 0.5 4.0 
14 .. 90 622.7 330.1 852.8 12.6 2.1 838.2 0.6; 2.1 
21 . . .  90 628.2 328.6 856.7 12.7 2.1 841.9 0.6 1.7 
28 .. 90 628.2 331.4 859.6 13.0 2.2 844.6 0.6 1.6 

September 4 . . 90 628.6 330.6 859.2 13.8 2.2 843.1 0 .6  2.2 
11 .. 90 626.8 330.3 857.1 13.8 2.1 841.2 0.5 1.7 
18 .. 90 621.8 329.8 851.5 13.4 2.4 836.8 0.6 1 .8  
26 .. 90 624.9 330.2 855.1 13.4 2.3 839.4 0.6 1.7 

October 2 . . 90 626.9 329.8 856.7 14.8 2.4 839.6 0.6 2.0 
9 .. 90 622.8 331.6 854.3 16.3 2.8 836.2 0.6 1.6 

16 .. 90 620.4 332.9 853.3 14.9 2.9 835.6 0.6 1.5 
23 .. 90 631.6 334.4 865.9 12.7 4.2 849.0 0.6 0.8 
30 .. 90 633.4 334.0 867.4 14.1 4.0 849.2 0.6 0.8 

November 6 . . 90 613.0 334.8 847.7 12.0 3.3 832.4 0.6 2.6 
13 .. 90 624.2 332.7 856.9 11.8 2.9 842.2, 0.6 0 .7 .  
20 .. 90 627.7 333.6 861.3 11.6 2.6 847.2 0.6 0.6 
2 7 . .  00 638.9 338.0 873.9 12.6 2.7 868.6 0.6 0.4 

December 4 . . 90 630.9 333.2 864.1 11.4 2.6 860.2 0.6 0.8 
11 .. 90 628.3 333.2 861.5 12.0 2.1 847.3 0.6 0.7 
18 .. 90 610.4 331.4 850.8 9.6 2.0 , 839.2 0.6 2.4 
26 .. 00 616.3 331.9 848.2 8.2 1.8 838.1 0.6 1.6 
* Exclildn homowinge from tho Imporid Bank with eUoot from Apd  18, 10R. ** A t  the ond o f  tho poriod. 



MENT 3 

SCHEDULED BANKS, 1949-53 - 
Cnsh Bnlnncos Excoss T o t a l  Percen- Bnlnnces Invest- Percen- 
in with o f  (14) cash tage of with ments i n  tage of 

India Reserve over the balances I6 to 5 other Govern- .19 to 5 
Bank s tn tu-  (13+14) hnnlrs in rnent 

.?'y cumnt recuritlest 
mmmum account 

(Amount in crom of mpaos) 

Money Inland Advan- T o t a l  Petcen- 
at call bills cos@ sche- tog6 of 

and purchased duled 24 to 5 
short and bank 

notice die- credit  
countedtt (21 $22 

+23) 

31.7' 39.2 6.2 1 7 0 . 8  8 . 3  11.1 2 9 9 . ~ ~  35 .2  14.3 60.2 471.1 545.6-, 
31.8 40.3 7.3 , 72.1 8 .5  10.8 300.2 35.2  16.7 68.7 470.4 544.8 
32.6 39.8 7.3 72.4 8 .6  10.6 312.4 36.9 13.6 59.8 -469.9 543.3 
33.9 39.6 6.7 7 3 . 5 _ ,  8 . 6  11.8 312.4 36.7 14.6 68.4 462.9 535.9 

-34 .6 '40 .1  7.0 74.7 8.7  12.0 314.0 36.6 17.2 56.6 453.2 527.0H 
33.6 40.1 7.0 73.7 8 . 6  11.5 313.4 36.6  17.2 56.0 452.3 525.5 
32.7 39.7 6.7 72.5 8 . 5  11.4 312.8 36.6  18.4 53.4 446.8 518.6 
31.4 39.8 6.6 7 8 . 2  12.1 313.7 36.3 19.1 62.0 442.6 513.8 
30.9 60.6 17.2 81.5 9 .4  11.3 315.6 36.5 17.2 61.2 438.8 507.2 
30.78 44.8- 11.7 7 5 . 5 -  8 . 8  10.7 316.4 36.9 18.6 61.6 438.0 508 .0 '  
29.4 47.1 14.0 76.5 8 . 9  10.2 319.1 37.2 16.3 61.8 436.6 504.6 
29.9 41.1 8.4 71.0 8 . 3  10.2 323.1 37.9 16.2 49.6 431.2 496.8 
31.2 44.1 11.1 75.3 8 . 8  9.9 323.6 37.8  16.9 48.3 428.5 493.7 
31.7. 4 6 . 9  12.9 77.7 9 . 0  10.3 326.9' 38.0 16.7 46.8 426.6 490.1' 
31.9 49.1 16.1 81.0 9 . 4  9.7 328.0 38.2  17.4 46.9 428.0 491.3 
30.6 48.0 16.1 78.6 9 . 2  10.1 329.2 38.4  17.7 44.4 423.3 485.5 
30.8 47.0 14.3 77.7 9 . 1  9.9 333.2 39 .1  16.9 42.6 421.2 480.6 
31.2+ 49.8,~ 17.0 81.1' 9 . 6  10.6 333.9' 39 .0  17.7 42.0 418.1 477.8, 
29.9 64.2 21.3 84.1 9 . 8  10.4 333.6 38.9  18.1 39.9 421.3 479.3 
31.5 47.7 14.9 79.2 9 . 3  10.2 336.5 39.4 19.7 40.3 421.7 481.6 
30.1 60.3 17.7 80.4 9 . 4  10.0 336.2 39 .4  19.2 38.6 420.9 478.7 
32.9 63.7 20.6 86.6 10.0  10.6 338.3 39.1 20.0 39 .3  413.3 472.5 
31.3' 69.1 a 25.8 90.4 10.4  10.4 339.7" 39 .2  21.3 39 .8  409.2 470.3 
28.8 46.7 13.3 74.5 8 . 8  9 .6  340.2 40.1 16.5 42.4 420.8 479.8 
34.3 47.6 14.7 81.9 9 . 6  11.2 339.8 39.7 16.0 38 .3  419.6 473.9 
32.8 69.7 26.7 92.5 10.7 11.4 337.4 3 9 . 2  16.6 38 .3  409.4 464.2 
32.8' 67.9d 34.2 100.6 1 11 .5  11.3 336.8 38 .5  18.3 40.0 409.1 1467.4- 
31.7 68.8 26.6 90.5 10.5  11.2 337.1 39 .0  16.6 40 .4  410.3 467.3 
32.1 63.9 20.8 86.0 10 .0  11.3 338.4 3 9 . 3  16.9 40 .7  408.8 466.4 
31.4 47.2 14.6 78.5 9 . 2  10.9 337.3 3 9 . 7  13.6 41.7 416.7 471.8 
32.1' 44.6 12.1 76.7 9 . 0  11.0 336.0 39 .6  12.7 46.4 416.7 473.8 

t Include Treasury bills and TDRs. 
tt  Relate to inland bills dhcounted only upto October 1951. 
@ Indude money at call and ahort notice and inland biUe purchased upto October 1061. 



STATE 

MONEY RATES IN 

Imperial Bank of Indict Rates 
L 

f \ 

Call Loan Rate 
r -  

Bank Rate* Hundi Rate? Advances Rate Rs. 6 lakhs and Below Rs. 5 
Period over lakhs --*-- 

Highest Lowest Highest Lowest Highest Lowest Highest Lowest Highest Lowest 

1961 ..3)$ 3 44 39 4 34 34 2% 33 3 

1962 .. 31 44 4 36 3% 

1963 . .. 31 44 4 34 33 

Jan. 1953 34 4) 4 34 3f 

Feb. ,, . . 34 44 4 34 38 

Mar. ,, . . 34 44 4 34 33 

Apr. ,, . . 36 44 4 34 39 

May ,, .. 33 44 4 34 33 

June ,, . . 34 44 4 39 3% 

July ,, .. 34 44 4 3) 34 

Aug. ,, . . 33 44 4 3) 34 - 
Sept. ,, . . 33 4) 4 3.8 3i 

Oct. ,, . . 33 44 4 34 38 

Nov. ,, .. 36 43 4 34 31 

Dec. ., . . 39 43 4 34 3 f 

* The standard rate a t  which the Reserve Bank of India is prepared to buy or rediscount 
bilIa of exchange or other commercial paper eligible for purchase under the Reserve Bank of India 
Act. 

8 Raised to 3) per cent on November 15, 1951. 

t The rate a t  which the Imperial Bank of India discounts first class three month@' 
commercial bills. 



MENT 4 

INDIA SINCE 1949 

Bazaar Bill Rate$ Call Noney Rate 
m- I A I Long. 
Calcutta Bombay Calcutta Bombay term 

Govern- ,--'--, ment 
Larger Banks Smaller Banks Bond - ,-- r-h-, ,-L- Yield** 

Highest Lowest Highest Lowest H~ghest Lowest H~ghest Lowest H~ghest Lowest 

$ Rates a t  which bills of small traders are reported to  have been discounted by shroffs ; 
these are unofficial quotations. 

** Average flat yield on 3 per cent Conversion Loan of 1946. 



STATE 

LIABILITIES AND ASSETS IN 

No. of 
mport- h i d .  

IRK UP. 
hcnk- cn111- 

Ill& talt 
com- 

Dommd 
Doposits * 

From From 
bank- others 

ing 

Timo 
Doposits * 

From From 
bank- othors 

ing 

Bal- 
& n C 0 8  
with 
the 
Xo- 
60N0 

Total 
124-13 

Total 
Depo- 

s i t s  

Due 
to . 

other 
banks 

Total 
Iiabi- 
Iities 

Cash 
in 

hand 
- - 

nnnios corn- com. Bank 
pmios panios 

1 2 3  4 G 6 7 8 0 10 11 12 13 14 

A. l N D l A N  SCHEDU 
751.1 101.4 101.4 
802.3 87.2 87.2 
788.3 40.2 31.7 71.9 
758.8 32.1 33.1 65.2 
772.5 20.2 35.8 64.9 

755.9 29.9 36.1 65.0 
761.4 28.6 33.0 61.6 
780.4 29.5 33.6 63.1 
784.0 29.3 31.6 60.9 
787.4 28.7 30.5 59.2 
788.5 31.8 31.1 62.9 
771.4 27.9 35.9 63.8 
769.7 29.0 36.8 65.8 
768.6 28.9 41.0 69.9 
778.4 28.7 49.8 78.5 
794.2 29.9 68.8 88.7 
772.5 29.2 36.8 64.9 

6. EXCHANGE 
183.7 15.6 15.6 
191.5 15.8 15.8 
226.1 3.3 13.9 17.2 
213.8 2.9 10.7 13.5 
198.9 2.8 8.9 11.7 

1049 .. . . 
lU50 . . . . 
1061 .. . . 
10s:: .. . . 
1053 .: . . 
Jnnunry/lOGJ . . 
Fobrlmry . . 
Etrnrcli . . . . 
April . . . . 
Mny , . . . 
JIIIIO . . . . 
July . . . . 
August . . . . 
Soptombor . . 
Qctobor . . . . 
Novombor . . 
Docombor . . 
1040 .. . . 
1060 .. . . 
1061 ., . . 
1062 .. . . 
1953 . . . . 
Januaryll963 . . 
Fobruary . . 
Narch . . . . 
April . . . . 
Nay . . . . 
June . . . . 
July . . . . 
August . . . . 
September . . 
October . . . . 
November . . 
December . . 

C. ALL SCHEDU 
803.1 26.0 934.8 117.0 117.0 
846.5 19.2 993.8 103.0 103.0 
828.8 33.1 1,014.3 43.6 45.6 89.1 
823.5 25.9 972.5 35.0 43.8 78.8 
831.8 19.0 971.4 31.9 44.7 76.6 

January11 953 . . 
February . . 
March . . . . 



MENT 5 

INDIA OF BANKING COMPANIES (Amount. in r r o w  of ruyc.oa) 
-------- -- --...- 

Permat-Bnlnncos 3fonoy D i l l ~  Lonns, Duo Total I'rrrrttt- Insoat- Otlror Total Pc~cnt .  Total 
c q e  of with tho a t  call purchns- mivnn- from Advan. age oJ monta in invast- 23+-24 rwc oj Assets 
1 4  to 9 agont of and od and cos, c d l  bonks ccs 17+ 21 to 9 Got*. mcnte 25 to 9 

tho d ~ o r t  discoun- credits 1 8 i  19 mcu- 
b s e r v o  notice* tod . and 4-204 ritiosg 
Bmk ovor- 
and drefta 

other 
bnnh 

16 16 17 18 19 20 2 1 22 23 24 25 20 27 

LED BANKS 
15.7 8.3  
12.8 10.6 
10.9 11.0 
10.0 9.3 
9.7 8.0 

9.9 8.3 
9.4 8.3  
9.6 8.0 
9.0 8 .0  
8.9 9 .0  
9.4 9.8 
9.5 8.4  
9.8 8 .1  

10.5 8.6 
11.6 8.4 
13.0 9.0 
9.7 8.0 

BANKS 
10.0 7 . 1  
9.6 7.3  

10.3 2.4 

7.5 1.6 
7.4 1.4 
7.6 1.4 
7.6 3.6 
7.3 1.4 
7.4  1.6 
7.5 1.5 
7.4 1.6 
7.2  1.6 
7 .1  1.5 
7.1  1.6 
7.1 1.7 

LED BANKS 
14.6 15.6 
12.2 17.9 
10.7 13.4 
9.6  10.8 
9.2 10.3 

9.5 9.8 
9 .0  9 . 7  
9.2 10.0 



STATE 
LIABILITIES A N D  ASSETS IN 

.-- 
No. of Demand Time Bal- 
report- Paid. Deposits Deposits ances 

ing UpP Re- ,--*-, Tota l  Due Total  Cash with Total  
Am on tho last bpnk- cap- eor- From From From From Depo- to . liabi- in the I 2 f  I3 

Friday of Ing tolt ves bank- others bank- others sits other lities hand Re- 
cox?- ing 1% banks serve 

pm~es  com corn- Bank 
panies panios 

1 2 3 4  5 6 7 8 9 10 11 12 13 14 - -- - 
April . . .. 89 33.2 29.0 31.3488.9 4.4 310.8 835.4 34.1 996.7 32.2 41.4 73.6 
May . . .. 89 32.0 29.9 27.3 483.2 4.3 314.0 828.9 41.0 996.8 31.6 39.4 71.0 
Juno .. .. 89 32.9 29.0 32.0481.0 4.1 318.5 835.6 33.4 999.5 34.7 40.4 75.1' 
Jnly . . .. 88 32.8 30.1 26.0 482.1 5.2 317.7 831.0 25.1 978.3 30.6 45.0 75.7 
August .. .. 89 33.0 30.4 24.6483.4 5.2 321.3 834.4 22.2 978.8 31.6 46.1 77.7 
Soptombor . . 89 33.0 30.5 24.2 480.5 4.6 320.3 829.5 22.3 975.7 31.5 49.9 81.4 
October . . .. 89 33.0 30.6 23.2488.2 6.0 322.7 840.1 22.7 985.1 31.2 59.1 90.3 
Novomber .. 89 32.7 30.4 23.9494.3 5.3 324.8 848.2 20.6 996.7 32.7 67.8 100.4 
December .. 89 32.6 30.3 23.9480.7 3.5 323.6 831.8 19.0 971.4 31.9 44.7 76.6 

D.  ON-SCHEDU 
1949 . . .. 368 6.7 2.2 15.4 24.6 40.0 2.9 53.2 3.6 - 3.6 
1960 . . .. 339 6.9 2.0 12.9 24.4 37.4 2.6 49.8 3.6 - 3.6 
1951 . . .. 306 5.8 2.2 0.2 11.4 0.2 24.1 35.9 2.4 47.9 3.1 - 3.1 
1952 . .  .. 425 8.9 4.0 0.6 19.8 0.2 39.1 59.6 3.7 78.4 4.7 - 4.7 
1953 .. .. 415 8.6 8.9 0.2 19.6 0.3 39.8 59.9 1.6 76.3 4.6 - 4.6 

January/l9b3 .. 409 8.6 3.8 0.4 18.2 0.2 38.5 57.4 3.0 75.0 4.2 - 4.2 
February .. 421 8.7 3.9 0.4 18.7 0.2 39.3 58.6 2.6 76.2 4.5 - 4.5 
March . . .. 422 9.1 4.0 0.3 19.0 0.2 40.3 60.0 2.5 78.0 4.6 - 4.5 
April . . .. 426 8.8 4.1 0.3 20.0 0.2 38.8 59.3 2.8 77.2 4.9 - 4.9 
May . . .. 420 8.7 3.9 0.3 19.4 0.2 38.8 58.7 2.8 76.2 4.7 0.1 4.8 
June . . .. 414 8.6 4.1 0.3 17.8 0.2 40.1 58.5 2.0 75.3 4.4 0.1 4.5 
July . . .. 420 8.9 4.2 0.3 19.0 0.3 40.0 59.6 2.6 77.3 4.1 - 4.1 
August . . .. 420 8.8 4.0 0.3 18.6 0.2 39.5 58.6 2.5 7 6  4.0 - 4.0 
September . . 424 9.0 4.3 0.2 19.2 0.5 40.7 60.5 1.9 77.9 4.0 - 4.0 
October . . .. 416 8.7 4.0 0.3 19.4 0.2 39.5 59.4 2.1 76.5 4.0 - 4.0 
November .'. 415 8.7. 4.0 0.3 19.6 0.3 39.6 59.7 2.3 . 77 .0  4.4 - 4.4 
December .. 416 8.6 3.9 0.2 19.6 0.3 39.8 59.9 1.6 76.3 4.5 - 4.6 

E. A L L  
1949 .. .. 448 38.8 25.6 666.5 276.6 843.1 28.9 988.0 120.6 120.6 
1950 .. .. 430 40.3 27.1 581.2 302.7 883.9 21.8 1,043.6 106.5 106.5 
1951 . . .. 398 39.3 29.5 27.9524.0 3.1 309.7 864.6 35.5 1,062.2 46.5 45.6 92.2 
1952 .. . . 517 42.6 33.1 26.6 502.7 6.2 347.6 883.1 29.6 1,051 .O 39.7 43.8 83.5 
1953 .. .. 504 41.1 34.2 24.1500.4 3.8 363.4 891.7 20.6 1,047.7 36.5 44.7 81.2 

Januaryll953 . . 498 41.6 33.3 27.6 499.3 5.0 347.2 879.1 27.4 1,046.1 37.2 44.8 82.0 
February .. 511 42.2 33.7 28.6496.4 4.0 349.2 878.2 27.4 1,047.7 35.7 42.6 78.3 
March . . .. 510 42.1 33.6 26.8 504.8 4.0 346.8 882.3 44.8 1,070.9 37.1 42.9 80.0 
April . . .. 514 42.0 34.0 31.6508.8 4.6 349.6 894.7 36.9 1,073.9 37.1 41.4 78.5 
May . . .. 509 41.6 33.8 27.6502.6 4.5 352.8 887.5 43.7 1,073.1 36.3 39.4 75.7  
June .. .. 503 41.5 33.9 32.3498.8 4.4 358.6 894.1 35.4 1,074.8 39.1 40.4 79.5 
July .. .. 508 41.7 34.3 26.3501.0 5.5 357.7 890.5 27.7 1,055.7 34.7 45.0 79.7 
August . . .. 509 41.8 34.4 24.8502.0 5.4 360.9 893.0 24.7 1,054.9 35.6 46.2 81.8  
September . . 513 42.0 34.8 24.4 499.6 5.0 361.0 890.0 24.2 1,053.6 35.5 49.9 85.4 
October . . .. 505 41.7 34.5 23.4507.6 6.1 362.1 899.2 24.8 1,061.7 35.2 59.2 94.4 
November . . 504 41.4 34.4 24.2 513.8 5.5 364.3 907.8 22.9 1,073.7 37.0 67.8 104.8 
December . . 604 41.1 34.2 24.1 500.4 3.8 363.4 891.7 20.6 1,047.7 36.5 44.7 81.2 

Note :-As the figures of liabilities and assets of banking companies relate only to areas to which tho Act extended, 
the total of liabilities may not agree with the total assets. 

t The figures of paid-up capital of banking companies incorporated outaido India are oxcluded, 
@ Include one bank registered in Pakistan upto 1952 and two such banks for 1053. 



MENT 5-Contd. 
INDIA O F  BANKING COMPANIES  mount in cmree of rupees) 

-- 
Balances 
with the Loans, 
agent of Money . Bills advan- Per- the T o t a l  Invest- 

at call purchas- ces, cnsh Due Advan- Percent- ments in Other Total Percent- Total 
Reserve and ed and credits fmm ces l 7+  age of Govt. invest- 13+24 

Bank short discoun- and banks 18+ 19 21 to 9 secu- ments 25 to of 9 Assets 
to and notice* ted over- +ZOS ritiess 

other drafts 
banks 

15 1 6  17 18  19 20 2 1  22 23 24 25 2 6 27 
- 

8 . 8  12.2 17.2 61.9 447.7 16.6 543.3 65.0 301.1 22.2 323.3 38.7 979.8 
8 . 0  10.4 14.3 62.1 453.0 17.6 547.0 66.0 299.7 21.9 321.6 38.8 978.9 
9 . 0  11.3 17.3 59.6 439.3 13.9 530.1 63.4 314.0 22.2 336.2 40.2 982.3 
9 . 1  10.0 18.5 54.4 422.3 1 3 . 7 5 0 9 . 0  61.2 316.6 21.8 337.4 40.6 967.8 
9 . 3  9.6 16.6 50.6 411.7 1 1 . 3 4 9 0 . 2  58.7 320.7 22.6 349.3 41.9 956.9 
9 . 8  10.0 17.6 45.2 40'3.3 11.5 477.6 57.6 333.4 22.7 356.6 43.0 951.9 

10 .7  9.9 21.4 44.0 395.2 11.6 472.2 56.2 339.0 22.0 362.5 43.1 961.4 
1 1 . 8  10.6 18.3 44.9 395.3 1 2 . 7 4 7 1 . 2  55.5 336.7 22.6 359.3 42.4 966.7 

9 . 2  10.3 12.7 49.8 401.7 12.6 476.6 57.3 334.8 22.7 357.5 43.0 948.0 
LED BANKS 

9 . 0  2.2 30.4 0.1 30.4 76.0 9.9 2.8 12.8 32.0 51.9 
9 . 6  2.4 28.4 - 28.4 75 .9  9.8 2.4 12.1 32.4 40.5 
8 . 6  1.7 0.2 1.4 27.1 - 28.8 80.2 9.0 2.6 11.5 32.0 47.8 
7 . 9  3.0 0 .2  2 .1  39.4 0.1 41.8 70.1 20.6 3.9 24.6 41.3 78.3 
7.6 2.6 0.7 2.0 37.8 0.2 40.7 68.0 20.1 4.2 24.2 40.5 76.2 

7 . 4  2.8 0 .3  2.4 38.9 0.1 41.7 72.5 18.8 3.6 22.3 38.8 74.8 
7 . 7  2.9 0 .2  2.3 40.0 0.1 42.6 72.6 18.6 3.3 21.8 37.3 76.0 

, 7 . 5  3.1 1 . 2 '  2.1 40 .1  0.1 43.5 72.6 18.1 3.3 21.4 35.7 77.9 
8.3 2.8 0.5 2.4 39 .1  0.1 44.5 71.0 19.7 3.8 23.5 39.6 77.1 
8 . 1  2.4 0.7 2.2 38.7 0 .2  41.8 71.2 19.7 3.8 23.5 40.1 76.1 
7 . 6  2.3 0.7 2.0 38.8 0.3 42.0 71 .9  18.4 3.6 22.0 37.6 75.2 
6 . 9  2.3 1.0 2.0 39.3 0 . 3  42.6 71.5 19.4 3.9 23.3 39.2 77.2 
6 . 8  2.3 1.1 2.0 38.0 0.3 41.4 70.3 20.0 4.4 24.4 41.5 76.1 
6 . 6  2.2 1.0 2.1 38.8 0 . 3  42.2 69.7 20.1 4.4 24.5 40.3 77.8 
6 . 7  2.6 1.5 1.9 37.7 0 .2  41.3 69.6 20.1 4.0 24.1 40.5 76.4 
6 . 7  2.6 0.8 2.2 38.5 0 .2  4 . 7  69.8 20.2 3.9 24.1 40.4 76.9 
7 . 6  2.6 0.7 2 .0  37.8 0 .2  40.7 68.0 20.1 4.2 24.2 40.6 76.2 

B A N K S  
14 .3  17.6 401.6 20.6 422.3 50.1 349.8 24.4 374.2 44.4 973.1 
12.0 20.3 444.4 17.9 462.3 52.3 366.8 26.6 393.3 44.5 1,024.7 
10 .7  16.1 11.2 39.3 605.0 2 5 . 6 5 8 1 . 1  67.2 315.0 24.6 339.6 39.31,064.7 
9 . 5  13.8 16.8 33.8 462.2 15.2 528.0 59.8 343.9 27.9 371.8 42.1 1,030.7 
9 . 1  12.8 13.4 51.8 439.5 1 2 . 6 5 1 7 . 3  58.0 364.8 26.9 381.7 42.8 1,024.3 

9 . 3  12.5 17.9 38.2 478.5 .14.6 549.2 62.5 330.0 26.3 356.3 40.5 1,032.7 
8 . 9  12.5 17.2 51.0 481.7 15.5 565.4 64.4 319.4 26.1 345.5 39.3 1,031.7 
9 . 1  13.1 13.8 58.5 494.1 18.7 585.1 66.3 321.3 25.5 346.8 39.3 1,056.2 
8.8 14.9 17.7 64.3 486.8 16.6 585.4 65.4 320.8 26.0 346.8 38.8 1,056.9 
8 . 5  12.8 16.0 64.4 491.7 17.8 588.9 66 .3  319.4 26.7 345.1 38.9 1,055.0 
8 . 9  13.7 18.0 61.8 478.1 14.2 572.1 64 .0  332.4 25.8 358.2 40.1 1,057.5 
8 . 9  12.3 19.6 56.4 461.6 14.0 551.5 61.9 335.0 25.7 360.7 40.5 1,045.0 
9 . 2  11.8 17.6 .62.5 449.7 11.6 531.3 59 .5  346.7 26.9 373.6 41.8 1,033.0 
9 . 6  12.2 18.7 47.3 442.1 11.8 519.9 58.4 353.9 27.1 381 .O 42.8 1,029.7 

10.5 12.4 22.8 45.9 432.9 11.7 513.3 57.1 359.7 26.9 386.6 43.0 1,037.8 
11.5 13.2 19.1 47.2 433.8 11.9 512.0 56.4 356.9 26.6 383.4 42.2 1,043.7 
9 . 1  12.8 13.4 51.8 439.5 12.6 517.3 58 .0  364.8 26.9 381.7 42.8 1,024.3 - 

i Exclude monev a t  call and short notice for 1949 and 1950. 
Include  rea as&^ bills and TDRe. * For the years 1949 and 1950 money at call and short notice is included in balances with other banks in 
column 16. 



STATEMENT 6 
PRINCIPAL RATIOS OF BANKING COMPANIES 

(As on the last Friday of the year) 
(Percentage) 

Exchange Other  Sche- Non-Sche- 
Banks duled Banks duled Banks All Banks 

A A - 
Ratio of 1952 1953 1952 1953 c952 195; 1952 1953 

1 2 3 4 5 6 7 8 9 

1. Reserves to paid-up capital. . 82 84 46 46 78 83 
2. Demand deposits to totd  

deposits . . . . . . 69 67 60 59 34 33 60 69 
3. T h e  deposits to total depo- 

sits . . . . . . . . 31 33 40 41 66 67 40 41 
4. Total paid-up capital and 

reserves to total deposits . 9 9 22 21 9 8 
6. Borrowings from banks to 

total deposits . . .. 9 5 2 1 6 3 3 2 
6. Cash in hand and balances 

with the Reserve Bank of 
India to total deposits 8 7 10 10 8 8 9 9 

7, Balances with the agent bf 
the Reserve Bank of India 
and with other banks 'to 
total deposits . . .. 1 1 1 1  6 4 2 1 

8. Investments in Government 
securities to total deposits 26 29 43 . 43 35 34 39 40 

9, Total Investments to total 
deposits . . . . . . 26 29 46 46 41 40 42 43 

10. Advances to total deposits . . 80 75 84 53 70 68 - 60 58 
11. Capitalised expenses to total 

paid-up capital and re- 
serve8 . . . . . . 2 2 7 3 3 3 

Note :-In calculating the ratios under columns 8 and 9 against item 4, paid-up capital of 
banks incorporated outside India has been excluded but their reserves have been included. 

STATEMENT 7 
RATIO OF PAID-UP CAPITAL AND RESERVES TO DEPOSITS OF 
COMMERCIAL BANKS IN INDIA ,  THE U.K. AND THE U.S.A., 

1939- 1953 
(Ratio per cent) 

l ndia (Indian Joint Stock Banks) United United States 
A Kingdom of America 

End of ' Scheduled Non-scheduled All ba&ing' (Eleven clear- (All commer- 
banks banks companies ing banks) cial barb) 

1939 . . . . 13 25 14 6 14 
1945 .. , . 6 11 7 3 7 
1949 .. . . 9 20 9 2 .  8 .  
1950 .. . . 9 21 9 2 8 
1951 .. . . 9 22 10 2 8 
1952 .. . . 9 22 11 2 8 
1953 .. . . 9 21 10 3 8 

Note :-The ratios have been calculated from data available in the Statistical Tables relating 
to Banks in India for the years 1939 and 1945, and thereafter from returns received 
from the banking companies under the Banking Companies Act, 1949in the case of India, 
and from figures available in the Bankers', Insurance Managers' and Agents' Magazine 
and the Federal Reserve Bulletin in the caso of the U.K. and the U.S.A., respectively. 



STATEMENT 8 
PRINCIPAL LIABlLlTIES A N D  ASSETS IN l NDlA OF BANKING COMPANIES 

CLASSIFIED ACCORDING TO THE SIZE OF T H E I R  
PAID-UP CAPITAL A N D  RESERVES 

( As at Deceinber 24, 1953) 
(Amount in croros of rupees) 

No. of Paid-up Deposits Cash in Invest- Othor Loans 
Size of paid-up capital report- capital (1- hand menb invost- nnd 

and reserves ing and and i n  monts ndvan- 
banking reserves Demand Tirno Total balnncos Govorn. ces 

com- with the ment 
panies* Reservo socu- 

Bank of ritiest 
India 

1 2 3 4 5 6 7 8 0 10 

A. SCHEDULED BANKS 
1. Rs. 6 lakhs and above but  

less than Rs. 60 lalrhs . . 48 8.4 17.8 34.4 52.3 0.6 10.0 2.1 34.2 
(16.1) (34.0) (05.8) (12.4) (32.3) (4 .0)  (65.4) 

2. Rs. 60 lakhs and above . . 25 51.7 376.7 237.0 614.5 58.3 ,270. B 19.8 310.1 
(8.4)  (61.3) (38.7) (9 .6)  (44.0) (3 .2 )  (61.9) 

3. Total of 1 and 2 . . . . 73 60.1 394.5 272.3 666.8 04.8 287.4 21.0 363.3 
(9.0)  (59.2) (40.8) (9.7)  (43.1) (3 .3)  (63.0) 

B. NON-SCHEDULED BANKS 
4. Below Rs. 50,000 .. 49 0 .1  0.1 0.3 0.5  0.1 - - 0.4 

(20.0) (20.0) (60.0) (20.0) (80. 0 )  
6. Rs. 60,000 and above but  

less than Rs. 1 lakh . . 108 0.8 0.7 1.9 2.6 0.2 0.4 0.2 2.3 
(30.8) (26.9) (73.1) (7 .7)  (16.4) (7 .7)  (88.6) 

6. Rs. 1 lakh and above but 
. less than Rs. 6 lakhs . . 196 4.0 6 .1  13.5 18.5 1.7 4.9 1.1 1 4 . 1 '  

(21.6) (27.6) . (73.0) (9 .2)  (20.6) (5 .9)  (76.2) 
7. Rs. 6 lakhs and above but 

less than Rs. 60 lakhs . . 69 4.8 8.0 12.9 2 0 . 9  1.7 6.9 1.3 16.3 
(23.0) (38.3) (61.7) (8 .1)  (28.2) (6.2)  (73.2) 

8. Rs. 50 lakhs and above . . 3 .2.7 8.9 11.6 17.4 0.9 8.9 1.6 8.6 
(15.5) (33.9) (66.1) (5.2)  (51.1) (9.2)  (49.4) 

9. Total of 4 t o  8 . . .. 414 12.4 19.8 40.1 59.9 4.6 20.1 4.2 40.7 
(20.7) (33.1) (66.9) (7.6)  (33.6) (7.0) (68.0) 

C. ALL BANKS 
10. Below Rs. 50,000 . . 49 0.1 0.1 0.3 0 .5  0.1 - - 0.4 

(20.0) (20.0) (60.0) (20.0) (80.0) 
11. Rs. 60,000 and above but  

lessthanRs.1lakh .. 108 . 0 . 8  0 .7  1 .9  2.6 0.2 0.4 0.2 2.3 
(30.8) (26.9) (73.1) (1.7) (15.4) ( 7 . 7 )  (88.5) 

12. Rs. 1 lakh and above but 
less than Rs. 5 lakhs . . 195 4.0 6 . 1  13.6 18.5 1.7 4.9 1.1 14.1 

(21.6) (2 7 .6)  (73.0) (9 .2)  (26.5) (5.9) (76.2) 
13. Rs. 5 lakhs and above but 

l e s s t h a n R s . 6 0 l a k h s . .  107 13.2 25.8 47.3 73.2 8.2 22.8 3.4 49.6 
(18.0) (35.2) (64.6) (11.2) (31.1) (4.6) (67.6) 

14.Rs .60lakhsandabove . .  28 64.4 382.6 249.4 631.9 69.2 279.4 21.4 327.7 
(8 .6)  (60.5) (39.5) (9.4) (44.2) (3.4) (51.9) 

16. Total of 10 t o  14 . . 487 72.5 414.3 312.4 726.7 69.4 307.6 26.1 394.0 
(10.0) (57.0) (43.0) (9.6) (42.3) (3.6) .(54.2) 

-- 
Note :-Pigures in breckets indicate the percentages of individual items to total deposits of banking companies 

in each class. 
* Exclude banking companies incorporated outside India. f Include Treasury bills. 



STATEMENT 9 
CLASSIFICATION OF THE NUMBER OF BANKING COMPANIES 
ACCORDING T O  THE SIZE OF THEIR RESERVES I N  RELATION TO 

THEIR PAID-UP CAPITAL - 
No. of banking companies having 

A 
I 1 

Class Last no reserves reserves equal reserves equal 
of banking Fri- reserves less than 50% to or more than to or more than Total 
companies day of the paid-up 50 % but less the paid-up 

of capital than the paid- capital 
up capital 

Per - Per - Per- Per- 
centage centage centage centage 

Number to Number to Number to Number to Number 
total t0bl  total total 

1 .  2 .? 4 5 6 7 8 9 10 11 

Scheduled . . 1949 
1950 
1951 
1952 
1953 

Non-Scheduled.. 1949 
1950 
1951 
1952 
1953 

All Banks . . I949 
1950 
1951 

- 1952 41 8 289 58 77 15 93 19 500 
1953 29 6 286 59 82 1 7  90 18 487 

Note :-(I) The Statement excludes banking companies incorporated outside India. 
(2) The Statement is based on returns as on the last Friday of the year and 

the f igures may not tally with the year-end figures in audited balance sheets. 

STATEMENT 10 
UNCLAIMED DEPOSITS HELD BY BANKING COMPANIES 

(Amount in lakhs of rupeea) 

No. of reporting December 31, 1951 December 31, 1962 

banking companies - & 608 667 - --- - 
NO. of banking 207 204 

companies showing I I c A \ 

unclaimed sccounts Percen- Percen - I'wcxrz- l'ercen. 
Number luge to Amount tuge lo Xumlror luge to A~nourit bgc t o  

Particulare tolal ~ k J  toltrl &lul 

1 2 3 4 ti 6 7 8 9 --- -- -- -- 
I. Nature of Account~- 

1. Current . . . . 46,632 30 29 22 46,678 27 3 2  22 
2. Savinga . . . . 1,06,135 67 65 $8 1,18,219 70 72 50 
3. Fixed . . . . 713 - 35 26 '721 - 34 21  
4. Othem . . 4,944 3 6 4 4,803 3 6 4 

11. mter~t c&i& . . 
111, Incidental charges . . 9 

@ 
62 

dsbitad . . . . @I 
IV. Total . . . . 1,58,324 134 1.69,s 11 144 

- - -- -- --.- --_-_-- _ - - . - "- - - - - - -- - -- 
@ Lmw than fb 6O.Ot.W. 





STATEMENT I I  
PRINCIPAL LIABILITIES A N D  ASSETS IN I N D I A  OF BANKING COMPANIES 

CLASSIFIED ACCORDING T O  T H E  SIZE OF THEIR DEPOSITS 
(As at December 24, 1953) (Amount in c m ~ s  of rupees) 

Cash in 
hand and Invest- Other Loans 

No. of Paid-up Dopbosits balances menta in invest- and 
reporting capital with the Govern- ments advance8 

Size of deposits banking and Reserve ment 
corn- reser- Time ~ a n k  of securi. 

panies ves* India tiest 
1 2 3 4 5 6 7 8 D 10 

A. SCHEDULED BANKS 
1. Below Rs. 6 lakhs . . . . 4 0.3 - - - - - - 0 . 3  

2. Re. 6 lakhs to Rs. 10 la&. . 1 - 0.1 - 0.1 - - - - 
(100.0) 

3. Rs. 10 Iakhs to Rs. 60 lakhs 14 2.3 1.8 2.4 4.2 0.6 1.2 0.4 3.8 
(54.8) ' (42.9)  (57.1) (11.9) (28.6) (9.6) (90.5) 

4. Rs. 60 lakhs to Rs. 1 crore 18 3.1 4.6 8.2 12.7 1.4 6.0 1.0 . 8.0 
(24.4) (35.4) (64.6) (11.0) (39.4) (7.9) (63.0) 

6. Rs. 1 crore to Rs. 6 crores . . 26 8.4 20.3 31.0 57.3 6.8 19.3 2.1 40.3 

6. Rs. 6 crores to Ra. 10 crores 

7. Rs. 10 crores to  Rs. 20 crores 

8. Rs. 20 crores and above . . 
9. Total of 1 to  8 . . . . 

10. Below Rs. 6 lakhs . . . . 
11. Rs. 6 lakhs to Rs. 10 lakhs . . 
12. Rs. 10 lakhs to  Rs. 60 Iakhs. 

13. Rs. 50 lakhs to Rs. 1 crore . . 
14. Rs. 1 crore to  Rs. 6 crores . . 
16. Rs. 5 crores and above . . 

(8 .0)  (55.9)  (44.1) 
3.3 29.9 29.8 59.7 

(5 .5 )  (50.1) (49.9) 
38.8 395.4 218.8 614.2 
(6 .3)  (64.4) (35.6) 
62.9 604.7 327.1831.8 
(7 .6)  (60.7) (39.3) 

NON-SCH EDULED BANKS 
3.3 1.3 2.7 4.0 

(82.5)  (32.5) (67.5) . 
1.4 1.2 3.4 4.6 

(30.4) (26.1) (73.9) 
3.3 6.2 11.6 16.8 

(19.6) (31.0) (69.0) 
1.1 3.3 7.3 10.6 

(10.4) (31.1) (68.9) 
1.1 - 3.0 4.9 7.9 

(13.9) (38.0) (62.0) 
2.2 6.8 10.2 16.0 

(13.8) (36.3) (63.8) (5.6) (53.8) (9 .4)  (45.0) 
16.Tota lof10to16 ,. .. 416 12.4 19.8 40.1 59.9 4.6 20.1 4 .2  40.7 

(20.7) (33.1) (66.9) (7.6) (33.6) (7.0) (68.0) 
C. ALL BANKS 

17. Below Rs. 6lakhs . . . . 262 3.6 1.3 2.7 4.0 0 . 6  0.8 0.4 6.3 
(90.0) (32.5) (67.5) (12.5) (20 . O )  (10 . O )  (132.5) 

18. Rs. 6 lakhs to Rs. 10 lakhs.. 64 1.4 1.3 3 . 4  4.7 0.4  1.0 0.2  4.0 
(29.8) (27.7) (72.3) (8.5) (21.3) (4.3)  (85.1) 

19. Rs. 10 lakhs t o  Rs. 50 lakhs 96 5.6 7.0 14.0 21.0 2.0 6.7 1 . 4  16.6 
(26.7) (33.3) (66.7) (9.5) (27.1) (6.7) (78.6) 

20. Rs. 60 lakhs to Rs. 1 crore . . 33 4.2 7.8 15.6 23.3 2.2 7 .3  1.6 16 .1  
(18.0) (33.5) (66.5) (9.4)  (31.3) (6 .9)  (64.8) 

21. Rs. 1 crore to Rs. 6 crores . 30 9.6 29.3 36.9 65.2 7 .1  22.2 2.6 46.0 
(14.6) (44.9) (55.1) (10.9) (34.0) (4 .0)  (69.0) 

22. Rs. 6 crores to  Re. 10 crores 14 8.9 62.6 47.1 99.6 9.6 36.6 3.6 63.2 
(8.9) (52.7) (47.3) ( 9 . 6 )  (36.7) (3.6)  (63.5) 

23. Rs. 10 crores to Rs. 20 crores 4 3.3 29.9 29.8 59.7 6 .9  19.6 0.8 40.2 
(5.5) (50.1) (49.9) (9 .9 )  (32.8) (1 .3 )  (67.3) 

24. Rs. 20crores and above . . 11 38.8 395.4 218.8 614.2 53.6 261.7 16.3 328.0 
(6.3) (64.4) (35.6) ' (8.7) (42.6) (2 .7)  (53.4) 

26. Total of all banks . . .. 604 76.3 624.6 367.2891.7 81.2 354.8 26.9 617.3 
(8.4) (58.8) (41.2) (9 .1 )  (39.8) (3 .0 )  (58.0)  

Note :-Figuros i n  brackets indicate percentages of individual items to  total deposits of the class of banking 
companies in oach group. 

*Exclude paid.up capital of banking companies incorporsted outaide India. t h c f u d e  TF~WUY bib.  



STATEMENT 12 
DEPOSITS O F  SELECTED S C H E D U L E D  B A N K S  A T  V A R I O U S  RATES 

OF INTEREST, 1953 
(Amount in crores of rupees) 

Last Friday of March June September December 
,eA-i r--*--7 7- --7 

Amount Percen- Amount Percen- Amount Percen- Amount Percen- 
Rate of interest tage to tage to tuge to tage to 

total total total total 

Nil 195.6 31 193.0 31 193.9 31 186.1 30 
AboveO%and upto 4% 104.9 17 104.9 17 98.3 16 96.1 16 
Above&%anduptol% 77.6 13 77.1 12 81.4 13 81.3 13 
Above 1% and upto I&% 62.6 10 62.4 10 63.4 10 64.2 11 
Above 14% and upto 2% 24.9 4 26.5 4 34.3 5 26.0 4 
Above 2 % . . .. 152.2 25 167.3 26 155.5 25 161.0 26 
A. TOTAL . . . .  617.7 631.2 626.8 - 614 .7  - - - 
B. Total demand and time 

'liabilities of the select- 
ed scheduled banks* 626.3 638.4 632.5 628.7 

C. Total demand and time 
liabilities of all report- 
ing scheduled banks* 832.1 845.5 839.4 838.1 

Percentage of B to C . . 75 76 75 75 

Note :-Figures relate to 13 selected scheduled banks. * Net liabilities (excluding inter-bank borrowings) as reported in the weekly return 
under section 42(2) of the Reserve Bank of India Act, 1934. 

STATEMENT 13 
DEPOSITS OF N O N - S C H E D U L E D  B A N K S  (SAMPLE) AT VARIOUS' 

t RATES O F  INTEREST, 1953 

(Amount in lakhs of rupees) 

Last day of September Deoemb'er 
Rate of interest --\I 

~~~~~t Percentage Amount Percentage 
to totoz to tow 

Nil . . . . . . 3,12 9 3,75 . 10 
Above 0% lnh  up&')% . . . .. 69 2 54 1 
Above 4% and upto * y  . . . . . . 2,93 8 2,90 8 
~ b o v e  4% and upto 19 . . . . . . 78 2 82 2 
Above 1% and upto I)%. . . . . . 2,68 7 2.72 7 
Above 14 and upto 2 7. . . . . . 4,94 14 5.23 14 
Above 2 A d  upto 24 9 . . . . 3,83 11 4.04 11 
Above 2+ and upto 3 2 . . . . 6,64 16 5.86 16 .. A b a v e 3 d . .  . . . . . . 10,94 31 11,04 30 - - .... A. Total . . . .  .. 35J5 36,90 - - 
B. Total deposits of all reporting non- 

scheduled banka . . . . . . 6460 59,91 

P w c e n t a s e o f A t o B  . . . . . .  68 62 

Note :-Figurea relate to 107 banka in 13eptsmbor and 99 b d c a  in Docombor, 







STATE 

OWNERSHIP OF DEPOSITS OF 

( B3y Types 
- - 

SCHEDULED 
I 

A 

December 31, 1952 June 30,1953 

Number of banking companies 89 87 - & 
kmount percentask kmount ~ e r c e m &  

to group to group 
total total 

I. Demand deposits of 

Manufacturing concerns . . . . 
Trading concerns . . . . . . 
Public utility (0.g. transport and com- 
munications, gas, electricity, etc.) con- 
cerns . . . . . . . . . . 
Mining concerns . . . . . . . . 
Plantation concerns . . . . . . 
Financial concerns . . . . . . 
(a) Banks . . . . . .. . . 
(b) Insurance companies . . . . 
(c) Co-operative banks and societies.. 
(d) Others . . . . . . . . 
Personal . . . . . . . . . . 
Government and quaai-Government 
bodies . . . . . . . . . . 

9. Others . . . . . . . . 
10. ~ n c l a s s ~ ~ d *  . . . . . . . . 

Total of I . . . . . . 
11. Savings deposits of 

. . . .  11. Bueiness . . . . . . 
12. Personal' . . . . . . . . . . 
13. Others .. . . . . . . . . 

Total of II . . . . . . 
111. Time deposits of 

14. Trading concerns . . . . . . 
16. Financial concerns . . . . . . 
16. Other business deposits . . . . 
17. Personal . . . .  . . . . . . 
18. Government and quasi-Government 

bodies .. . . . . . . . . 
19. Others . . . . . . . . 
20. unclaass;i+ . . . . . . .  . . 

Total of Ill . . . .  . . 
Grand Total . . . . . . 

Accounts of lees than Re. 600. 



MENT 15 

BANKS IN INDIA, 1953 

of Deposits) 
(Amount in lakha of rupees) 

BANKS NON-SCHEDULED BANKS t 
7 f A 

\ 
Docember 31,1953 December 31, 1952 ~ u n e  30, 1953 December 31, 1063 

86 161 167 164 
A 

t 1 -  f A % 

Amount Percenbge Amount Percenlage Amount Percentage Amount Perccnbg6 
to group to group to g m P  lo group 

total total forcll lokJ 

t Each having total depositg of Re. 6 lekhe and over, 



STATE 

OWNERSHIP OF DEPOSITS 

--- 
SCHEDULED 

7 
December 31, 1952 - - June - 30,1963 

Number of banking companies . 89 87 

Amount Percentage Amount Percentage 
to totcrl to total 
deposits deposit8 

1. ~usiness deposits 

(1) Manufacturing concerns . . 42,88 5.3 46,85 5.5 

(2) Trading concerns . . . . 153,77 18.9 156,34 17.7 

43) Public utility (e.g. transport and 
. communications, gas, electricity, 

etc.) ooncerne . . . . . . 8,77 1.1 7,3 6 

-(4) Mining concerns.. . . . . . 4,05 0.5  4,22 

- (6) Plantation concern . . 
. . 

. . 5,66 0.7 6,3 1 
. - 

'(6) Financial concern . . . . 66.15 8.1 63,82 
. . . - 

(7) Others . . . . . . . . 8,20 1.0 9,08 

Total business deposits* . . 291,27 35.8 292,72 
: - - 

11. .Rersonal-deposits . . . . .. 382,59 47.0 390,Oa 
I Z . . 

Ill. Govt. and quasi-Govt. bodies . . 61,77 
\ ..- 7.6 66,50 

IV, Others .. . . . . . . 67,48 8.3 70,26 

V. Unclassilied deposits - . . . .- .. 11,25 1.4 11,14 
(Below -. "Ra. 5001-) 

 rand Total . . 814,35 100.0 830,70 

7 

: .- - .* Include savings deposits for which breakdowns are not available. 



MENT 16 

OF B A N K S  IN INDIA, 1953 

of Depositors) 
(Amount in lekha of rupees) 

BANKS NON-SCHEDULED BANKSt  
l r L 

! 
December 31, 1953 December 31,1952 June 30,1953 December 31,1963 

Amount Percentage Amount Percentage Amount Percentage Amount Percentage 
to total to total , to total to total 
deposits deposits deposits deposits 

823,OE 100.0  43,95 100.0 42,03 100 .O 52,62 100.0 

t Each having total deposits of Rs. 5 lakhs and over. 



STATEMENT 17 

CLASSIFICATION O F  T H E  NUMBER OF BANKING COMPANIES 
ACCORDING TO T H E  RATIO O F  THEIR INVESTMENTS IN GOV- 

ERNMENT SECURITIES TO T O T A L  DEPOSITS 

( As on the last Friday of the year ) 

Percentage of 
invostmonts in Scheduled Banks Non-Scheduled Banks All  Banks 
Qovenunent , I\' \ yL  1 --h---7 
eocuritios to 1062 1953 1052 1953 1952 1953 
total  deposits 

Percent- Percent- percent- Percent- Percent- Percen- 
N m -  age to Nwn- age to Num- age to Num- age to Num- age to Num- tage to 

ber total ber total ber total ber . total ber total ber total 

Below 1 . . 5  6 2 2 
From 1 to  10 . . 7 8 4 5 
From 11 to 20 . . 18 20 20 23 
From 21 to 30 . . 13 14 12 14 
Froxn3 l to40 . .  18 20 19 21 
F r o m 4 l t o 6 0 . .  18 20 19 21 
Prom 51 to 80 . . 8 9 10 11 
81 and above 5 5 3 3  

Total . . 92 89 

STATEMENT 18 

CLASSIFICATION OF T H E  NUMBER O F  BANKING COMPANIES 
ACCORDING TO T H E  RATIO OF THEIR ADVANCES TO T O T A L  

DEPOSITS 

( As on the last Friday of the year ) 

Percentage of Scheduled Banks Non-Scheduled Banks All  Banks 
advances t o  ,---h-.-----? 7- 

total deposits 1952 1953 1952. 1953 1952 1953 

Percent- Percent- Percent- Percent- Percent- Percen- 
Num- age to Num- age to Npm- age to Num- age to Nurn- age to Num- tage to 

ber total ber total ber total ber total ber total ber total 

Less than31 .. 1 I - - 11 3 12 3 12 2 I 2  2 
From31 t o  50 .. 12 13 12 I d  14 3 12 3 26 5 24 5 
F r o m S l t o 7 0 . .  44 48 42 47 60 12 54 13 94 18 96 19 
From 71 to 100 22 24 21 24 164 39 163 . 37 186 36 174 35 
Above100 .. 13 1 4  14 1 6  186 44 184 44 199 38 198 39 

Total . . 92 89 425 415 517 504 



GRAPH 8 

MATURITY DISTRIBUTION OF INVESTMENTS 

IN GOVERNMENT SECURITIES 

I ( Grores of Rupees ) 

I SCHEDULED BANKS 
9 

DEC. 1949 

JUNE I 9 5 0  

DEC. 1950 

JUNE 1951 

DEC. 1951 

JUNE 1952 

DEC. 1952 

JUNE 1953 Maturing 

DEC. 1953 Within 5 Yeors 

Between 5 % 10 Years 
100 200 300 400 Between 10 15 Years 

NON-SCHEDULED BANKS After 15 Years 

DEC. 1949 

-JUNE 1950 

DEC. 1950 

JUNE 1951 

DEG. 1951 

DEC. 1952 

JUNE 1953 

DEC. 1953 
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ANALYSIS O F  INVESTMENTS 

SCHEDULED 
A 

I 
December 31, 1952 June 30, 1953 

-t 
n 3 

Number of banking companies 88 - 86 

- Percen- Percen- Percen- Percen- 
tage to tage to _' tage to tage to 

Amount group total Amount group total 
% total inweat- total invest- 

ments ments 

A. Government Securities: 

( i )  Central Government . . ..2,92,16 89.3 76.9 2,89,01 90.0 78.0 

(ii) State Governments . . . .  34,67 10.6 9.1 31,75 9.8 8.6 

(iii) Others, mainly postalt , . .. 30 0.1 . 0.1 30 0.1  0.1 

Total of A .. . . ..3,27,02 100.0 86.1 3,21,06 100.0 86.7 

B. Other investments in India: 

(i) Other trustee sectxities . . .. 8,85 ,31.0 2.3 9,14 32.8 2.5 

( i i )  Fixed deposits . . . . .. 2,39 , 8.4 0.6 : 62 2.2 0.2 

(iii) Shares of joint stock companies. . 735 25.8 1.9 7,44 26.7 . .2.0 
- !  

(iv) Debentures of joint stock cornpa- . - 
riles . . . . . . .  .. 3,61 ' 1 2 . 6  1 .0 ,  4,13 14.8 1.1 

, . (v) Real estate . . . . .. 6,99- 21.0 1 . 6  , 6'16 22.1 1.7 

(vi) Bullion . . . . . . .. 2 - f , 3  - - 
. . . .  (vii) Others . . .. 31 1.1  - 0 . 1  ! 38 1.4 0.1 

C. Foreign investments: 

( i )  In Pakistan . . . . .. 11,81 48.9 3.1 8,Ol 37.0 2.2 

( i i )  In the United Kingdom . . .. 5,28 21.9 1 .4  420 24.0 1 .4  

( i i i )  In other countries . . .. 7,06 29.2 1.9 8,46 39.0 2.3 

Total of C . . . .  .. 24,15 100.0 6 . 4  21,67 100.0 6 .8  

Total of A;B and C . . . . . . 3,79,69 100.0 3,70,6 1 100.0 

t Include Treaaury Savings Deposit Certificates and investments in 3 per cent Bhopal 
LOW, 1966-76. 



MENT 20 

OF BANKS, 1953 
(Amount in lakhe of rupeea) 

BANKS NON-SCHEDULED BANKS* 
I ,  

- - 

December 31, 1953 December 31, 1952 June 30,1953 December 31,1963 

Percen- Percen- . Percen- Percen- Percen- Percen- , Percen- Percen- 
tage to tage t o  tage to tage to tage to tuge to tage to tage to 

Amount group total Amount group total Amount group total Amount group total 
total invest- total invest- total invest- total invest- 

ments ments menta ments 

3,90,92 100 .0  22,09 - 100 .0 -  13,85 100.0  24'03 . . -100.0 

* Each having totd investments of Rs. 1 lakh and over. 



ADVANCES OF SCHEDULED BANKS AGAINST 

No. of Country Wheat, Oilseeda 
Aa on the last reporting piece- Cotton Jute Paddy Cur gram, (other 
Friday of banking goods and and and and other than 

corfpa- and kapas heasian rice sugar grains and grouni- 
riles yarn pulses nuts) 

January 
February 
March 
April 
May 
June 
July 
August 
September 
October 
November 
December 

January 
February 
Mamh 
April 
May 
June 
Juls 
August 
September 
October 
November 
December 

January 
February 
Mmch 
April 
May 
June 
Juls 
August 
September 
October 
November 
December 

A. INDIAN SCHE 
28,72 4,17 5,86 
33,96 3,41 6,95 
38,86 4,91 8,22 
40,04 9,28 12,56 
36,93 18,13 16,80 
31,76 20,24 15,30 
25,28 17,70 11,87 
20,08 14,41 9,24 
15.27 10,85 7,25 
9,88 8,53 5,36 
7,13 7,68 4,04 
8.61 8,36 5,73 

B. EXCHANGE 
7 31 
7 3 1 
8 40 
11 25 
11 36 
12 24 
11 29 
10 43 
10 41 
9 43 
10 36 
I0 48 

C. ALL SCHE 
4,25 6,18 
3.49 7,26 
5,OO 8,61 
9,39 12,81 
18,24 17,16 
20,36 15,54 
17,81 12,16 
14,51 9,66 
10,95 7,66 
8,62 479 
7,78 5,OO 
8,46 6,21 . 



MENT 21 

PRINCIPAL COMMODITIES AND BULLION, 1953 

Copra Pepper Gold Silver 
and and bullion bullion 
other other Ground- (other (other Corn- T o t a l  of Tota l  

coconut export n u b  than to than to pomte 3 t o  IS Advances* 
productu apices banks) banka) Advances 

DULED BANKS 
63 64 
60 66 
7 1 1.01 
73 1.08 
88 1,11 
93 1.05 
86 81 
76 76 
66 79 
62 64 
64 63 
67 67 

BANKS 
4 
3 
4 
4 
7 
6 
9 
8 
7 

DULED BA'NKS 
67 82 
63 99 
75 1,62 
7 7 1,27 
95 1,39 

* The number of banks covered in this column is not necesearily the same as t ha t  covered 
ia the previous columns as the figures in this column are based on the monthly returns 
in Form XIII of the Banking Companies Act ; the figures include loam, advances, cash 
credits and overdrafts but  exclude money a t  call and short notioe, due from bank and 
bille purchased and discounted. 



STATE 

December 31,1952 March 31, 1963 

Number of reporting banks 88 88 
7-- 
Amount Percen- Percen- Amount Percen- Percen- 

tage to tage to tage to tage to 
group total group total 
total advances total advances 

I. Industry 
1. Cotton (ginning, pressing and 

weaving, etc.) . . . ?  .. 47.5 
2. Jute . . . . .. 14.1 
3. Other textiles . . . . .. 9.8 
4. Iron and steel . . . . .. 5.4 
5. Coal, other mining and quarrying 4.0 
6. Engineering . . . . .. 17.1 
7. Sugar . . . . . . . . 27.5 

&8. Cement . . . . . . .. 1.0 
9. Public utilities (e.g., transport, 

communications, gas, electricity, 
etc.) 4.9 

10. vegetable'& c A g  &d re& 
ing (including Vanaspati, soap, 
etc.) . . . . . . .. 6.9 

11. Chemicals, dyes and paints . . 9.6 
12. Others . . .. 31.1 

T O ~ ~ I  of i ' . . .. 178.8 
11. Commerce 

13. Wholesale trade . . . . .. 146.4 
(i) Agricultural commodities . . 66.8 

(a) Cotton . . . .. 27.9 
(b) Jute . . .. 10.9 
(c) ~ilseeds* ' . . .. 4.8 
(d) Sugar . . . . .. 0.9 
(e) Other agricultural com- 

modities . . .. 22.4 
(ii) Other goods . . .. 79.6 

14. Retail trade . . . . . . 10.9 
15. Dealers in Government securities, 

stocks, shares, etc. . . . . 13.0 
16. Dealers in bullion . . .. 3.0 
17. Shroffs 8.8 
18. Banka ani'othe; &andial ink: 

tutiom . . . . . . .. 27.6 
19. Others .. . . .. 27.9 

Total of ;I' . . .. 237.5 
Ill. Agriculture 

20. Foodcrops (wheat, rice, and other 
cereals, dals, etc.) . . . . 0.4 

21. Other agricultural produce (jute, 
cotton, tobacco, oilaeeds, tea, 19.9 
coffee, etc.) 

22. Others . . . . 0.8 
Total of i ~ i  . . .. 21.1 

IV. 23. Personal and professional . . 39.6 
V. 24. All  others . . . . .. 31.8 

Total of I to V . . .. 508.8 



69 

MENT 22 
BANKS ACCORDING TO PURPOSE, 1953 

(Amount in crores of rupees) 

June 30,1953 September 30, 1953 December 31, 1953 

88 87 87 
L 

C \ I 
A 

C 
A 

Amount Percen- Percen- Amount Percen- Percen- Amount Percen- Percen- 
tuge to tage to krge to tage to tage to tage to 
group total group total group total 
total advances total advances total advanced 



STATE 

ANALYSIS OF ADVANCES OF SCHEDULED 

- -- 
December 31, 1962 . March 31, 1953 

L 
I 

A > f 7 

Number of reporting banks 88 88 
- I  

A 
3 

Amount Percent- Percent- Amount Percent- Percen- 
age do age to age lo tage to 
group total group total 
total advances totd advances 

I. Secured advances 
1. Government and trustee securi- 

ties . . . . . . . . 4 1 . 1  9.5 8.1 64.6 11.1 9.5 

2. Gold and silver bullion . . .. 2.1 0.5 0.4 2.2 0.4 0.4 

4. Shares of joint stock companies, 
etc. . . . . . . .. 43.0 I0.0 8.5 43.1 8.8 7.5 

6. Merchandise . . . . . . 248.6 57..7 48.9.  289.1 59.0 . 50.2 

(i) Pledged to the banking com- 
pany under the banking 
company'slockandkey .. 98.6 22.9 19.4 123.2 25.2 21.4 

(a) Foodgrains . . .. 6.2 1.4 1.2 12.3 2.5 2.1 
(b) Other agricultural com- 

moditiea . . .. 31.6 7.3 6 . 2 .  45.1 9.2 7.8 
(c) Non-agricultural corn- 

modities . . .. 61.0 14.2 12.0 65.8 13.4 11.4 

(ii) Hypothecated to the bank- 
ing company . . .. 149.9 34.8 2 9 . 5  166.0 33.9 28.8 

(a) Foodgrains . . .. 4.4 1.0 0.9 2.4 0.5 0.4 
(b) Other agricultural com- 

modities . . .. 64 .7  12.7 10.8.  61.6 12.6 10.7 
(c) Non-agricultural com- 

modities . . . . .  90.9 21.1 17.9 102.0 20.8 17.7 

6. Real estate . . . . .. 21.1 4.9 4.1 20.8 4.2  3.6 
(a) Agricultural land . . .. 1.7 0.4 0.3 2.1 0.4 0.4 
(b) Other properties . . . . 1 9 . 4  4.5 3 . 8  18.7 3.8 3 . 3  

7. Pixed deposits . . . . .. 10.4 2.4 2.0 11.4 2.3 2.0 
(a) Withthebankingcompany. 10.4 2.4 2.0 11.4 2.3 2.0 
(b )  With other banking . com- 

panies . . . . .. - - - - - 
8. Other secured advances .. 62.8 12.3 I0.4 66.6 11.6 9 . 8  

Totalofl .. .. 430.7 100.0 84.6 489.8 100.0 85.0 

I I. Unsecured advances 
9. Clean advances . . . . .. 78.1 15.1, 86.6 15.0 

Total of I and I I  . . 508.8 100.0 576.4 100. 0 - - -.-_I_--- -----. - -._- -_L-_-..-_-__-,,-.___LI--_. _. _ 



MENT 23 

BANKS ACCORDING TO SECURITY, 1953 

June 30, 1953 September 30,1953 
- I  > 

88 87 
I 

A \- 

Amount Percen- Percen- Amount Percen- Percen- 
tage to tbge to t q e  to tage to  
group total group totat 
total advances total advances 

(Amount in croms o f  rupees) 
December 31,1953 

A 
I 

87 
r> 
Amount Percen- Percen- 

tags to tugs to 
grwp  total^ 
taial advances 



STATE 

ANALYSIS OF ADVANCES OF NON- 

December 31, 1952 March 31, 1953 

Number of reporting banks. -------- 376 . 
I 3 r 

hunount Percen- Percen- Amount Percen- Percen-' 
tage to tage to tage to tage to 
group total group tot01 
total advance8 total advances 

1 2 0 3  4 6 6 7 

I. industry 
1. Cotton (ginning, pressing and 

weaving, etc.) . . . . .. 1,97 25.9 5.0 1,lO 15.2 2.7 
2. Jute . . . . .. 36 4.7 0.9 36 5.0 0.9 
3. Other &'iies . . . . .. 26 3.4 0.7 25 3.5 0.6 
4. Iron and steel . . . . .. 30 3.9 0.8 32 4.4 0.8 
6. Coal, other mining and quarrying 13 1.7 0.3 24 3.3 0.6 
6. Engineering . . . . .. 37 4.9 0.9 46 6.4 1.1 
7. Sugar . . .  . . . . .. 75 9.9 1.9 81 11.2 2.0 
8. Cement . . . . . . .. - - - 1 - - 
9. Public utilities (i.e. transport and 

communication, gas, electricity, 
etc.) 69 9.1 1.8 66 9.1 1.6 

10. Vegetable 'dil cn&ng and r e g -  
ing (including vanaqati, soap, 
etc.) . . . . . . .. 39 5.1 j.0 58 8.0 1.4 

11. Chemicals, dyes and p&ta . . 8 1.1 0.2 10 1:4 0.8 
12. Others . . . . .. 2,30 30.2 5.9 2,35 32.5 5.7 

Total oi'l .. . . .. 7,61 100.0 19.4 7,23 100.0 17.7 
11. Commerce 

13. Wholeaele trade . . . . .. 6,27 j40.l 16.0 43.4 
(i) Agricultural commodities . . 2,97 19.0 7.6 8; 22.1 

(a) Cotton . . . . .. 62 4.0 1.6 70 4.1 
(b) Jute . . . . . . 8 0.5 0.2 7 0.4 
(c) Oilseeds . . .. 39 2.6 1.0 40 2.9 
(d) Sugar . . . . . . 2 0.1 0.1 22 1.3 
(e) Other agricultural com- 

modities . . . . 1,85 11.8 4.7 2.41 14.0 
(ii) Other goods . . .. 3,31 21.2 8.4 3,66 21.3 

14. Retail trade . . . .  .. 3,86 24.6 9.8 4,45 25.9 
16. Dealere in Government securities, 

stocks, shareo, etc. .. . . 1,36 8.7 3.5 76 4.4 
16. Dealers in bullion . . .. 19 1.2 0.5 22 1.3 
17. Shroffs .. 40 2.6 1.0 30 1.7 
18. Banka and 'othe; kanLiil insti- 

tutions . . . . . . .. 74 4.7 1.9 85 6.0 
19. Others . . . . .. 2,81 18.0 7.2 3,14 18.3 

Total dill . . . . . . 15,64 100.0 39.8 17.17 100.0 
111. Agriculture 

20. Foodcrops (wheat, rice, and 
other c e ~ ,  dala, etc.). . 67 29.6 1.7 71 31.8 

21. Other agricultural produce ( j u k  
cotton, tobacco, oilseeb, tea, 
coffee, etc.) . . . . .. 68 25.7 1.5 41 20.1 

22. Others . . . .. 1,Ol 44.7 2.6 92 45.1 
Total o?lll . . 2,26 100.0 6.8 2,04 100.0 

IV. 23. personal ~rofesoio;lH~ . . 10,71 27.3 11,40 
V. 24. A l lo thers  .. . . . . 3,06 7.8 3,15 

Total of I to V . . .. , . 39,28 100.0 41,OO 
-.-- 

27.8 
7.7 

zoo. 0 



MENT 24 

SCHEDULED BANKS ACCORDING T O  PURPOSE, 1953 

(Amount in lakhs of rupees) 
-- 

June 30,1953 
I I 

384 
I 

A 
1 

September 30, 1953 
r L 

390 
I 

J 

Amount Percen- ~ e r c e n :  
tuge to tage to 
group total 
total advances 

December A 31, 1953 
I 

370 
A 

I I 

Amount Percen- Percen- 
fage to tage to 
group total 
total advancea 

kmount Percen- ~ercen-- 
tage to tage to 
grmp total 
total advances 



STATE 

ANALYSIS OF ADVANCES OF NON-SCHEDULED 
a 

& 

December 31. 1962 March 31,1953 
I- 

Number of reporting banks 376 389 
r r  b 4  > 
Amount Percen- Percen- Amount Percen- Percen- 

tage to tugs to meto t a p t o  
group total group total 
total advancap total advances 

1 2 3 4 6 6 7 

I. Secured advancer: 

1. Government and trustee securi- 
ties . . . . . . .. I6 0.5 0.4 11 0.4 0.3 

2. Qold and silver bullion . . .. 7 0.2 0.2 7 0.2 0.2 
3. Gold and silver ornaments .. 7,03 23.8 17.9 0,79 22.9 16.6 
4. Shares of joint stock companies, 

eto. . . . . . . .. 1,09 3.7 2.8 1,06 3.6 2.6 
6. Merchandise . . . . .. 7,12 24.1 18.1 7,67 25.5 18.5 

(i) Pledged to the banking com- 
pany under the banking 
company'slockandkey .. 4,47 15.1 11.4 4,69 15.5 11.2 
(a) Boodgrains . . .. 29 1.0 0.7 36 1.2 0.9 
(b) Other agricultural com- 

modities . . .. l ,Q6 6.6 5.0 1,82 6.1 4.4 
(c) Non-agricultural corn- 

moditiea . . .. 2,23 7.6 5.7 2,42 8.2 6.9 
(U) Hypothecated to the bank- 

ing company . . .. 2,66 9.0 6.7 2,97 10.0 7.3 
(a) Foodgrab . . .. 4 0.1 0.1 6 0.2 0.1 
(b) Other agricultural corn- 

modities . . .. 41 1.4 1.0 68 2.0 1.4 
(c) Non-agricultural corn- 

modities . . .. 2,20 7.4 5.6 2,36 7.9 5.7 
6. Real estate . . . . . 9,21 31.2 23.4 8,81 29.7 21.5 

( i )  Agricultural land . . .. 1,40 4.7 3.6 1,24 4.2 3.0 
( i i)  Other properties . . .. 7,81 26.4 19.9 7,68 25.6 18.5 

7. Bixed deposite . . . . .. 2,62 8.9 6.7 2,:s 9.4 6.8 
( i )  With the banking company. 2,69 8.9 6.6 2,77 9.3 6.8 

(ii) With other bankii corn- 
panies . . . . . . 3 0.1 0.1 1 - - 

8. Other secured advances .. 2,27 7.7 5.8 2,44 8.2 6.0 

Total of I . . .. 29,55 100.0 75.2 29,63 100.0 72.3 

11. Unsecured advances 

9. Clean advances . . . . . . 9,73 24.8 11,37 27.7 

Total of I and I I  . . 39,28 100.0 41,OO 100. 0 
- -. 



MENT 25 

BANKS ACCORDING TO SECURITY, 1953 

(Amount in lakhr of mpem) 

I h 
I I 

# * 
Amount Percen- Percen- Amount Percen- Pcrcen- Amount Pcrecn- Pcmn- 

tap lo tage to tage lo lags to tag6 lo l q a t a  
group total group total group total 
total advances total advancca r0kl.l aduanccr 



STATE 

INTEREST? CHARGED BY S C H E D U L E D  

Major Scheduled 
L r 

Dec. 31, March 31, June 30, 
1052 1053 1953 

I. Secured advances, 

1. Government and trustee securities . . .. 6 3) 6 3 5 3 

2. Gold and silver bullion . . .. .. .. 7) 4 7) 3% 6 4 

3. Gold and silver ornaments . . . . . . 7) 4+ 7 G 7 6 

4. Shares of joint stock companies, etc. . . . . 64 4) 6) 4 i  64 44 

5. Merchandise 

( i )  Pledged to the banking company under 
the banking company's lock and key 

(a) Foodgrains . . .. .. .. 7 6 7 61 64 64 

(b) Other agricultural commodities . . 7 4 7 4 st 4 

(c) Non-agricultural commodities . . 7 4+ 7 4+ 7 44 

(ii) Hypothecated to  the banking company 

(a) Foodgrains . . .. .. .. 9 3) 9 34 9 31 

(b) Other agricultural commodities . . 7 3+ 7 31 9 34  

(c) Non-agricultural commodities . . 7 3) 8 34 9 3) 

6. Real estate 

( i )  Agricultural land . . . . .. .. 7 6 7 6 74 6 

(ii) Other properties . . . . . . .. 8 3) 8 34 8 34 

7. Fixed deposita 

( i )  With the banking company . . .. ti 3 6 3 6 3 

-(ii) With other banking companies . . .. 6 6) 6 44 6 44 

8. Other secured advances .. .. .. 9 3 9 3) 9 3* 

11. Unsecured advances 

9. CIean advances . . . . . . . . .. 9 4 9 4 9 4 

t The usual rate of interest charged on the majority of accounts. 
U =Highest. L=&oweet, 



MENT 26 

BANKS O N  ADVANCES DURING 1953 
(Rate per cent per amurn) 

Banks* Other Scheduled Banks 
\ I A 

Sept. 30, Dec. 31, Dec. 31, March 31, June 30, Sept. 30, Dec. 31, 
\ 

1953 1953 1952 1953 1953 1953 1953 
-L...CC-7---, 

H L H L H L H L H L R L 

- 
* Indian scheduled bmbe each with edvancea above Re. 6 crow8 t+nd exchange bank& 



STATE 

DISTRIBUT ION BY STATE & BY POPULATION O F  OFFICES, DEPO 

Number of 1962 1963 
banka ope- - 
rating in Offi- Per-  Popula- Offi- Per- Popula- 
the State ces cen- tion per ces cen- tion per 

STATE Population A tage office tage office 
5952 195; of 5 to of 8 to 

total total 
ofices o$ces 

GROUP l 

1. Andhra . . . . 2,06,08,000 - 9 - - - 167 6 1,30,624 
2. k m  . . .. 9443,707 4 4 .  21 1 4,30,653 20 1 4,52,185 
3. Bihar . . .. 4,02,26,947 11 11 121 5 3,32,446 121 5 3,32,446 
4. Bombay . . . . 3,59,56,150 52 50 436 17 82,468 431 16 83,425 
6. Madhya Pradesh. . 2,12,47,633 12 12 138 5 1,63,968 142 5 1,49,631 
6 Madraa . . . . 3,67,34,000 38 38 542 21 68,930 396 15 90,237 
7. Orissa . . . . 1,46,45,946 5 6 12 - 12,20,496 12 - 12,20,496 
8. Punjab . . . . 1,26,41,205 20 20 172 7 73,496 174 7 72,651 
9. Uttar Pradesh . . 6,32,16,742 24 24 376 14 1,68,127 379 14 1,66,796 
10. West Bengal . . 2,48,10,308 34 37 167 6 1,48,565 172 6 1,44,246 

Total . . . . 27,80,28,638 1,985 76 1,40,066 2,004 75 1,38,737 

GROUP ll 

11. Hyderabad . . 1,86,55.108 13 12 76 3 2,46,462 76 3 2,46,462 
12. Madhya Bharat . . 79,54,164 8 8 64 2 1,47,299 66 2 1,42,038 
13. Mysore . . .. 98,49,000 16 17 85 3 1,16,871 94 4 1,04,777 
14. PEPSU . . .. 34,93,685 3 4 21 1 1,66,366 26 1 1,39,747 
15. Rajaatban .. 1,62,90,797 12 12 I16 4 I,31,817 I16 4 1,32,963 
16. Baurdtra  . . 41,37,369 9 9 62 2 79,566 62 2 79,666 
17. Travsncore- 

&chin . . .. 92,80,425 I6 18 127 6 73,074 131 6 70,843 
Total . . . . 6,86,60,628 531 20 1,29,304 649 21 1,26,065 

GROUP 111 

18. DeIhi . . . . 17,44,072 27 31 78 3 22,360 86 3 20,618 
19. Hirnachal Pradesh 9,83,367 2 2 4 - 2,46,842 4 - 2,46,842 
20. Vindhys Prsdd  36,74,690 3 3 4 - 8.93.873 4 - 8.93.673 
21. OLher~ .. .. 38,88,199 10 11 I7 1 2,28,718 23 1 l.69,062 

Total .. . . 1,01,90,328 103 4 98,935 116 4 87,848 

GROUP lV 

22. ~~~~ 6t Kt&& 44,10,000 6 6 8 - 6,61,260 8 - 0,61,260 
Grand Total .. . . 36,12,89,394 2,627 197,529 2,677 1,34,961 

:-(I) Pi'igure8 are EM on the fnat Friday of the yoar and rolato to 80 bnnka in 1962 
(2) Population flguroe an, from the l9CI Consus Roport ; thorn for Jaamu and 



MENT 27 

SITS & ADVANCES IN INDIA OF SCHEDULED BANKS, 1952 & 1953 

1952 1953 1962 1953 
-< 

A 
\ I  3- 

Deposits Per- Per Deposits Per- Per Advan- Per- Per Advan- Per- Per 
(In cen- capita (In cen- capita ces cen- capita ceu cen- capita 

lakhs of tage depo- lakhs of f a g e  depo- (In tage advan. (In tage advan- 
rupees) ' of sits rupees) of 14 sits lakhs of of ces lakhs of of 20 ces 

11 to Rs. to Rs. rupees) l r t o  Re. rupees) t o  Rs. 
. tolaz total total total 

depo- depo- advan- advan- 
sit8 Sata ces ces 

11 12 13 14 16 16 17 18 19 20 21 22 

and 85 banks in 1963. 
Kaehmir are according to the statutory estimates of the Registrw Genersl. 



STATEMENT 28 

ADVANCES OF SELECTED SCHEDULED BANKS A T  V A R I O U S  

RATES OF INTEREST, 1953 

(Amount in cmres of rupees) 

Last Friday of March June September December 
-&&& 
Amount Percen- Amount Percen- Amount Percen- Amount Percen- 

tage to tage to tage to tage to 
Rates of interest total total total total 

1 2 3 4 6 6 7 8 
- 

Upto 2% . . .. 2.61 

Above 2 % and upto 3 % 6.47 

Above3%andupto4% 153.05 

Above 4% and upto 5% 155.19 

Above 6 % and upto 6 % 62.49 

Above 6 % and upto 7 % 12.84 

Over7% .. .. 4.87 

- - - 
A. TOTAL . . . . 386.42 100 373.36 100 338.87 100 328.84 100 - - - - 
B. Total advances of all 

scheduled banka as 
shown in the returna 
in Form XIII* . . 485.23 470.43 432.41 426.84 

Noh :-Figurea rehfe  to 16 selected scheduled banks. 

*Advances include money at call and short notice and due from banking companies but 
exclude bills purchaeed and discounted. 
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OFFICES OF BANKING COMPANIES T. &j 



STATEMENT 29 
ADVANCES OF NON-SCHEDULED BANKS (SAMPLE) AT VARIOUS 

RATES OF I NTEREST, 1953 
(Amount in lakha of rupeea) 

Laat day of September December 

Rate of interest 
r - - - - 7 .  
Amount Percentage Amount Percenlage 

to total to total 
Upto 1 % 9 .  . . . . 39 2 34 2 
Above 1 ,/d upt6'2 % . . . . . , 35 2 37 2 
Above 2 9  and upto 37 .  .. . . . . 1.76 8 86 4 
Above30/P and  upto 4 q  . . . . . . 93 4 77 4 
Above 4 9 a n d  upto 69 . . . . . . 2,24 11 3,48 17 
Above 6 a n d  upto 6 . . . . . . 4.67 22 4,91 24 
~ b o v e 6 9  a n d u p t o  79 . . . . . . 1.15 6 1,25 6 
Above 7 9 and  upto 8 2 . . , . . . 1,75 8 1.66 8 
Above 8 9 and upto 9 0/d . . . . . . 4,46 21 4,34 21 . . Above 9 2  . . . . . . .. 3,24 15 2,64 - 13 - - 
A. Total . . . . . . 20,94 100 20,5 1 - 100 - - 
B. Total advances of al l  reporting non- 

scheduled b a n l a  as shown i n  the 
returns in Form =I* . . .. 40,OB 38,71 

Percentage of A to B . . . . . . 52 53 

Note:-Figures relate to 107 banks in September and 99  bank^ in December, 
*Advances include money a t  call and  short notice and due from banking companies 
b u t  exclude bills purchased and discounted. 

STATEMENT 30 
OFFICES OF SCHEDULED A N D  NON-SCHEDULED BANKS. 1938-1953 

SCHEDULED BANKS 
A 

I Non- 
End  of Imperial Exchange Other scheduled All banks 

Bank of banks scheduled T o t a l  banks 
India banks 

1 2 3 4 6 6 7 

INDIA AND BURMA 
1938 . . . . 368 93 677 1,128 343 1,471 
1939 . . . . 381 99 798 1,278 673 1,951 
1940 . . . . 390 101 860 1.35 1 81 1 2, I 62 
1941 . . . . 401 99 964 1;454 1,014 2,468 

U NDlVlDED 1 NDlA 
1942 . . . . 392 82 974 1,448 1,260 2,708 
1943 . . . . 398 84  1.400 1,882 1,631 3,413 
1944 . . .. 419 79 1,977 2,475 1,986 4,460 
1945 .. . . 426 77 2,454 2,957 2,378 5,335 

INDIAN UNION 
1946 . . . . 358 68 2,441 2,857 2,029 4,886 
1947 . . . . 362 60 2,665 2,987 1,832 4,819 
1948 .. . . 367 62 2,534 2,963 1,711 4,674 
1949 .. .. 377 64 2,411 2,852 .a 1,589 4 4 4  1 
1960 .. . . 382 62 2,335 2,779 1,674 4,353 - -  
196lt  .. .. 391 63 2,213 2,667 1,473 4,140 
1952 .. . . 408 63 2,221 2,692 1,369 4,061 
1963 .. .. 422 65 2,205 2,692 1,344 4,036 -- 
Note:--Figures for the  yeare 1938 t o  1950 have been taken from the  Statistical Tables 

relating to Banks in India; offices of non-scheduled banks havlng paid-up capital 
and  reserve# of leas than Rs. 50,000 each have been excluded u p t o  1945. Plguree for 
t h e  years 1951,1952 and 1953 are  based on t h e  retunas in Form I X  eubrnitted under 
the Banking Compdee Aot, 1949. 
t Re* 



STATE 

REGIONAL DISTRIBUTION OF OFFICES 

Number of offices opened during Number of offices closed during 
1953 1963 

r 1 r 3 

Other Non- Total Other Non- Total 
STATE Exchange ache: ache- Exchange ache- ache- 

banka duled duled banks duled duled 
banks banka b a n b  banks 

GROUP l 

Andhra .. 
Aaeam .. 
Bihar . . 
Bombay . . 
Madhya Pradeeh 
Madras . . 
Orissa . . 
Punjab .. 
U t h r  Pradesh 
West Bengal 

Total 

GROUP l l  

Hyderabad . . .. - 4 - 
MadhyaBharat .. - 2 - 
Myeore . . .. -- 2 - 
PEPSU . . .. - 6 3 
Rajasthan . . .. - 1 - 
Sauraehtra . . .. - - 1 
Travancore-Cochin.. 1 - - 

Total .. I I 4  4 

GROUP Ill 

Ajmer . . . . 
Bhopal . . . . 
coorg . . . . 
Gutch . . . . 
Delhi . . . . 
Himachal Pradeeh . . 
Manipur .. . . 
Tripura . . . . 
Vindhya Pradesh . . 

Total . . 
GRAND TOTAL..  3 90 6 99 I 46 77 124 

Number of reporting banking companies 
. . --- 

No&:--The figures are baaed on the re tu rn  in Form fX mbmittsd by bankisg companies 
except the state of Jammu and I(aehmir and Chand~~pegoro. 



MENT 31 

IN INDIA OF BANKING COMPANIES 

Net increw ( $) or deoream (-) 
during 1953 

Number of offices aa on 
December 31, 1953 

Exchange Other Non- Total Exchange Other Non- Total 
banks ache- sche- b& whe- ache- 

duled duled duled duled 
banks banks banks banks 

under tho Banking Companies Act, 1949, and relate to their offices in the who10 of India 



STATE 

P O P U  

Unclassified Lem than 6,000 5,000 to 10,000 --- 
STATE No. of No. of No. of No. of No. of No. of 

Places Offices Places Offices Places Offices 

anouP I 
Andhra . . . .  .. 4 4 - - 12 14 

Aasnm . . . . . . 1 1 1 1 1 2 
Bihsr . . . . . .  6 6 6 6 6 8 
Bombay . . . . . . 1 1 20 2 1 43 48 
Nadhyn Pradesh .. 3 3 2 2 - - 
Nadrns . . . . . . I6 16 23 27 61 74 
Orisea . . . . . .  3 3 - - - - 
Punjab .. . . . .  4 4 16 22 18 27 
Uttm Pradesh . . .. 3 4 I6 18 14 18 
West Bengal . . . .  3 3 1 2 3 3 

Total . . 43 44 83 99 147 195 

GROUP I1 

Hyderabad . . 
Madhya Bharat . . 
Mysore . . . . 
PEPSU .. . . 
Rajaathan . . 
Sauraahtra . . 
Travancore-Cochin 

Total 

GROW 111 

Ajmer . . . . 
Bhopal . . . . 
Coorg . . . . 
Cutch . . . . 
Delhi . . . . 
Himachal Pradesh 
Manipur . . . . 
Tripura . . . . 
Vindhys Pradesh 

Total 

G R A N D  TOTAL . . 105 114 151 198 229 344 

Note :-I. Population figures are from the 1951 census data or as supplied by banks. 
2. The Statement hm been compiled from information available in returns in Form I X  

their offices in the whole of Indian Union except the State of Jammu and 



MENT 32 

IN T H E  SEVERAL STATES AT THE END OF 1953 

10.000 to 26,000 25,000 to 50,000 60,000 1.00.000 1,00,000 and over Total 
---'-----,- 
No. of No. of No. of No. of NO. of No. of No. of No. of No. of No. of  
Places Offices Placea Offices, Place8 Ofices Places Officee Places Offices 

submitted by banking companies under the Banking Companies Act, 1949, and relate to 
Rashmir and Chandernagore. 



STATEMENT 33 
REGIONALDISTRIBUTION O F T H E  NUMBER O F  PLACES IN I N D I A  
A T  W H I C H  BANKING COMPANIES WERE GRANTED O R  REFUSED 

PERMISSION T O  OPEN OFFICES D U R I N G  1953 

No. of places in res- No. of places in  res- 
Stet8 pect of which per- pect of ,which per- 

mission was granted mission was refused 
1 2 3 

a n o u p  I 
Andhm . . . . . . . . . . . . 3 - 
Assam . . . . . . . . . . . . 2 - 
Bihar . . . . . . . . . . . . 6 (1) - 
Bombay . . . . . . . . . . 21 (1) 2 
Madhya ~ r a r ~ B s h  : : . . . . . . . . 8 (1) - 
Madros . . . . ,. . . . . . . . . 34 (0) . . . . . . 1s (1) 
O r b s  . . . . 1 (1) - 
Punj ab . . . . . . . . . . 11 (2) - 
~ t t n r ~ r a ; l &  . . . . . . .. . . . . . . . . . 4 (1) 2 

12 (2) 
West Bengal . . 1 (1) 

GROUP I1 
Hyderabad . . . . . . . . . . 3 - 
Madhya Bharst . . , . . . , . . 2 - 
Mysore . . . . . . . . . . . . 3 3 
PEPSU .. . . . . . . . . . . 6 - 
Rajasthen . . . . . . . . . . 2 - 
Travnncore-Cochin . . . . . . . . 1 7 

GROUP III 
Ajmer . . . . . . . . . . . . 
Bhopal . . . . . . . . . . . . . . 1 (1) 

1 
Delhi . . . . . . . . . . . . 7 
Kutch . . . . . . . . 
Vindhya ~r'adesh' ' . . . . . . . . 1 (1) 

1 

Total 1 30 (20) 32 (2) 

Note .-Figures in brackets indicate the number of places which were not served by any 
bsnk a t  dl. 

STATEMENT 34 
OFFICES OF I N D I A N  BANKS OUTSIDE I N D I A  

1961 1962 1963 - +'---\ & 
No. of No. of No. of 

Country b e g  NO. of banking No. of banking No. of 
companss offices companies offices companies offices 
operating operating operating 

1 2 3 4 5 6 7 

Aden . . . . 
British East Africa. . 
Burma .. . . 
Ceylon . . . . 
French India* ' . . 
Hongkong . : . . 
Japan . . . . 
Malaya . . . . 
Pakistan . . . . 
Thailand . . . . 
United Kingdom . . 

Total . . . . . . 132 128 106 

* Excluding Chandernagore. 



STATEMENT 35 

CHEQUE CLEARANCES A N D  NUMBER OF CHEQUES CLEARED, 
195 1-53 

1951 1952 1953 --- 
Number Amount Number Amount Number Amount 

Centres of . in lakhs of in l a k b  of in Inkhe 
Cheques of Re. Chequoe. of Rs. Cheques of Re. 

1 2 3 4 5 0 7 
7 -- 

Bombay . . 1,05.94,122 3,180,57 1,06,41,941 2,670,52 1,14,83.214 2,045,05 
Calcutta . . 69.00.404 3,118,84 70,45,124 : 2,703,05 72.31,788 2,494,30 
Dolhi. . . . 13,63,102 167,68 14,90,461 167,95 18,14,304 176,22 
Kanpur  . . 6,11,395 145,18 7,01,571 130,94 8,19,155 140,47 
bEaclrna . . 33,16,325 487,07 35,26,942 432,67 35,80,841 397,03 
Bangalore* . . 7,35,228 83,42 7,66,883 78,90 8,11,30!? 80.25 
Othom** . . 44,46,495, 695,33 48,72,140 0,03,48 64,68.323 054,27 

Total . . 2,80,47,071 7,877,99 2,90,34,052 6,853.40 3,11,98,956 6,603,25 

* T h e  management of the cloaring houso at Uangaloro was taken ovor b y  tho IZoaorve Dank 
of India o n  October 1, 1953. 

** Include the  clearing houaoe a t  Agra ; Al~mcdnbad ; Allahabnd ; Alleppoy ; Amritear ; 
Bareilly (from April 1951) ; Coimbatoro ; Dohra Dun ; Qnyn ; Ilydorabnd-Doccan ; Jaipur 
(from April 1952). Jullunder City; Kozhikode (Calicut); Lucknow; bInngaloro; Mathurai 
(Madura) ; Muzaffarpur ; Nagpur ; New Dolhi ; Patna ; Poona ; Rajkot and  Simla. 

STATEMENT 36 . , 

(Amount i n  crores of rupoos) - 
Average demand 

liabilities of Total choquo Ratio of 
scheduled banka clearances , 2 & l  

A n n u a l  
1949 . . . . . . . . . . . . .. 609.7 6,325.4 10.4 
1950 . , . . . . .. . . . . .. 594.3 6,278.2 10.6 
1951 . . . . . . . . . . . . . . 604.1 7,878.0 13.0 
1952 . . . . . . . . . . . . .. 556.9 6,853.4 12.3 
1953 . . . . . . . . . . . . . . 528.5 6,603.3 12.5 

Monthly* 
1953 

Jnnuary . . . . . . . . . . . . 626.2 552.1 12.6 
February . . . . . . . . . . . . 626.0 523.4 11.9 
March . . . . . . . . . . .. 530.2 615.3 13.9 
April . . . . . . . . . . . . 541.8 586.1 13.0 
Nay . . . . . . . .. . . . . .. 529.2 543.2 12.3 
June . . . . . . . . . . .. 527.2 534.7 12.2 ... J u l y  . . . . . . . . . . . . 532.4 571.9 12.9 
August . . . . . . . . . . . . 527.3 484.8 11 .o 
September .. . . . . . . . . . . 52.5.5 526.4 12.0 
October . . . . . . . . . . .. 527.0 504.6 11 -5 .  
November . . . . . . . . . . .. 625.9 534.2 12.2 
December . . . . . . . . . . .. 523.7 626.6 14.4 

* Tbe mont.hly ratios a re  expressed st annual rates. 



STATEMENT 37 
LIABILITIES A N D  ASSETS OF COMMERCIAL BANKS IN SELECTED C O U N T R I E S  

(Amount in millions of national currency). 

Deposita 
f h -, Percen. Percen- Loans and Perccn-. 

End Demand Others Total Cash tage of Invest- tage of advances tage of 
Country of - A balances 7 to 6 ments 9 to 6  including 11 to 6 

Amount Percen- Amount Percen- bills dig- 
tage of tage of counted 
2 to 6  4 to 6  

1 2 3 4 5 6 7 8 9 10 11 12 
Australia (£A) . . 1952 930 81.1 217 18 .9  1,147 .79 6 . 9  216 18.8 638 55.6 
( ~ a j o r  private ~ a k & )  (a). . 1953 1,044 80.9 246 19 .1  1,290 83 6 . 4  236 18 .3  665 51.6 

Canada ($C) . . . . 1952 3,242 33.9 6,328 66 .1  9,570 899 9 . 4  3,955 41.3 3,878 40.5 
(Chartered Banks) .. 1953 3,180 31 .4  6,960 68 .6  10,140 888 8 .8  3,831 37.8 4,591 45.3 

France (Francs) . . . . 1952 870,504 9 6 . 4 .  32,043 3 . 6  902,547 51,155 5 . 7  . . . . 806,922 , 89.4 
(4 Large Banks) . . . . 1953(j) 924,602 95.7 41,196 4 . 3  965,798 46,003 4 . 8  . . ' . . 879,130 91.0 

India (Rs.) . . . . . . 1952 5,305 6 2 . 6  3,171 37.4 8,475 785 9 . 3  3,232 38 .1  4,85O(i) 57.2 
(Scheduled Banks) . . 1953 5,163 60 .9  3,319 39 .1  8,482 767 9 . 0  3,360 39.6 4,738(i) 55.9 

43: 
Japan (Yen) . . .. 1952 455,098 23.3 1502,064 76.7 1957,162 282,039(d) 14.4 212,896 10.9 1753,872(;) 89.6 00 
(11 Big Banks, and Local 

Banks) . . . . . . 1953 484,431 20 .1  1931,193 79 .9  2415,624 304,42l(d) 12.6 295,601 12.2 2200,492(i) 91.1 

New Zealand (ENZ) . . 1052 186 7 4 . 4  64 25.6 250 86 34.4 13 5 . 2  142 56.8 
(Trading Banks) . . . . 1953 221 80 .1  56 20 .3  276 105 38.0 20 7 . 2  137 49.6 

Pakistan (Pnk Rs.) . . 1952 1,129 80 .6  271 19.4 1,400 151 10 .8  . . . . 792 56.6 
(Scheduled Banlrs) . . 1953 1,240 7 7 . 8  353 22 .2  1,593 137 8 . 6  . . . . 781 49.0 

Union of South Africa (LSA) 1952 329 83 .5  65 16 .5  394 80(e) 20.3 138 35.0 184 46.7 
(Commercial Banks) . . 1953 . . .. . . . . 409 63(e) 15.4 . . . . 211 51.6 

United Kingdom (f) . . 1952 4,232 65 .5  2,228 34.5 6,460 549 8 . 5  3,330 51.5 2,344(i) 36.3 
(London Clearing Banks) . . 1953 4,327 64.6 2,368 35.4 6,694 542 8 . 1  3,613 54.0 2,287(i) 34.2 

UnitedstatesofAmerica($) 1952 131,174 75.9 41,757 24.1 172,931 44,666(f) 25.8 77,461 44 .8  64,163 37.1 
(MI Commercial Banlis) . . 1053(k) 115,S70(b) 66 .2  59,27O(c) 33.8 175,140 43,31O(f) 24.7 78,140 44.6 68,260 39.0 

Western Germany (DM) . . 1952 . . . . . . . . 13,390 1,703 12.7 . 667(g) 5 . 0  11,616 86.8 
(Commercial Banks) . . 1953 . . . . . . . . 16,666 1,816 10 .9  1,238(g) 7 . 4  14,450 86.7 

(a) Average of meekly figures in December excepting the fourth weeks. (b) Exclude inter-bank deposits. (c) Include demand and time inter- 
bank deposits. (d) Include bills and cheques. (e) Include gold coin, bullion, notes of Reserve Bank and balances with National Finance Corporation. 
(f) Include cash in vault, reserves with Federal Reserve Banks, balances with domestic banks, balances with foreign banks and cash items in proceM- 
of collection. (g) Include Treasury bills and non-interest bearing Treasury bonds of the Federd Republic and the Lands and securities and 
syndicate participations. (i) Include money a t  call and short notice. ( j )  As at the end of October, 1953. (k) Preliminan'. 



STATEMENT 38 
PROGRESS O F  A C T I O N  TAKEN UNDER SEVERAL PROVISIONS OF! 

THE BANKING COMPANIES ACT 

I. Classification o f  companies in to  banking and non-banking companies (section 5 ( 1 )  
( b )  and (4) . . . .- 

1949 1950 

(i) Number of cases reported . . . . .. 72 23 
(ii) Number of companies classified a s  banking 

companies . . . . . . . . .. 4 1 
(iii) Number of companies classified a s  non-bank- 

ing companies or gone into liquidation or  
struck off . - . . . . . . . . .  41 29 

(iv) Number of companies taking suitable action or 
under consideration . . . . . . . . 27 20 

2. U s e  of words ' bank ', ' banker * o r  ' banking * (section 7) 
(i) Number of companies affected b y  the provi- 

sions a n d  reported to the Reserve Bank . . 6 31 
(ii) Number of companies which added one of the 

words to their names . . . .  . . .. 4 16 
(iii) Number of non-ba@ing pompanios which 

deleted the  words bank , 'banker ', etc., 
from their names or went into liquidation o r  
were struck off . . . . . . . . .. 2 8 - 

(iv) h'umber of companies granted oxemption . . - - 
(v) Numbor of companies taking suitablo action. . - 8 

3. Disposal o f  non-banking assets (section 9) 
(i) Number of banking companies holding non- 

banking assets . . . . . . . . .. - - 2 
(ii) Number of companies which disposed of the 

non-banking assets . . . . . . .. - - 1 
(iii) Number of companies taking suitable action. . - - 1 

4. Restriction o n  certain forms of employment (section 10 ( 1 )  ( c )  (I) 
(i) Number of companies contravening the section 42 23 4 
(ii) Number of companies which regularised their 

position or  were exempted . . . . . . 29 21 4 
(iii) Number of companies classified as  non-banking 

companies . . . . . . . . .. - - 2 
(iv) Number of companies which became defunct o r  

were wound u p  by  Court . . . . .. - - 2 
(v) Number of companies which were under consi- 

deration or were taking steps t o  regularise their 
position . , . . . . . . . . .. 13 16 11 

Note :-All banking companies were exempted from 
the provisions of these sub-sections for a period 
of six months from the commencement of the 
Act  ; t h e  exemption for a further period of 
three years granted t o  14 displaced banks ex- 
pired during the year  1952 ; the exemption i n  
respect of  11 out  of them was extended b y  a 
further period of three years. 

1953 Total 

27 235 

3 9 

- - 1 
1 1  

and ( i i ) )  
1 2  11 92 

5. M i n i m u m  capital requirements (section I I) 
(i) Number of applications received for issue of 

additional capital . . . ._  . . . . 19 36 49  40 32 176 
(ii) Number of applications recommended for the 

issue of additional capital . . . . . . 14 24 54  31 17 140 
(iii) Number of applications recommended for 

rejection , . . . . . . . . . .. - -  6 16 14 35 
(iu) Number of applications pending a n d  under 

consideration . . . . . . . . . .  6 17 7 - 1 - .  

(v) Number of companies which raised tho capital 
to  the  proscribed level . . . . . . . - 1 4  26 2 42 



STATEME NT 38-Contd. 
1949 1950 1951 1952 1953 

(vi) Nu@?r of companies which conformed to the 
provmons of the section by reducing the 
area of operation . . . . . . .. 1 - 2 11 - 

(vii) Number of companies which converted them- 
selves into non-banking companies or went 
into liquidation . . . . . . . . . . - - 32 32 ' 8 

6. Regulation of capital and restrichons on voting rights (section 12) 
Sub-sections ( i )  and (i i)  
(i) Number of companies contravening the section 11 1 4 2 2 6  

(ii) Number of companies which complied with the 
provisions of the section or were exempted . . 1 3 3 13 

(iii) Number of companies converted into non- 
banking companies or wound-up - . . . . - - 1 1 2  

(iv) Number of companies taking steps to comply 
with the provisions . . . . . . .. 10 8 8 8 19 

Sub-sections (iii) and (iv) 
( i )  Number of companies which amended the arti- 

cles of association . . . . . . . - - 2 3 3 1 2  
( i i )  Number of companies considering action . . - 36 36 36 33 

7. Prohibition ~f interlocking directorates (section 16) 
(i) Number of companies contravening the section 25 27 . 6 7 1 

(i i)  Number of companies which complied with the 
provisions of the section . . . . . . I 7  20 4 4 2 

(iii) Number of companies exempted . . . . * 3 3 - -  
(iv) Number of companies which became defunct or 

went into liquidation or were classified as 
non-banking companies . . . . . 2 1 3  1 

(v) Number of companies whose cases were under 
consideration or which were taking action . . 8 10 8 9 7 

* All banking companies were exempted from 
the provisions of this section for a period of six 
months from the commencement of the Act ; 

. the exemption for a further period of three 
years granted to 14 displaced banks expired 
during the year 1952. The exemption in the 
case of 10 out of them was extended by a 
further period of three years. 

8. Restrictions on the nature of subsidiary companies o r  on holding shares o f  
companies (section 19) 
Sub-section (1) 

(i) Number of companies permitted to form 
subsidiary companies . . . . .. - 1 1 - - -  

(i i)  Number of companies which were exempted - I - - -  
(iii) Number of companies which regularised their 

position . , . . . . . . 1 - - . -  
Sub-section (2 )  

( i )  Number of companies reported to have con- 
travened the section . . . . . . . . 3 4  6 20 8 9 

( i i )  Number of companies whose cases came up 
for re-consideration . . . . . . . 6 5 7 4 

(iii) Number of companies which regularised the 
holdings . . . . . . . . . . I 1  7 15 8 7 

(iv) Number of companies allowed t h e  to r e p -  
larise the holdings . . . . . . . . 7  9 2 4 4 

(v)  Number of companies exempted . . .. - 3 1 6 2 
- (vi) Number of companies converted into non- 

banking companies or went into liquidation - - 2 - 1 
(vii) Number of cases under consideration . . 16 ' 9 14 11 10 

Sub-aection (3) 
( i )  Number of cases reported . . . . 6 1 3  4 

(ii) Number of companies exempted . . . G - - - 
(iii) Number of companiog taking action . - - 1 - - 

other 



NOTIFICATIONS 

GOVERNRXENT OF m D I A  

3UNISTRY OF FINANCE 

DEPARTMENT 03' ECQNOIIIC AFFAIRS 

1- No- F. 4 (I)-F.1./53 dated January 15, 1953 

In exercise of the Powers c~nferred by section 53 of the Banking Compsnies 
Act, 1949 (X of 19-49], the Central Governtnent on the recommendations of the 
Reserve Bank of India hereby declares that  the .provisions of clause (i) of 
section 12 of the said Act shall not apply, until August 14, 1957, to  the 
Oriental Banls of Commerco Ltd., Delhi. 

2. No.  4 (183)-F.1.152 dated March 11,  1953 

I n  exercise of the powers conferred by section 53 of the Banking Companies ' 

Act, 1949 (X of 1949), and  on the recommebdation of tho Reservo Bsnk of India, 
the  Central Government hereby declares that  in tho case of the undernoted 
banking companies, the provisions of section 11 of the said Act shall not  apply 
for a period of one year from March .lG, 1963 :- 

1. Engandiyoor Banking and Vyaptlra Co., Ltd. 
2. Indian Relief Bank Ltd. 
3. Tirukkattupalli Bank Ltd. 
4. Vasudeva Vilasam Bank Ltd. 
5. Purnea Banking Corporation Ltd. 
6. Banthia Bank Ltd. 
7. New Citizen Bank of India Ltd.' 
8. Prabartak Bank Ltd. 
9. Prabhakara Bank Ltd. 

10. Cochin Commercial Bank Ltd. 
11. oriental Bank of Commerce Ltd. 
12. National T ~ u s t  Bank Ltd. 
13. Bank of Konkan Ltd. 
14. Cochin Union Bank Ltd. 
15. Morvi Mercantile Bank Ltd. 
16. Ambat. Bank Ltd. 

3. N o *  F. 4 (65)-FJ./53 dated March 30, 1953 

I n  exercise of the powers conferred by section 53 of t h e  Banking Companies 
Act, 1949 (X of 1949), t h e  Central Goverhrnent on the recommendation of the 
Reserve Bank of India, hereby declares thi& the  provisions of sub-section (2) of 
section 19 of the said Act shall not apply, until April 1,1954, to  the  Vysya Bank 
Ltd., Bangalore City, in respect of the  shares of the Mysore Agricultural and 
Allied Industries Ltd., Shimoga (Mysore), held by it on February 9; 1951. 



4. No. F. 4 (183)-F.1.152 dated April 15, 1953 

In  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India, hereby declares that in the case of the undernoted banking 
companies, the provisions of section 11 of the said Act shall not apply for a 
period of one year with effect from March 16, 1953. 

1. Cochin Nayar Bank Ltd. 

2. Dharmapuri Taluka Kadagathur Sreo Ananda Bank Ltd. 

3. Bank and Stores Ltd., Bihar. 

5. No. F. 4 (82)-F.1.153 dated Apri l  24, 1953 

In exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government, on the recommendation of the 
Reserve Bank of India, hereby declares that  the provisions of sub-section (i) of 
section 12 of the said Act shall not apply, 

(i) upto August 14, 1953 to the Commercial Bank Ltd., Kottayam, 

(ii) upto September 30, 1053 to the Kerala National Bank Ltd., and 

(iii) upto March 31, 1954 to the Martandam Commercial Bank Ltd., 
Martandam and the Bank of New India Ltd., Trivandrum. 

6. No. F. 4 (69)-F.1.153 dated May 1, 1953 

I n  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India hereby declare# that the provisions of section 24 of the 
said Act, in so far as they relate to  its liabilities in ' old fund,' shall not apply 
to the Tripura Modern Bank, Limited. 

7. No. F. 4 (212)-F.1.152 dated May 15, 1953 

I n  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), and on the recommendation of the Reserve Bank of India, 
the Central Government hereby declares that in the case of a banking company 
which has been incorporated in the State of Travancore-Cochin and which has 
been confining its activities to that State, the provisions of sub-section (1) of 
section 24 of the said Act shall not apply until April.1, 1954, in so far .as such 
provisions require it to maintain in cash, gold or unencumbered approved securi- 
ties, valued a t  a price not exceeding the current market price, an amount in 
excess of ten per cent of the total of its demand and time liabilities in India. 

8. No. F. 4 (86).F.1./53 dated May 19, 1953 

In  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India hereby declares that the provisions of clause (1) of 
section 12 of the said Act shall not apply upto March 31, 1054, to the Anthraper 
Bank Ltd,, Shertallay. 



9. No. F. 4 (121)-F.1./51 dated May 20, 1953 

In  exercise of tho powers conferred by section 53 of the Banking Companies 
Act, 1048 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India hereby declares in continuation of the notification of the 
Government of India in the Ministry of Finance No. F.4(121)-F.T./51, dated 
May 10, 1952, that the pr0visir.n~ of section 24 of the said Act shall not apply 
to any banking company for a further period of one year from June 9, 1053, in 
so far as they- 

(a) require the inclusion of borrowings by the banking company from the 
I ~ p e r i a l  Bank of India in computing the time and demand liabilities 
in lndia of the banking company ; and 

(b) preclude the maintenance by the banking company of the amount 
specified in that  section in the form of approved securities which are 
lodged with another institution for an advance or other credit arrange- 
ment, such securities being vjlued a t  a price not exceeding the current 
market price less the extent t o  which thcy have been drawn against or 
credit arrangements in regard to  them hsve been availed of. 

10. No. F. 4 (101)-F.1.153 dated May25, 1953 

In exercise af the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India hereby declares that the provisions of secti tn 12(i) of the 
said Act shall not apply until December 31, 1953, to the Bank of Kerala Ltd., 
Trivandrum. 

I I. No. 4 (90)-F.I./52 dated June 6, 1953 

In exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India hereby declares that the provisions of sections 1 8  and 24 
of the  said Act shall not apply until April 30, 1954, to  the Agricultural Bank of 
Garhwal, Ltd., Narendra Nagar. 

. . 

12. No. F. 4 (I 10)-F.I.153 dated June 8, 1953 

I n  .exercise of the powers conferred by section 53 of the Banking Compgnies 
Act, 1949 (X of 1949), and rule 16 of the Banking Companies Rules, 1949, the 
Central Government on the recommendation of the Reserve Bank of India hereby 
declares that the provisions of section 31 of the said Act and  rule-15 of the. said 
Rules shall not  apply to the undernoted banking companies in so far as they 
relate t o  the publication of their balance sheets and profit and loss accounts for 
t h e  period ended December 31, 1952, together with the auditor's report in a 
newspaper, namely :- 

I. Vasudevavilasam Bank Ltd., Perintalmanna. 
2. Malankara Bank Ltd., Tiruvalla. 
3. Kannivadi Bank Ltd., Dindigul. 
4. Bank of Travancore Ltd., Trivandrum. a 

5. Prabhatha Tharaka Bank Ltd., Kuravilangad, 
6, South Travancore Bank Ltd., Neyyoor, 



7, Oriental Bankers Ltd., Munnar. . 
8. Kamalodayam Bank Ltd., Ponkunnam. 
9. Bari Doab Bank Ltd., Hoshiarpur. 

10. Ajodhia Bank Ltd., Faizabad. 

13. . N o .  F. 4 (97)-F.1.152 dated June 22, 195, 

In  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1049 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank; of India hereby declares that the provisions of sub-section (2) of 
section 19 of the said Act shall not for the period ending on December 31, 1953, 
apply to the Hongkong and Shanghai Banking Corporation, Calcutta, in respect 
of its holding of the shares of the Sun Jute Press, Limited. 

14. No. F. 4 (110)-F.1.153 dated June 26, 1953 

I n  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), and rule 16 of the Banking Cornpanieu l<'ules, 1949, the 
Central Government on the recommendation of the Reserve Bank of India hereby 
declares that the provisions of section 31 of the said Act and rule 15 of the said 
Rules shall not apply to the undernoted banking companies in so far as they relate 
to the publication of their balance sheets and profit and loss accounts for the 
period ended December 31, 1952, together with the auditor's report in a news- 
paper, namely :- 

: 1. Bank of Delhi Ltd., Delhi. 
2. Madras City Bank Ltd., Coimbatore. 
3. Sree Vardhana Bank Ltd., Kottayam. 
4. Mandya Bank Ltd., Nandya. 
5. Dooars Union Bank Ltd., Mal, Jalpaiguri. 

15. No. F. 4 (1 10)-F.1./53 dated July 6, 1953 

In exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1,949 (X of 1949), and rule 16 of the Banking Companies Rules, 1949, the 
Central Government on the recommendation of the Reserve Bank of India hereby 
declares that the provisions of section 31 of the said Act and rule 15 of the said 
Rules shall not apply to the undernoted banking companies in so far as they relate 
to the publication of their balance sheets and profit and loss accounts for the 
period ended December 31, 1952, together with the auditor's report in a news- 
paper, namely :- 

1. Pioneer National Bank Ltd., Kidangoor. 
: 2. Shree Laxmi Bank Ltd., Hangal. 

3. Chittattukara Catholic Bank Ltd., Chittattukara. 

16. No. F. 4 (129)-F.1.153 dated August 10, 1953 

I n  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India hereby declarea that  the provisions of section 11 of tho 
said Act shall not apply to  the Bengal Crodit Bank Ltd., Calcutta, for a period 
upto and including March 15, 1064, 



17. No. F. 4 (142)-F.1.153 dated September 8, 1953 

In exercise of the powera conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949)' the Central Government on the recommendation of tho 
Reserve Bank of India hereby declares that the provisions of sections 18 and 24 
of the said Act, in so far as they relate to  the liabilities in the 'Closed Fund,' 
shall not apply t o  the Trinity Bank Ltd., Tiruchirapalli. 

18. N o .  F. 4 (144)-F.1.153 dated September 22, 1953 

I n  exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949)' the Central Government on the recommendation of tho 
Reserve Bank of India hereby declares that  the provisions of sections 18 and 24 
of the said Act, in so far a s  they relate to the liabilities of a bsnkil~g company 
in the ' Closed Fund,' shall not apply to  the Gauhati Bank Ltd., Gauhati, and 
the Commercial Bank Ltd., Kolhapur. . 

19. No .  F. 4 (175)-F.I.152 dated October 29, 1953 

I n  exercise of the powers conferred by section 53 of the Banlcing Companies 
Act, 1949 (X of 1949), the Central Government on the recommcnt1:~tion of tho 
Reserve Bank of India hereby declares that  the provisions of notc ( f )  appended 
to  Form A in the Third Schedule to the said Act shall not apply, until January 1, 
1956, to a banking company which, when the value shown in the inncr column 
against any of the  sub-heads (ii), (iii), (iv) and (v) of item 4 on tho Property and 
Assets side of the said form exceeds the market value of the investments under 
that  sub-head, shows separately within brackets the market value of the 
investments under that sub-head. 

20. No. F. 4 (175)-F.1,/52 dated November 4, 1953 

In exercise of the powers conferred by section 53 of the Banking Companies 
Act, 1949 (X of 1949), the Central Government on the recommendation of the 
Reserve Bank of India hereby declares that  the provisions of section 1 7  of the 
said Act shall not apply to any banking company in so far as the said provisions 
have the effect of preventing appropriation f r o 3  tne reserve fund maintained in 
terms of the said section for the purposes of writing 09 the amount of losses on 
i ts  investments in Government securities before declaring a dividend out of its 
net profits for the calendar year 1953. 

21. N o .  F. 4 (175)-F.1.153 dated November 9, 1953 

In exercise of t h e  powers conferred by section 53 of the  Banking Companies 
Act, 1949 (X of 1949)' the  Central Government on the recommendstion of the 
Reserve Bank of India hereby declares that  the provisions of sub-section (2) of 
section 19 of the said Act shall not apply till December 31, 1955, t o  the Traders' 
Bank Ltd. in so far as such provisions relate to the holding of shares by the said 
banking company in the Electrical Fan and Motor Manufacturing Co. Ltd., 
and in the City Bank of Lahore Ltd. (in liquidation). 

22. No. F. 4 (174)-F.1.153 dated November 16, 1953 

I n  exercise of the powers conferred by section 53 of the  Banking Companies 
Act, 1040 (X of 19.10) and in supersession of clause (h)  of the notification of the 



Government of India, Ministry of Finance (Department of .Economic Affairs), 
No. F. 4 (59)-F.I./51 (S.R.O. 1528), dated September 27, 1951, the Central Gov- 
ernment, on the recommendation of the Reserve Bank of India, hereby declaree 
that the provisions of sub-section (1) of section 22 of the said Act shall not apply 
to a banking company- 

(a) which has been incorporated in a Part ' B ' State ; 

(6) which till September 27, 1951, carried on banking business in a Part 
' B ' State ; and 

(c) which applied to the Reserve Bank for a licence under sub-section (1) of 
section 22 of the said Act on or before March 31, 1952 

until the date on which such banking company is granted a licence under sub- 
section (2) of that section or is by notice in writing informed by the Reserve Bank 
that a licence cannot be granted to it. 



APPENDIX Ill 

PRESS COMMUNIQUES 

I. Dated April 1, 1953 ' 

- ' 

The Reserve Bank of India has been appointed sole banker of the Government 
of Hyderabad from April 1, 1953. An agreement to this effect has been executed 
on March 31,1953 between the Government of Hyderabad and the Reserve Bank. 
The latter will accordingly conduct the banking, remittance and exchange businesa 
of the State Government, receive and keep in deposit its cash balances and also 
manage the public debt of the State including issues of new loans. The agreement 
provides for certain transitional arrangements designed to  minimise dislocation, 
It will be recalled that similar agreements have already been entered into by 
the Reserve Bank with the Governments of Travancore-Cochin, Madhya Bharat 
and Mysore. 

Also with effect from April 1, the Hyderabad State Bank becomes, by virtue 
of a separate agreement, the agent of the Reserve Bank in the State of Hyderabad, 
the first to be so appointed in a Part  ' B ' State. This arrangement is in confor- 
mity with one of the recommendations made by the Rural Banking Enquiry 
Committee. The Hyderabad State Bank will, on behalf of the Reserve Bank, 
transact the  banking business of the Government of Hyderabad, and also of the . 

Central Government (including transactions pertaining t o  Railways), within the 
territorial limits of the State. The terms of agency follow broadly, though not 
wholly, the pattern of the existing arrangements between the Reserve Bank and 
the Imperial Bank of India, which enable the latter to  function as  the Reserve 
Bank's agent- in Part ' A ' and Part  ' C ' States..As with the Imperial Bank, the 
~ e s e r v e  Bank has established currency chests and small coin depots a t  the various 
offices and branches of the Hyderabad State Bank where Government cash'busi. 
ness i s  transacted. In the same connection, the Government of Hyderabad has 
agreed t o  appoint, in exercise of its powers under t h e  Hyderabad State Bank 
Act, a representative of the Central Government and another of t h e  Reserve 
Bank as Directors on the Board of the Hyderabad State Bank. 

2. Dated October 6, 1953 

The Planning Commission have assigned an important role to the private 
sector in the implementation of the National Plan. Investment in this sector has 
not, however, reached the level envisaged in the Commission's Report. The 
Taxation Enquiry Commission is investigating the  effects of t h e  structure and 
level of taxation of income on capital formation and on maintenance and deve- 
lopment of productive enterprise. There are, however, other factors which influence 
investment in  the  private sector. With the approval of the Government, the  
Reserve Bank have decided t o  appoint a Committee t o  examine how increased 
finance could be made available to  this sector through sources other than those 
which are under the consideration of the Taxation Enquiry Commission. I n  
particular, the Committee will examine the possibility of providing on a larger 
scale bank finance for development in  the private sector. 

The  Committee mill consist of- 
* (I) Mr. A. D. Shroff, Director, Tata Sons Ltd., Bombay (Chairman). 

, ' 

(2) Rlr. J. V, Joshi, Executive Director, Reserve Bank of India, Bombay. 



(3) Mr. S. Anantharamakrishnan, Member, Local Board, Reserve Bank of 
India, Madras. 

(4) Mr. C. W. Middleton, secretary snd ~reasurer; Imperial Bank of India, 
Bombay. . . 

( 5 )  Jlr. B. T. Thakur, General Manager, United Commercial Bank Ltd., 
Calcutta. 

(6) Mr. V. R. Sonalkar, Managing ~ i rec tor ,  Industrial Wnance Corporation 
of India, New Delhi. 

(7) Mr. B. K. Dutt, General Manager, United Bank of India Ltd., Calcutta. 

Mr. M. S. Nadkami, Department of Banking ~ e v e l o ~ m e n t ,  
, Reserve Bank of India, Bombay. 

Dr. K. S. Krishnaswamy, Department of Research and Statis- 
tics, Reserve Bank ,of India, Bombay. 

3. Dated October  29, 1953 

In a press note issued by the Reserve Bank on December 24, 1952, i t  was 
mentioned that the Government of Mysore had appointed the Reserve Bank 
as their sole banker with effect from January 1, 1953. I t  was further'indicated 
that i t  had been agreed in principle that the Bank of Mysore would be appointed 
as the Reserve Bank's agent in the Mysore State as soon as certain preliminary 
arrangements were made. These have since been completed, and a separate agree- 
ment has been executed between the Rajpramukh of Rtysore, the Reserve Bank 
and the Bank of Mysore on October 28, 1953, whereby the Bank of Mysore 
becomes the agent of the Reserve Bank in the Mysore State with effect from 
November 1, 1953. 

To start with, the Bank of Mysore will perform the agency functions a t  
Mysore, Shimoga and Mandya and at these centres it will, on behalf of the Reserve 
Bank, transact the banking business of the Government of Mysore and also o f .  
the Central Government, including transactions pertaining to Railways. The 
Bank of Mysore will also provide necessary exchange and remittance facilities 
to the banks and the public at these centres. The agreement provides for the 
Bank of Mysore performing similar agency functions a t  such other centres in 
Mysore State as may hereafter be decided upon by the Reserve Bank in  consul- 
tation with the Government of Mysore. 

In  implementation of one of the terms of the agency, a representative of 
the Central Government and another of the Reserve Bank will be nominated as 
Directors on the Board of the Bank of Mysore with effect from November 1,1953. 

The Bank of Mysore is the second bank in a Part ' B ' State to be appointed 
as the Reserve Bank's agent, the first being the Hyderabad State Bank which 
has been functioning in that  capacit.y in the Hyderabad State since April 1,1953. 

.4. Da ted  December  24, 1953 

Under an agreement executed on December 23, 1953, the Reserve Bank 
of India has been appointed as sole banker of the Government of Ssuraahtra as  
from January 1, 1954. The agreement is on the same lines as those already 
executed between the Reservo Bank and tho Governments of Hyderabad, Mysoro, 
Madhya Bharat and Travancorc-Cochin. . . 



I n  accordance with the  terms of the agreement, the Reserve Bank. will 
conduct the banking, remittance and exchange business of the Government of 
Saurashtra, receive and keep in deposit their cash balances, manage their public 
debt, issue their new loans, if any, and when need arises, grant them ways and 
means advances. The Reserve Bank will consider the  question of the appointment 
of the State Bank of Saurashtra as its agent in the State in due course. For the 
interim period, certain transitional arrangements have been made in order to  
avoid dislocation of the existing banking and treasury arrangements in the State. 
Thus, the Imperial Bank of India which is a t  present conducting treasury work 
a t  Rajkot on behalf of the State Government will, on the commencement of the 
agreement, function as the Reserve Bank's agent a t  that  centre. At other centres 
in the  State, the treasury work will, for the present, continue to be conducted by 
the State Government departmentally or by the State Bank of Saurashtra under 
existing arrangements between the Bank and the  State Government. On the 
commencement of the agreement the Reserve Bank will establish currency chests 
in the  treasury a t  Junagadh and sub-treasuries a t  Limbdi and Veraval. The local 
banks and the public a t  these centres will be able to avail themselves of remittance 
facilities in terms of the Reserve Bank's Remittance Facilities Scheme with effect 
from February 1, 1954. Similarly, it is also proposed t o  establish a currency chest 
a t  the District treasury at Surendranagar as early as  possible. 

SELECTED CIRCULARS ISSUED TO BANK1 N G  COMPANIES 

5. DBO. No. Born. 1076/C.234-53 dated February  23, . 1953 

Exemption from sections I 2  a n d  24 o f  the Banking Companies Act 

Please refer t o  our circular letter DBO. No. 5741/C.234-51 dated October 
24,1951, enclosing a copy of the Government of India Notification No. S.R.O. 1528 
dated September 27, 1951, exempting the banking companies incorporated in 
and confining 'their activities t o  Par t  B States from certain provisions of the 
Banking Companies Act, 1949. The exemption granted in respect of sections 12 
and 24 of the  Act is due t o  expire on April 1, 1953; the attention of the 
banking companies is, therefore, drawil to  the  following :-, 

Section 12 . , 

(i) Such of the  banking companies as  do not have their capital structure 
in conformity with the  provisions of sub-sections (i) and (ii) of section 12, should 
take necessary steps so as t o  comply with the requirements of the  aforesaid 
sub-sections before April 1, 1953, under advice t o  us. 

(ii) I f  the  voting rights conferred upon the shareholders by a banking 
company's Articles of Association are not in conformity with the provisions of 
sub-sections (iii) and (iv) of section 12, the exercise of voting rights after 
March 31, 1953, according t o  the existing clauses of the Articles of Association, 
including those which confer on a show of hands only one vote on a shareholder 
irrespective of the number or paid-up value of the  shares held by him, would' 
prevent the  banking company from being entitled t o  carry on business. The 
banking companies concerned may, therefore, take such action as they may 
consider necessary in the  matter under advice t o  us. I t  may be added tha t  while 
it is not obligatory for banking companies to  amend the clauses in their Articles 
of Association which are inconsistent with the  provisions of the Banking Com- 
panies Act, if, in practice, any banking company contravenes the provisions of 
the Act, the  penalties prescribed by section 46(4) ibid will b e  applicable. 

Note : The provisions of section 12 do not apply t o  banking companies 
incorporated before January 15, 1937. 



Section 24 of the Banking Companies Act, 1949, requires tha t  every banking 
company shall maintain in cash, gold or unencumbered approved securities, 
valued a t  a price not exceeding the current market price, an amount which shall 
not a t  the close of business on any day be less than twenty per cent of the total 
of its demand and time liabilities in India. The banking companies will, therefore, 
have to  take steps to ensure compliance with the provisions of the section as 
from April 1, 1953. They will also have to submit a monthly return i n  Porm X 
appended to the Banking Companies Rules, 1949. The first return should give 
particulars as a t  the close of business on all the Fridays of April 1953 or, if any 
Friday is a public holiday under the Negotiable Instruments Act, 1881, a s  at the 
close of business on the preceding working day, and should be submitted not  
later than May 15,1953, to  the Department of Banking Operations, Reserve Bank 
of India, Central Office, Bombay. We may add for your information tha t  the  
general exemption granted to  all banking companies in terms of the Government 
of India Notification No. S.R.O. 852 dated May 10, 1952 (appended t o  our 
oircular DBO. No. 3351lC.234-52 dated May 28, 1952) applies also t o  banking 
companies incorporated in  and confining their activities to Par t  B States. Please 
note that failure to  comply with the provisions of section 24 wili attract the penal- 
ties provided'in sub-sections (4) and (5) of section 46 of the Act. 

6. D B O .  No. Ins. 3502lC.297-53 dated June 5, 1953 

Advances t o  scheduled banks under section 17(4)(c) of the Reserve 
Bank of lndia Act, 1934 

Please refer to our circular letter DBO. NO. Sch.500/C.96G-52 dated 
January 25, 1952. The question of permitting some more scheduled banks to 
take advantage of the Bill Market Scheme has been examined by us and it has  
been decided to extend the scheme to  scheduled banks having deposits (including 
deposits outside India) of Rs. 5 crores or more provided they are in  possession of 
a licence granted by the Reserve Bank in terms of section 22 of t h e  Banking 
Companies Act, 1949. A copy each of the circulars issued by us from time to time 
to  eligible scheduled banks is enclosed for your information. 

7. DBO. No. Ins. 4342/C.297-53 dated July 7, 1953 

Advances t o  scheduled banks under section 17(4)(c) of the Reserve 
Bank of lndia Act,  1934 

Please refer to  our circular DBO. No. Sch.222/C.96G-52 dated January 16, 
1952. As stated in paragraph 4(c) of the  memorandum enclosed with t h a t  circular 
the Reserve Bank of India has so far been refunding half the cost of stamp duty 
on the  usance bills/promissory notes lodged with it as security for advances under 
the Bill Market Scheme. It has since been represented to  us tha t  the stamp duty 
on usance bills/promissory notes being higher in some of the Par t  'B' States, the 
banks or their constituents are required to bear a comparatively higher cost in 
this respect notwithstanding the concession of a refund of half the cost by the 
Reserve Bank. 

It has, therefore, been decided that  a s  an experimental measure and for 
a period of one year, in the first instance, commencing from October 1, 1953, 
the Reserve Bank will refund such portion of the  cost of the  stamp duty 
due on the usance bills/promissory notes lodged with i t  ae security for advance 



under the Bill Market Scheme, as is in excess of Re. 0-1-0 per Rs. 1,000 whioh 
represents half the cost of stamp duty in respect of usance bills/promissory notes 
executed i n  Par t  ' A ' States and which is not refundable under the Scheme even 
a t  present. 

8. DBO. No. Leg. 448112653 dated July 15, 1953 

Section 86J of the Indian Companies Act, 1913 

We reproduce for your information and guidance section 865 of the Indian 
Companies Act, 1913. This section which has been inserted in  the Act by the 
Indian Companies (Amendment) Act, 1951 (LII  of 1951) places certain restrictions 
on the appointment, reappointment and number of directors and their remu- 
neration, etc., of companies. I n  terms of clause (c) of sub-section (1) of the section 
the appointment of a managing director for the first time after July 21, 1951, 
or the reappointment after the said date of a managing director holding office as 
such on tha t  date or thereafter, if the terms of such reappointment purport to 
increase or  have the  effect of increasing, whether directly or indirectly, the romu- 
neration that  the managing director was receiving immediately before such 
appointment, shall be void unless approved by the Central Government. 

Section 86J of the Indian Companies Act, 1913 

865. Restrictions on appoiniment, reappointment and number of directors, 
their remunerations, etc.-(I) Notwithstanding anything to the contrary contained 
in any other provision of this Act or in the articles of, or any agreement with, 
any company,- 

(a) any  amendment in  the articles or any variation in the a g r e e m e n t  

(i) which relates to the appointment of a managing director or the 
appointment or election of a director not liable to retire by rotation, 
or  

(ii) which purports to increase or has the effect of increasing, whether 
directly or indirectly, the remuneration of a managing director or 
any other director, or 

( b )  any increase in the number of directors provided for in  the articles, 
except where the increase is within the maximum limits permissible 
under the articles as  in  force on July 21, 1951, or 

(c) the  appointment of a managing director for the first time after July 21, 
1951, or  the reappointment after the said date of a managing director 
holding office as  such on that  date or thereafter, if the terms of such 
reappointment purport to  increase or have the effect of increasing, 
whether directly or indirectly, the remuneratiofi t h a t  the  managing 
director was receiving immediately before such reappointment, 

dhall be void unless approved by the Central Government. 

(2) Where a complaint i s  made to the Central Government b y  the managing 
agent, managing director or any other director of a company that a s  a result 
of a change in the ownership of the shares held in the  company a change i n  the 
board of directors is  likely t o  take place which, if allowed, would affect prejudicially 
the affairs of the company, the Central Government may, if, after such inquiry 
a s  it thinks fit to m'ake, it is  satisfied that  i t  i s  just and proper so t o  do, by 
order direct t h a t  no resolution passed or action taken to  effect a change in  the 



board of tliroctors after tho date of the complaint shall have effect unless confirmed 
by tho Central Governmcnt, and any such order shall have effect notwithstanding 
anything to tho contrary contained in any other provision of this Act or in the  
articles of tho company. 

(3) Nothing contained in this section shall apply t o  a private company 
unloss i t  is a subsidiary company of a public company. 

9. DBO. No. Leg. 7281JC.234-53 dated December 3, 1953 

Exemption in respect of investments in Government securities 

Wo encloso for your information copics of two notifications, viz., notification 
No. 3'. 4 (176)-F.T.162 S.R.O. 2058 dated October 29,1053 and No. F. 4 (175)-F.I.152 
S.R.O. 2090 tlntod Novombcr 4, 1953, issued by the Government of India in 
terms of section 53 of tho Banking Companies Act, 1949, and published in the 
Uazette of India dated November 7, and November 14, 1953, respectively. 

Tlle notification S.R.O. 2058 exempts a11 banking companies for a period 
of three years, i.e., until January 1, 1956, from the provisions of note (f) of the 
Notcs nppcnded to Porm A-form of Balance Sheet--set out in the Third Schedule 
t o  t l ~ o  Banking Companies Act, 1040, in respect of the disclosure of the market 
value within brackets of their investments in Government and other Trustee 
securities provided that when the value shown in the inner column against any 
of the sub-heads (ii), (iii), (iv) and (v) of item 4 on the Property and  Assets side 
of the said form exceeds the market value of the investments under tha t  sub-head, 
they show separately within brackets the market value of the investments under 
that  sub-head. It would, thus, be clear that  in  terms of the notification while a 
banking company need not show the market value of its investments in Govern- 
mknt and other Trustee securities within brackets i t  would be necessary that  

. when the valuo shown in the inner column against any of the sub-heads (ii), (iii), 
(iv) and (v) of item 4 on the  Property and Assets side of the balance sheet exceeds 
the market value of the  investments under the sub-head, the market value of 
the investments under each of these sub-heads should be shown separately. I t  
may further be stated that  where the market value of your bank's investments 
other than in Government and other Trustee securities is not ascertainable, their 
estimated realisable value may be taken into consideration. In this connection a 
reference is invited to  note (i) of the Notes appended to  the form of balance sheet 
.which provides that the value of non-banking assets should not exceed the market 
value and in cases where the  market value is not ascertainable, t h e  estimated 
realisable value. 

The notification S.R.O. 2090 is on the lines of similar notifications issued 
during the  last two years and exempts all banking companies from t h e  provisions 
of section 17 of the Banking Companies Act in  so far as that  section has t h e  effect 
of preventing approptiation from the Reserve Fund maintained i n  terms of t h a t  
section for the purposes of writing off the amounts of losses on their investments 
in Government securities before declaring a dividend out of their profits for the 
year 1953. 
. . - 3 -  . . , . 

I n  exercise of the powers conferred by section 27(2) of t h e  Banking Com- 
panies Act, you are also hereby directed t o  furnish information relating t o  your 
bank in respect.of the, apprcpriations made or  proposed t o  be made from profits 
for the year 1953 and the reserves held by your bank either under section 17  
or otherwise as in the specimen forms enclosed. Statement No. 2 may please be 
submitted to  this office as early as possible but not later than January 31, 1954.. 



If t h e  information called for in Stntc~nent No. 1 is not rocrdy by January 31,1054, 
and if you are unablo to furnish even provisional figures by tliat d a b ,  it may 
be forwarded to us as  soon as possiblo after January 31, 1954-it is not, howovor, 
necessary for you t o  wait till tile books and accounts of your bank hove beon 
audited. In case you have no figures to show in eithcr of the abovo two statements, 
a nil return in respcct thereof may be sent. 

Receipt of the circular may please be ackno.;vledged t o  this offico and where 
elucidation or clarification of any points is requircd, the necessary enquiries may 
be addressed t o  us. 



APPENDIX IV 

THE RESERVE BANK OF INDIA (AMENDMENT A N D  
MISCELLANEOUS PROVISIONS) ACT, 1953 

No. 54 of 1953 

An Act further to amend the Reserve Bank of India Act, 1934 and to make special 
provisions in respect of certain high denomination bank notes. 

Be i t  enacted by Parliament as follows :- 

1. Short title.-This Act may be called the Reserve Bank of India (Amend- 
ment and Miscellaneous Provisions) Act, 1953. 

2. Amendment of section 8,  Act 11 of 1934.-For the proviso t o  sub-section (3) 
of section 8 of the Reserve Bank of India Act, 1934 (hereinafter referred to as 
the principal Act), the following proviso shall be substituted, namely:- 

" Provided that when the Governor is, for any reason, unable t o  attend 
any such meeting, a Deputy Governor authorised by him in this behalf in 
writing may vote for him a t  that meeting." 

3. Amendment of section 17, Act I I  of 1934.-In section 17 of the principal 
Act,- 

(a) to sub-clause (b) of clause (2), the following Explanation shall be added, 
namely :- 

" Explanation.-For the purposes of this sub-clause,- 

(i) the expression " agricultural operations " includes animal husbandry 
and allied activities jointly undertaken with agricultural operations ; 

(ii) " crops " include products of agricultural operations ; 

(iii) the expression " marketing of crops " includes the processing of crops 
prior to marketing by agricultural producers or any organisation of 
such producers." 

( b )  after sub-clause (b) of clause (2), the following sub-clause shall be inserted, 
namely :- 

" (bb) the purchase, sale and rediscount of bills of exchange and promis- 
sory notes drawn and payable in  India and bearing two or more good 
signatures, one of which shall be that of a State Co-operative Bank or a State 
Financial Corporation, and drawn or issued for the purpose of financing the 
production or marketing activities of cottage and small-scale industries 
approved by the Bank and maturing within twelve months from the date of 
such purchase or rediscount, exclusive of days of grace, provided that  the 
payment of the principal and interest of such bills of exchange or promissory 
notes is fully guaranteed by the State Government." : 

(c) after clause (4), the following clauses shall be inserted, namely :- 

" (4A) the making to  State Co-operative Bank of loans and advances 
for agricultural purposes, repayable on the expiry of fixed periods not being 
less than fifteen months and not exceeding five years against such securities 
as may be specifieil in this behalf by tho Central Board : 



Provided that- 

(a) such loans and advances are fully guaranteed as t o  the  principal 
and interest by the State Government ; and 

(b) the amount of loans and advances granted to any State Co-operative 
Bank shall not exceed the owned funds of such a bank : 

Provided further tha t  the amount of loans and advances granted by the 
Bank under this clause shall not a t  any time exceed five crores of rupees 
in the aggregate. 

(4B) the making to  the Industrial Finance Corporation of India esta- 
blished under the  Industrial Finance Corporation Act, 1948 (XV of 1948) of 
loans and advances,- 

(a) repayable on demand or on the expiry of fixed periods not exceeding 
ninety days from the  date of such loan or advanco, against securi- 
ties of the Central Government or of any State Government ; or  

(b) repayable on the expiry of fixed periods not exceeding eighteen 
months from the date of such loan or  advance, against securities 
of the  Central Government of any maturity or against bonds and 
debentures issued by the said Corporation and guaranteed by the 
Central Government and maturing within a period not exceeding 
eighteen.months from the date of such loan or advance : 

Provided tha t  the amount of loans and advances granted under clause (b )  
shall not a t  any time exceed three crores of rupees in  the aggregate." 

4, Amendment of section 24, Act I1 of 1934.'-1n section 24 of the principal 
Act, after the  words 'one thousand rupees ' the words 'five thousand rupees ' 
shall be inserted. 

5. Amendment of section 40, Act I-T of 1934.-In section 40 of the'principal 
Act, after the  words ' or Madras ' the words ' or a t  such of its branches as the 
Central Government may, by order, determina ' shall be inserted. 

6. Amendment of section 42, Act II of 1934.-In section -12 of the  prin- 
cipal Act,-- 

(a) in the Explanation to sub-section (1)' after the words ' the  Reserve Bank ' 
the words ' or the Imperial Bank of India ' shall be inserted ; 

(b) i n  sub-section (2),- 

(i) t o  clause (a), the words ' other than t h e  Imperial Bank of India ' 
shall be added ; 

(ii) after clause (a), the following clause shall be inserted, namely :- 

" ( a ~ )  the amount of its borrowings from the  Imperial Bank 
of India, classifying them into demand and time liabilities ;" 

(iii) in clause (g), after the words ' discounted i n  India ' the words ' and 
foreign bills purchased and discounted' shall be inserted. 



3. Insertion of new section 43A in Act II  of 1934.-After section 43 of the 
principal Act, the following section shall be inserted, namely:- 

"43A. Protection of action taken in good faith.- 

(1) No suit or other legal proceeding shall lie against the Bank or any 
of its officers for anything which is in good faith done or intended 
to be done in pursuance of section 42 or section 43. 

(2) No suit or other legal proceeding shall lie against the Bank or any 
of its officers for any damage caused or likely to  be caused by any- 
thing which is in good faith done or intended to be done in pursuance 
of section 42 or section 43." 

8. Amendment of section 58, Act II of 1934.-In clause (h) of sub-section (2) 
of section 68 of the principal Act, the words ' to the Governor, or ' shall be omitted. 

. . 
9. Ordinance 111 of 1946 not to apply to certain high denomination bank 

notes.-Nothing contained in the High Denomination Bank ;Notes (Demonetisa- 
tion) Ordinance, 1946 (I11 of 1946), shall apply to any bank notes of the denomi- 
national value of five hundred rupees, one khousand rupees or ten thousand 
rupees issued after the commencement of this Act, but no such bank note issued 
before the 13th day of January, 1946 shall be legal tender in payment or on 
account of the amount expressed therein a t  any place in India. 



APPENDIX V 

THE BANKING COMPANIES (AMENDMENT) ACT, 1953 

No.  52 of 1953 

An Act further to amend the Banking Companies Act, 1949 

Be i t  enacted by Parliament as follows :- 

1. Short title.-This Act may be called the  Banking Companies (Amendment) 
Act, 1953. 

2. Amendment of section 5, Act X of 1949.-In section 5 of the Banking 
Companies Act, 1949 (hereinafter referred t o  as the principd Act), clause (e) of 
sub-section (1) shall be omitted. 

3. Insertion of new section 36A i n  Part III in Act X of 1940.-In Part I11 
of the principal Act, after section 36, the following section sha l lbe  inserted, 
namely :- 

" 36A. High Court defined.-In this Part and in Par t  IIIA, 'High 
Court,' i n  relation to a banking company, means the High Court exercising 
jurisdiction in the place where the registered office of the banking company 
is  situated or, in the case of a banking company incorporated outside India, 
where i ts  principd place of business in India is situated." 

4. Substitution of " High Court" for Court in Part I I I  in Act X of 1949.- 
I n  Part  I11 of the principal Act, for the  word " Court " wherever it occurs the 
words " High Court " shall be substituted. 

5. Amendment of section 37, Act X of 1949.-In section 37 of t h e  principal 
Act, after sub-section (2), the following sub-section shall be inserted, namely :- 

" (3) When an application is made under sub-section (I), the High 
Court may appoint a special officer who shall forthwith take into his custody 
or under his control all the assets, books, documents, effects and actionable 
claims t o  which the banking company is or appears t o  be entitled and shall 
also exercise such other powers as the High Court may deem fit t o  confer 
on him, having regard t o  the interests of the  depositors of the banking 
company." 

6. Insertion of new section 38A in Act X of 1949.-After section 38 of the  
principal Act, the  following section shall be inserted, namely :- 

" 388. Court Liquidator.-(1) There shall be attached t o  every High 
Court a court liquidator t o  be appointed by the Central Government for t h e  
purpose of 'conducting a11 proceedings for the winding up  of banking com- 
panies and performing such other duties in reference thereto as  the High 
Court may impose. 

(2) TVliere there is o court liquidator attached to a High Court and an  
order is passed by the  High Court for the winding up of any banking com- 
pany, then, notwithstanding anything contained in section 171A or section 175 
of tho Indian Companies Act, 1013 (VII of 1913), the court liquidator aha11 
beconlo tho official liquidator of the banking comprtny. 



(3)  Where there is a cou~ t liquidator attached to a High Court and any 
proceeding for the wirldi~lg up of a banking company in which any person 
other than the Reserve Bank or the court liquidator has been appointed as 
official liquidator is pending before the High Court immediately before the 
commencement of the Banking Companies (Amendment) Act, 1953, or the 
date on which the court liquidator is so attached to the High Court, whichever 
is later, then, notwithstanding anything contained in section 176 of the 
Indian Companies Act, 1913 (VII of 1913), the person appointed as the official 
liquidator shall, on such commencement or, as the case may be, on the afore- 
said date, be deemed to  have vacated his office as such and the vacancy 
so caused shall be deemed to be filled up by the appointment of the court 
liquidator as the official liquidator : 

Provided that where the High Court after giving the court liquidator 
and the Reserve Bank an opportunity of being heard, is of opinion that the 
appointment of the court liquidator would be detrimental to the interests 
of the depositors of the ballking company, it may direct the person appointed 

, as the official liquidator to continue to  act as such. 

(4) Where having regard to the number of banking companies wound 
up and other circumstances of the case, the Central Government is of opinion 
that it is not necessary or expedient to attach for the time being a court 
liquidator to a High Court, it may, from time to  time, by notification in the 
Official Gazette, direct that this section shall not have effect in relation to 
that High Court. " 

7. Amendment of section 39, Act X of 1949.-In section 39 of the principal 
Act, after the words " Notmith'standing anything contained " the words, figures 
and letter " in section 38A of this Act or " shall be inserted. 

8. Substitution of new sections for section 43 in Act X of 1949.-For section 43 
of the principal Act, the following sections shall be substituted, namely :- 

" 43. Booked depositors' credits to be deemed proved.-In any proceeding 
for the winding up of a banking company, every depositor of the banking 
company shall be deemed t o  have filed his claim for the amount shown in 
the books of the banking company as standing to  his credit and, notwith- 
standing anything to the contrary contained in section 191 of the Indian 
Companies Act, 1913 (VII of 1913), the High Court shall presume such claims 
to have been proved, unless the official liquidator shows that there is reason 
for doubting its correctness. 

43A. Preferential payment to small depositors.-(1) In every proceeding 
for the winding up of a banking company, after the preferential payments 
referred to in section 230 of the Indian Companies Act, 1913 (VII of 1013) 
have been made, there shall be paid, t o  every depositor in the savings bank 
account of the banking company, a sum of one hundred rupees or the balance 
a t  his credit, whichever is less, in priority to  all other debts from out of the 
remaining assets of the banking company available for payment of general 

. creditors: 

(2) The aforesaid payments shall rank equally among themselves and 
b e  paid in full, unless the assets are insufficient to meet them, in which cam 
they shall abate in equal proportion." 



9. Amendment of section 45, Act X of 1949.-Section 45 of tho principal 
Act shall bo re-numbered as sub-section (1) thcreof, and- 

(a) i n  sub-section (1) as  so re-numbered, for the words " as not being 
detrimental t o  the interests of the depositors of such company," t h e  words 
" in writing as not being incapable of being worked and  as not  being detri- 
mental to the interests of t he  depositors of such banking company " shall 
be substituted ; 

( b )  after sub-section (1) as so re-numbered, the following sub-section 
shall be inserted, namely :- 

" (2) Where a n  application under section 153 of the Indian Corn- 
panies Act, 1913 (VI I  of 1913) is made in respect of a banking company, 
the  High Court m a y  direct the Reserve Bank to make a n  inquiry in 
relation t o  the affairs of the  banking company and t h e  conduct of its 
directors and  when such a direction i s  given, the Reserve Bank shell 
make such inquiry and  submit i ts  report t o  the  High Court." 

10. Substitution of new Par t  for Part I I I A  in Act X of 1040.-For Part  I I IA  
of the  principal Act, tho following Part  shall be substituted, namoly :- 

" PART IIIA 

45A. Par t  1 I I A  to override other laws.-The provisions of this P a r t  
and the rules made thereunder shall have effect notwithstanding anything 
inconsistent therewith contained in the Indian Companies Act, 1913 (VII of 
1913) or  t h e  Code of Civil Procedure, 1808 (Act V of 1008) o r  the Code of 
Criminal Procedure, 1898 (Act V of 1898) or a n y  other law for the time being 
in  force o r  a n y  instrument having effect by  virtue of a n y  such law but t he  
provisions of any  such law or instrument i n  so  far as the same aro not varied 
by, or inconsistent with, the  provisions of this  P a r t  or  rules made thereunder 
shall apply to all proceedings under this Part.  

45B. Power of High Court to decide all claims i n  respect of banking 
companies.-The High Court shall, save as otherwise expressly provided in 
section 45C, have exclusive jurisdiction t o  entertain a n d  decide any  claim 
made b y  or against a banking company which is being wound u p  (including 
claims by  o r  against a n y  of its branches in  India) o r  a n y  application made 
under section 153 of t h e  Indian Companies Act, 1913 (VII of 1913) b y  or  
in  respect of a banking company or any  question of priorities o r  a n y  other 
question whatsoever, whether of law o r  fact,  which m a y  relate t o  o r  arise 
i n  the course of t he  winding u p  of a banking company, whether such claim 
o r  question has  arisen or  arises or such application has been made o r  i s  made 
before or after t he  da te  of the order for the winding up  of the banking company 
o r  before or after the commencement of t he  Banking Companies (Amendment) 
Act, 1953. 

450. Transfer of pending proceedings.-(1) Where a winding u p  order 
i s  made or  h a s  been made in respect of a banking company, no  su i t  o r  other 
legal proceeding, whether civil o r  criminal, i n  respect of which t h e  High 
Court h a s  jurisdiction under th is  Act and which is pending in a n y  other court 
immediately before the commencement of the  Banking Companies (Amend- 
ment) Act, 1953, o r  t h e  date of the order for t he  winding u p  of t h e  banking 
company, whichever is later, shall be  proceeded with except in the m a 9 e r  
hereinafter provided. 



(2) The official liquidator shall, within three months from the date 
of the winding up order or the commencement of. the Banking Companies 
(Amendment) Act, 1953, whichever is later, or such further time as the High 
Court may allow submit to the High Court a report containing a list of all 
such pending proceedings together with particulars thereof. 

(3) On receipt of a report under sub-section (2), the High Court may, 
if it so thinks fit, give the parties concerned an opportunity to show cause 
why the proceedings should not be transferred to itself and after making 
an inquiry in such manner as may be provided by rules made under section 45U, 
it shall make such order as i t  deems fit transferring to itself all or such of the 
pending proceedings as may be specified in the order and such proceedings 
shall thereafter be disposed of by the High Court. 

(4) If any proceeding pending in a court is not so transferred to the 
High Court under sub-section (3), such proceeding shall be continued in the 
court in which the proceeding was pending. 

(5) Nothing in this section shall apply to any proceeding pending in 
appeal before the Supreme Court or a High Court. 

45D. Settlement of list of debtors.-(1) Notwithstanding anything to the 
contrary contained in any law for the time being in force, the High Court 
may settle in the manner hereinafter provided a list of debtors of a banking 
company which is being wound up. 

(2) Subject to any rules that may be made under section 52, the official 
liquidator shall, within six months from the date of the winding up order 
or the commencement of the Banking Companies (Amendment) Act, 1953, 
whichever is later, from time to time, file to the High Court lists of debtors 
containing such particulars as are specified in the Fourth Schedule : 

Provided that such lists may, with the leave of the High Court, be fled 
after the expiry of the said period of six months. 

(3) On receipt of any list under sub-section (2), the High Court shall, 
wherever necessary, cause notices to be issued on all persons affected and 
after making an inquiry in such manner as may be provided by rules made 
under section 45U, it shall make an order settling the list of debtors: 

Provided that nothing in this section shall debar the High Court from 
settling any such list in part as against such of the persons whose debts have 

'been settled without settling the debts of all the persons placed on the list. 

(4) At the time of the settlement of any such list, the High Court shall 
pass an order for the payment of the amount due by each debtor and make 
such further orders as may be necessary in respect of tho relief claimed, 
including reliefs against any guarantor or in respect of the realisation of any 
security. 

(5) Every such order shall, subject to the provisions for appeal, be 
final and binding for all purposes as between the banking company on the 
one hand and the person against whom the order is passed and all persons 
claiming through or under him on the other hand, and shall bo deemed to  
be a decree in a suit. 

(6) In respect of every such order, the High Court shall issue cl certi- 
ficate specifying clearly the reliefs granted and the names and descriptions 
~f the partics against mhom such reliefs have been granted, tho amount of 



costs awarded and by whom, and out of what funds and in what proportions, 
such casts are t o  be paid ; and every such certificate shall be deemed to  be 
a certified copy of the decree for all purposes including execution. 

(7) At the time of settling the list of debtors or a t  any other time prior 
or subsequent thereto, the High Court shall have power to pass any order 
in respect of a debtor on the application of the official liquidator for the 
realisation, management, protection, preservation or sale of sny property 
given as  security to the banking company and-to give such powers t o  the 
official liquidator to carry out the aforesaid directions as the High Court 
thinks fit. 

(8) .  The High Court shall have power to sanction a compromise in 
respect of any debt and to order the payment of any debt by instalments. 

(9) I n  any case in which any.such list is settled ex parte as against 
any person, such person may, within thirty days from the  date of the order 
settling the list, apply t o  the High Court for an  order to vary such list, so 
far as i t  concerns him, and if the High Court is satisfied tha t  ho was prevented 
by any sufficient cause from appearing on the date fixed for the settlement 
of such list and that he has a good defence to  the claim of tho banking 

, company on merits, the High Court may vary the list and pass such orders 
in relation thereto as it thinks fit : 

Provided that the High Court may, if it so thinks fit, entertain the 
application after the expiry of the said period of thirty days. 

(10) Nothing in  this section shall- 

(a) apply to  a debt which has been secured by a mortgage of immovable 
property, if a third party has any interest in such immovable 
property ; or 

(b) prejudice the rights of the official liquidator t o  recover any debt 
due t o  a banking company under any other law for the  time being 
in force. 

45E. Special ~rovisions to make calls on contributories.-Notwithstanding 
tha t  the list of t h e  contributories has not  been settled under section 184 of 
the Indian Companies Act, 1913 (VII of 1913), the High Court may, if i t  

. appears to i t  necessary or expedient so t o  do, a t  any time after making a 
winding-up order, make a call on and order payment thereof by any cantri- 
butory under sub-section (1) of section 187 of the  Indian Companies Act, 
191 3, if such contributory has been placed on the  list of contributories by the  
official liquidator and has not appeared to  dispute his liability. 

45F. Documents of banking company t o  be evidence.-(1) Entries in  the  
books of account or other documents of a banking company which is being 
wound up  shall be admitted in evidence in all proceedings by or against 
the  banking company ; and all such entries may be proved either by the  
production of t h e  books of account or other documents of the banking 
company containing such entries or by the production of a copy of the  
entries, certified by the official liquidator under his signature and  stating 
that  it is n true copy of the original entries and that  such original entries are 
contained in the books of account or other documents of the banking 
company in h i s  possession. 



(2) Notwithstanding anything to the contrary contained in  the Indian 
Evidence Act, 1872 (I of 1872), all such entries in the books of account or 
other documents of a banking company shall, as against the directors of the . 

banking company in respect of which the winding up order has been made 
before the commencement of the Banking Companies (Amendment) Act, 1953, 
be prima facie evidence of the truth of all matters purporting t o  be therein 
recorded. 

466. Public examination of directors and auditors.-(1) Where an order 
has been made for the winding up of a banking company, the official liqui- 
dator shall submit a report whether in his opinion any loss has been caused 
to the banking company since its formation by any act or omission (whether 
or not a fraud has been committed by such act or omission) of any person 
in the promotion or formation of the banking company or of any director 
or auditor of the banking company. 

(2) If, on consideration of the report submitted under sub-section (l), 
the High Court is of opinion that any person who has taken part in the 
promotion or formation of the banking company or has been a director or 
an auditor of the banking company should be publicly examined, it shall 
hold a public sitting on a date to  be appointed for that purpose and direct 
that such person, director or auditor shall attend thereat and shall be publicly 
examined as to the promotion or formation or the conduct of the business 
of the banking company, or as to his conduct and dealings, in  so far as they 
relate to the affairs of the banking company : 

Provided that no such person shall be publicly examined unless he has 
been given an opportunity to show cause why he should not be so examined. 

(3) The official liquidator shall take part in the examination and for 
that purpose may, if specially authorised by the High Court in that behalf, 
employ such legal assistance as may be sanctioned by the High Court. 

(4) Any creditor or contributory may also take part in the examination 
either personally or by any person entitled to  appear before the High Court. 

(5) The High Court may put such questions to the person examined 
as i t  thinks fit. 

(6) The person examined shall be examined on oath and shall answer 
all such questions as the High Court may put or allow t o  be put t o  him. 

(7) A person ordered to be examined under this section may, a t  his 
own cost, employ any person entitled to appear before the High Court who 
shall be at liberty to put to him such questions as the High Court may 
deem just for the purpose of enabling him to explain or qualify any answer 
given by him : 

Provided that if he is, in the opinion of the High Court, exculpatedfrom 
any charges made or suggested against him, the  High Court may allow him 
such costs in its discretion as it may deem fit. 

(8) Notes of the examination shall be taken down in writing, and shall 
be read over to  or by, and signed by, the person examined and may there- 
after be used in evidence against him in any proceeding, civil or criminal, 
and shall be open to the inspection of any creditor or contributory at all 
reasonable times. 



(9) Where on such examination, the High Court is of opinion (whotller 
a fraud has  been committed or not)- 

(a) that a person, who has been a director of the banking company, is 
not fit to be a director of a company, or 

(b) that a person, who has been an auditor of the banking company 
or a partner of a firm acting as such auditor, is not fit t o  act as an 
auditor of a company or to be a partner of a firm acting as such 
auditor, 

the  High Court may make an order that that person shall not, without the 
leave of the High Court, be a director of, or in any may, whether directly 
or indirectly, be concerned or takc part  in the management of any company 
or, as the ca,se may be, act as an auditor of, or be a partner of a firm acting 
as auditors of, any company for such period not exceeding five years as may 
be specified in the order. 

45H. Special provisions for assessing damages against delinquent direc- 
tors, etc.-(1) Where an application is made to  the High Court undcr sectio1l235 
of the Indian Companies Act, 1013 ( V I I  of 1013) against any promoter, 
director, manager, liquidator or officer of a banking companyfor ropaymcnt 
or restoration of any money or property and the applicant makes out a 
prima facie case against such person, the High Court shall mako an  order 
against such person to repay and restore the money or property unless he 
proves that he is not liable to make the repayment or restoration eithcr 
wholly or in part : 

Provided tha t  where such an order is made jointly against two or more 
such persons, they shall be jointly and severally liable to make the repayment 
or restoration of the  money or property. 

(2) Where an application is  made to  the High Court undcr section 235 
of the Indian Companies Act, 1913 (VII of 1913) and the High Court has 
reason to  believe tha t ' a  property belong3 to any proiaoter, director, manager, 
liquidator or officer of the banking cpmpany, whether the property stands 
in the name of such person or any other person as the  ostensible owner, then,. 
the High Court may, a t  any time, whether before or after making an order 
under sub-section (I), direct t he  attachment of such property, or such portion 
thereof, a s  it thinks fit and the  property so attached shall remain subject 
to  attachment unless the ostensible owner can prove to  the satisfaction of the 
High Court that he ia the real owner and the  provisions of the  Code of Civil 
Procedure, 1908 (Act V of 1908), relating to attachment of property shall, as 
far as may be, apply to  such attachment. 

451. Duty of directors and o$icers of banking company to assist i n  the 
realisation of property.-Every director or other officer of a banking company 
which is being wound up shall give such assistance to  the official liquidator 
as h e  may reasonably require i n  connection with the realisation and distri- 
bution of the property of the banking company. 

455. Special provisions for punishing ofjences in   elation to banking 
companies being wound up.-(1) The High Court may, if i t  thinks fit, take 
cognizance of and t ry  in  a summary way any  offence alleged t o  have been 
committed by any person who has taken part in the promotion or formation 
of the banking company which i s  being wound up or by any director, manager 
or officer thereof: 



Provided that the offence is one punishable under this Act or under 
the Indian Companies Act, 1913 (VII of 1913). 

(2) When trying any such offence as aforesaid, the High Court may 
also try any other offence not referred to in sub-section (1) which is an 
offence mith which the accused may, under the Code of Criminal Procedure, 
1898 (Act V of 1898), be charged at the same trial. 

(3) In  any case tried summarily under sub-section ( l ) ,  the High Court-- 

(a) need not summon any witness, if it is satisfied that the evidence of 
such witness will not be material ; 

(b)  shall not be bound to adjourn a trial for any purpose unless such 
adjournment is, in the opinion of the' High Court, necessary in the 
interests of justice ; 

(c) shall, before passing any sentence, .record judgment embodying 
the substance of the evidence and also the particulars specified in 
section 263 of the Code of Criminal Procedure, 1898 (Act V of 1898), 
so far as that section niay be applicable ; 

and nothing contained in sub-section (2) of section 262 of the Code of 
Criminal Procedure, 1898, shall apply to any such trial; 

(4) All offences in relation to winding up alleged t o  have been com- 
mitted by any person specified in sub-section (1) which are punishable under 
this Act or under the Indian Companies Act, 1913 (VII of 1913), and which 
are not tried in a summary way under sub-section (1) shall, notwithstanding 
anything to the contrary contained in that Act or the Code of Criminal 
Procedure, 1898 (Act V of 1898), or  in any other lam for the time being in 
force, be taken cognizance of and tried by a Judge of the High Court other 
than the Judge for the time being dealing with the proceedings for the 
winding up of the banking company. 

(5) Notwithstanding anything to the contrary contained in the Code 
of Criminal Procedure, 1898 (Act V of 1898), the High Court may take cog- 
nizance of any offence under this section without the accused being committed 
to i t  for trial and all such trials shall be without the aid of a jury. 

45K. Power of High Court to enforce schemes of arrangements, etc.- 
(1) Where a High Court makes an order under section 153 of the Indian 
Companies Act, 1913 (VII of 1913) sanctioning a compromise or arrangement 
in respect of a banking company, i t  shall have power to supervise the carrying 
out of the compromise or arrangement and may a t  the time of making such 
order or a t  any time thereafter give such directions in regard to any matter 
or make such modifications in the compromise or arrangement as i t  may 
consider necessary for the proper working of the compromise or arrangement. 

(2) I f  the High Court is satisfied that a compromise or arrangement 
sanctioned under section 153 of the Indian Companies Act, 1013 (VII of 
1913), cannot be worked satisfactorily with or without modifications, it may, 
either on its own motion or on the application of any person interested in 
the affairs of the banking company, make an order winding up the 
banking company and such an order shall be deemed to be an order made 
under section 162 of the Indian Companies Act, 1913. 

(3) Tho provisions of this section shall, so far as they may also apply 
to s banking company in respect of which an order under section 153 of tho 



Indian Cornpanics Act, 1913 (VII  of 1013), sarictioning a compromiso or 
arrangement has been made before tho commenccmont of the Banking 
Companies (Amendment) Act, 1053. 

45L. Public examination of directors and auditors, etc., in  respect of a 
banking company under schemes of arrangement.-(1) Where an application 
for sanctioning a compromise or arrangement in respect of a banking com- 
pany is made under section 153 of the Indian Companies Act, 1913 (VII of 
191 3), or ~vhere such sanction has been given and the High Court is of opinion, 
whether on a report of tho Reserve Bank or otherwise, that any person who 
has taken part in the  promotion or formation of the banking company or 
has been a director or auditor of the banking company should be publicly 
examined, i t  may direct such examination of such person and the provisions 
of section 45G shall, as far as may be, apply to the banking company as they 
apply to a banking company which is bcing wound up. 

(2) Where a compromiso or arrangement is sanctioned under section I53 
of the  Indian Companies Act, 1013 (VII of 1013), in respect of a banking 
company, the  provisions of section 238 of tho said Act and of section 45H 
of this Act shall, as far as may be, apply to  tho hanking company as tlioy 
apply to a banking company which is being wound up as  if tho order sanc- 
tioning the  compromise or arrangement wore an ordor for tho winding up 
of the  banking company. 

45M. Special provisions for banking companies working under schemes 
of arrangement at the commencement of the Amendment Act.-Where any 
compromise or arrangement sanctioned in respect of a banking company 
under section 153 of the  Indian Companies Act, 1913 (VII of 1913), is being 
worked a t  the commencement of the Banking Companies (Amendment) 
Act, 1953, the High Court may, if i t  so thinks fit, on the  application of such 
banking company,- 

(a) excuse any delay in carrying out any of the  provisions of the 
compromise or arrangement ; or 

(6) allow the banking company to  settle the  list of its debtors in  accor- 
' 

dance with the provisions of section 45D and in such a case, the 
provisions of the said section shall, as far as may be, apply t o  the  
banking company as they apply t o  a banking company which is 
being wound up as if the  order sanctioning the compromise or 
arrangement were an  order for the  winding up of fhe  banking 

. company. 

45N. Appeals.-(1) An appeal shall lie from any order or  decision of 
t h e  High C0ui.t in  a civil proceeding under this Act when the amount or 
value of the subject-matter of the claim exceeds five thousand rupees. 

(2 )  The High Court may by rules provide for an appeal against any 
order made under section 45J and the condition8 subject t o  which any  such 
appeal would lie. 

(3) Subject t o  the  provisions of sub-section (1) and sub-section (2) and 
notwithstanding anything contained in  any other law for the time being in  
force, every order or decision of the High Court shall be final and binding 
for all purposes as  between the banking company on the one hand, and all 
persons who are parties thereto and all persons claiming through or under 
them or any of them, on the other hand. 



450. Special period of limitation.-(1) Notwithstanding anything to 
the contrary contained in the Indian Limitation Act, 1908 (IX of 1908), or 
in any other law for the time being in force, in computing the period of limi- 
tation prescribed for a suit or application by a baxking company which is 
being wound up, the period commencing from the date of the presentation 
of the petition for the winding up of the banking company shall be excluded. 

(2) Notwithstanding anything to the contrary contained in the Indian 
Limitation Act, 1008 (IX of 1908), or section 235 of the Indian Companies 
Act, 1913 (VII  of 1913), or in any other law for the time being in force, there 
shall be no period of limitation for the recovery of arrears of calls from any 
director of a banking company which is being wound up or for the en- 
forcement by the banking company against any of its directors of aIiy claim 
based on a contract, express or implied ; and in respect of all other claims 
by the banking company against its directors, the period of limitation shall 
be twelve years from the date of the accrual of such claims. 

(3) The provisions of this section in so far as they relate to  banking 
companies being wound up shall also apply to a banking company in respect 
of which a petition for the winding up has been presented before the com- 
mencement of the Banking Companies (Amendment) Act, 1953. 

45P, Reserve Bank to tender advice in winding up proceedings.-Where 
in any proceeding for the winding up of a banking company in which any 
person other than the Reserve Bank has been appointed as the official liqui- 
dator and the High Court has.directed the official liquidator to  obtain the 
advice of the Reserve Bank on any matter (which i t  is  hereby empowered t o  
do), it shall be lawful for the Reserve Bank to examine the record of any 
such proceeding and tender such advice on the qat ter  as i t  may think fit. 

45Q. Power to irtspect.-(1) The Reserve Bank shall, on being directed 
so to do by the Central Government or by the High Court, cause an inspection 
to be made by one or more of its officers of a banking company which is being 
wound up and its books and accounts. 

(2) On such inspection, the Reserve Bank shall submit its report to 
the Central Government and the High Court. 

(3) If the Central Government, on consideration of the report of the . 
Reserve Bank, is of opinion that there has been a substantial irregularity 
in the winding up proceedings, i t  may bring such irregularity to the notice 
of the High Court for such action as the High Court may think fit. 

(4) On receipt of the report of tihe Reserve Bank under ~ub-section (2) 
or on any irregularity being brought to its notice by the Central Government 
under sub-section (3), the High Court may, if it deems fit, after giving notice 
to  and hearing the Central Government in regard to the report, give such 
directions as it may consider necessary. 

45R. Power to call for returns and information.-The Reserve Bank 
may, a t  any time by a notice in writing, require t h e  liquidator of a banking 
company to furnish it, within such time as  may be specified in  the notice or 
such further time as  the Reserve'Bank may allow, any statement or infor- 
mation relating to or connected with the winding up of the banking company ; 
and i t  shall bo the duty of every liquidator to comply with such roquiremonts. 



Exphnation.--%'or the purposes of this section and section 45Q, a banking 
company working under a compromise or arra,ngement bu t  prohibited from 
receiving fresh deposits, shall, as  far as may be, be deemed to  be a, banking 
company which is being wound up. 

455. Chief presidency magistrate and district magistrate to assist ogicial 
liquidator in taking charge of property of banking company being wound up.- 
(1) For the purpose of enabling the official liquidator or the special officer 
appointed under sub-section (3) of section 37 t o  take into his custody or 
under his control, all property, effects and actionable claims to which a 
banking company, which has been ordered to be wound up, i s  or appeare to 
be entitled, the official liquidator or the special officer, a s  the case may be,. 
may request in writing the chief presidency magistrate or the district magis- 
trate, within whose jurisdiction any property, books of account or other 
documents of such banking company may be situate or  be found, to take 
possession thereof, and the chief presidency magistrate or the district magis- 
trate, a s  the case may be, shall, on such request being made to him, take 
possession of such property, books of account or other documents and forward 
them to  the official liquidator or the special officer. 

(2) For the purpose of securing compliance with the  provisions of 
sub-section (I),  the chief presidency magistrate or t h e  district magistrate 
may take or cause t o  be taken such steps and use or cause t o  be used such 
force as may, in his opinion, be necessary. 

45T. Enforcement of orders and decisions of High Court.-(1) All orders 
made in any civil proceeding by a High Court may be enforced in  the same 
manner in which decrees of such court made in  any suit pending therein 
may be enforced. 

(2) Notwithstanding anything t o  the contrary contained in the Code 
of Civil Procedure, 1908 (Act V of 1908), a liquidator may apply for the 
execution of a decree by a court other than the one which made it on pro- 
duction of a certificate granted under sub-section (6) of section 45D and 
on his certifying to  such other court in writing the amount remaining due 
or relief remaining unenforced under the decree. 

(3) Without prejudice to the provisions of sub-section (1) or sub-section 
(2), a n y  amount found due to  the banking company by a n  order or decision 
of the High Court may, with the leave of the High Court, be recovered in  
the  same manner as a n  arrear of land revenue. 

45U. Power of High Court to make rules.-The High Court may make 
rules consistent with this Act and the  rules made under seotion 52 
prescribing- 

( a )  the manner in which inquiries and proceedings under Pa r t  I11 or  
P a r t  I I IA may be held ; 

( b )  the offences which may be tried summarily ; 

( c )  the  authority to which, and the conditions subject t o  which, appeals 
may  be preferred and the  manner in which such appeals may be 
filed and heard ; 

(d) any  other matter for which provision has t o  be made for enabling 
the High Court to  effectively exercise its functions under this Act. 



45V. References to directors, etc., shall be construed as including references 
to past directors, etc.-For the removal of doubts it is hereby declared that 
any reference in this Part to a director, manager, liquidator, officer or auditor 
of a banking company shall be construed as including a reference to  any 
past or present director, manager, liquidator, officer or auditor of the banliing 
company. 

45W. Part II not to apply to banking companies being wound up.- 
Nothing contained in Part I1 shall apply to a banking company which is 
being wound up. 

45X. Validation of certain proceedings.-Notwithstanding anything 
contained in section 45B or any other provision of this Part  or in section 11 
of the Banking Companies (Amendment) Act, 1950 (XX of 1950), no pro- 
ceeding held,, judgment delivered or decree or order made before the com- 
mencement df the Banking Compa~lies (Amendment) Act, 1953, by any 
court other than the High Court in respect of any matter over which the 
High Court has jurisdiction under this Act shall be invalid or be deemed 
ever to have been invalid merely by reason of the fact that such proceeding, 
judgment, decree or order was held, delivered or made by a court other 
than the High Court." 

11. Amendment of section 52, Act X of 1949.-In section 52 of the principal 
Act,- 

(a) to  sub-section (2), the following shall be added, namely:- 

"and the form in which the official liquidator may file lists of debtors 
to the Court having jurisdiction under Part  I11 or Part IIIA and the parti- 
culars which such lists may contain and any other matter which has to be, 
or may be, prescribed;" 

(b)  after sub-section (3), the following sub-section shall be inserted, namely:- 

"(4) The Central Government may by rules made under this section 
annul, alter or add to, all or any of the provisions of the Zourth Schedule." 

12. Insertion of new Schedule in  Act X of 1949.-After the Third Schedule 
to tho principal Act, the following Schedule shall be inserted, namely:- 

"THE E'OURTH SCHEDULE 
[See section 46D (2)] 

1. The official liquidator shall from time to time submit lists of debtors 
to  the High Court, each list being verified by an affidavit. 

2. Every such list shall contain the following particulars:- 

(a) names and addresses of the debtors; 
(b )  amount of debt due to the banking company by each debtor; 
(c) rate of interest, if any, and the date upto which such interest 

has been calculated in the case of each debtor; 
(df description of papers, writings and documents, if any, relating 

to  each debt; 
(e) relief or relief8 clnimed against each dobtor, 



3. (a) I n  every such list, the official liquidator shall distinguish be- 
tween the debts for which the banking company holds any security other 
than a personal security and the debts for which no security or only a personal 
security is given; 

(b)  In the case of secured debts, particulars of the securities claimed 
by the banking company, and whenever possible their estimated value, and 
the  names and addresses of person or persons, if any, having an interest 
in the securities or the  right of redemption therein; 

(c) In case the debt is guaranteed by any person or persons, the name 
and address of-the guarantor or guarantors with particulars as to  the extent 
to  which the  debt is guaranteed and description of documents, papers or 
writings in support of such guarantee. 

4. If the debtor is adjudged insolvent either before or after he has 
been included in  any such list, but  before such list is settled, the name 
and address of the  assignee or the receiver of his estate, as the case may be, 
should be stated in, or added to, the list. 

5. If the original debtor dies either before or after he has been included 
in any such list, but before such list is eettled, there shall be substituted in 
his place the  names and addresses of his legal representatives as far a s  the 
official liquidator i s  able t o  ascertain." 

13. Repeal of Ordinance 4 of 1953.-(1) The Banking Companies (Amend- 
ment) Ordinance 1953 (4 of 1953) is hereby repealed. 

' (2) Notwithstanding such reped, anything done or any action taken in the  
exercise of any power conferred by or under the said Ordinance shall be deemed 
to have been done or taken in the exercise of the  powers conferred by or under 
th.is Act, as if this Act were in force on the  day on which such thing was done or 
action was taken. 
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